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THE 
PARLIAMENTARY DEBATES 

(Part I-Questions and Answ:ers.) 
OFFICIAL REPORT 

VOL. IV No.1 
Second day of the Second Session of Parliament of India. 

PARLIAMENT OF INDIA 

Tuesday, 1st August, 1930 

Tile HOllse met at a Quarter to 
Eleven of the Cloe" 

[l\Iu. DPEAKER (The ;Honourable 8hri 
G. Y. l\Iavalankar) in Ute CflUirJ 

:m·::UBJ·:HS 8\\"OHX 

The Honouravle 8hri Sri Praka:;a 
(\linister lOf Commerce). 

The Honourable .Shri Chintaman 
Dwarkanath Deshmukh (Minister 
of Finance). 

:::>hriD. i'-iijalingappa (Bumbay). 
.8iJrill1ati Kalawati Dixit (Madhya 

Pradesh). 
Shl'i P. Y. Deshpande (:\Iadhya 

l)mde~h). 

Dr. '\I. Channa Heddy (Hyder-
"baJ). 

Shl'i U. Hamachar (Hytlerabad). 
.:::;hl'i Kashillathl'1lo YaidYH (Hyder-

abad. 
Slll'i Pallnalal Ban,;ilal (Hyder-

abad). 
Shri Jumulapur Keshava Rao 

(Hyderabad). 
Shri Shridhar Vaman Naik 

(Hyderabad). 
8hri Konda Venkat Ranga' Reddy 

(Hyderabad). 
8hri AUIla!'8o Ganaruukhi (Hyder-

abad). 

Kumari Padmaja N aidu (Hyder -
abad). 

Shri H. C. Heda (Hyderabad). 

Shri J. H. Subbiah (Hyderabad). 
8hri Al'igay Hamaswamy (Hyd.~l'-

nbad). 

Shl'i Puli Harnaswamy (Hyder-
abaci). 

Shri :\b lIik Lal G uptu (Hyder-
abad). 

Shri Abul Hasan Syed Ali 
(Hyderabl1d). 

Shri Bakat· Ali Mirza (Hyder-
abad). 

OHM, A\WvVEHD TO Qt;ES'l'lONS 
PREFABRICATED ~WED1i'H HUTS 

~'l. Shri Kamath: Will the Minister 
uf Rehabilitation be pleased to sblte: 

(n) the number of Swedish pre-
fabricated hut.;; erected on Queens-
way and in otl:,'r parts of New Delhi, 
and occllpied by refugee sLall-hold .. 
ers; 

(b) tht> nlllllber dall1aged by rain so 
far; 

(c) whether the hUb had a 'water-
proof guarantee of the Swedish 
manufacturing firm from whom they 
were purchased; and 

(d) what action has been taken by 
Goverc.ment in regard to this matter 
and against whom? 

The KiJWlter of Sta,- fQr Rehabi-
litation (Shri A. P. lam): (a) BOO 
huts (conyerted into 600 stalls) have 
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been erected by the New Delhi Muni-
cipal Committee on Queensway, 
Irwin lload and Panchlruian Road. 
These stalls have been· aHofited by 
the New Delhi Municipal Committee 
to the st&ll holders squatting in the 
verandahs of Connaught Place. 

(b) During the first shower in the 
ctnil'ent Monsoon many stalls were 
t"eported to have leaked. The roofs 
of two stalls were reported to have 
been blown off by the storm. 

(c) Yes. 

(d) The Director Oencl'al of Inrlus-
try and Supply has taken up the 
matter with the suppliers. 

Shrt Kamath: Was the 1I1aterial 
of these huts tested for its wnt.p,r-
llroof quality after its arrival in India? 

Sbr1 A. P. Jam: No, it was not so 
tested. 

Sbrl Kami.th: Why was it not 
tested? 

8bri A. P. JaID: Hecause tbe gun-
rantee was thought to be enough. 

8br1 Kamath: I~ it n filet thllt 
this ,Swt'clish thm hilS c1epositecl 1\ 

sUIJl of n lakh or OVl·r ngllinst ils 
water-proof gllarllnlee? 

Shri A. P . .JaiD: About Hs. 21 
laklls. 

Sbr1 K&math: HII;; if b('cn forfe:t-
tld? . 

8bri A. P • .JUn: It is still with 
us, nnd the whole quest.ioll is under 
considern tion. 

8hrt Kamath: Is it IIOt proposed 
to gi\'t~ any part of this SUIII to the 
refugf'e stall-holders as COmpellRll· 
tioo for the damnge ('aused? 

BIaft A. P. Ja'D: The whole ques-
tion is under consideration, and (>n~ 
of the matters which has to be deci-
ded • whether any compensation haa 
to be paid to refugee stall-bolders. 

8IaIl. '1taiIl .. : Will this question 
be referred ·t6th& enquiry cOQlIliit.tee 
appointed the 06ber day? 

IIIri A. P. IIID: ·;No, that is not It 
matter for the enquiry committee. 

Sbri ][am&Ul: What is the scope 
of the enquiry? 

8hrl I.. P. JIb1: The scope of the 
enquiry has already been published 
in the papers. It consists of two 
parts: whether any error was com-
mitted in ordering for these huts. 
and, if so, who is responsi·ble. 

Sbrl Kamatb: Will it be a public 
enquiry? 

Sbri A. P • .Jain: The proeedur~ 
for the enquiry has been left entire-
ly in the hands of Shri V. T. Krishna-
machari, and it is for him to deal 
with the enquiry in any manner he 
likes. 

Shri Kamath: Will the report of 
this· enquiry be made available to 
Members of Parliament? 

Shri A. P. Jain: Yes, when it is 
available. 

Shri Banumanthaiya: Will the 
hon. Minister state who is the per-
son or the officer who recommended 
the contract to the Government? 

Shri A. P. Jain: The deci'!ion to 
import Swedish huts was tAken at 
R meeting held on the 11th May. 
1949, under the ehairmanship of the 
hOIl. Minister for Rehabilitation. The 
meeting was att.ended by the Chipf 
Commissioner, the Deputy Commis-
siOller, Ddhi. the Chairman, Delhi 
Improvement Trust, the Adviser to 
the Ministry of Hehabilitation, Dr. 
Koenigsberger, and the Superinten-
ding Engineer, Rehabilitation Cire!e, 
C. P. W. D. 

Shrt BanulD&Jlthaiya: My ques-
tion was, "ho is the person or thp. 
offi~er who ......... 

Mr. SpeaJw: Order, order. I might 
invite the hOD. Member's attention 
to the fact that this subject of plac-
ing the order was a matter which 
was discus&ed for half an hour dur-
ing the last session. He need nOl 
go into it &pin. 
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Shrl A. O. CIulla: Was there any 
guarantee that these huts would be 
fire-proof? 

Sbri A. P. Jam: No such guaran-
tee. 

Sbri A. C. Guha: Are these huts 
resistant to fire? 

Shri A. P. Jam: Well, they are 
not fire-proof? 

Shn Tyagi: Has full payment for 
these huts been made to the firm? 

Shrl A. P. Jain: Except for a sum 
of TIs. 21 lakhs or near about. 

Dr. V. Subramaniam: Because of 
the poor quality of material suppliell, 
may I know what, is the life of these 
huts? 

Shri A. P. Jain: The firm guaran-
teed that these huts wiII last at least 
three ;.,.ears. 

Dr. Deshmukh: May I know whe-
thE'r t.he hon. l\1inister has not yet 
~leterminetl what sort of an enquiry 
It should be? Is it going to be left 
olll'y to the> pel'son eOllcE'nJerl? Is it 
a fnr:t that the hon. l\finister h:l3 
yet to det"rmine the nature of thc 
E:nquiry? 

Mr. Speaker: J think be has lIot 
understood the n·pl.y. 

Shri Tyagi: How mueh was the 
total cost and how much mone'y 
ha~ nh'eady been paid to the firm? 
. Sh~ A. P. Jain: The total eost 

"HI'; l.s. 11,.'34,000, 0ut of which the 
wh.')le slim l'xcept nbout TI". 2'5 lakhs 
has been paill. 

Shri Tyagi: Over allli abovp ~he 
securit,Y money? 

. Shri A. P. Jain: That TIs. 2',j lakhs 
IS the securit,Y moncy. 

~t Buiruddin Ahmad: The han. 
l\IlDlster said that it is reported that 
some huts are leaking. What is t!1d 
pe!s?nal view or finding of the han. 
Mmlster? 

SMi A. P. Jam: It is COrreC't that 
some of theRe do leak. 

8JIri Delbbandha Gapta: Is it It-
fact that corrugated iron super-rootln&, 
has lately been provided on the 
stalls? If so, what is the cost? 

Shri .A. P. Jain: The cost of pro-
viding super-roofs inclusive of the· 
necessary timber, was Rs. 65,531. 
DISPLAOED SULL-HOLDERS EVIOTBD 

FROM CONNA UOHT PLACE, NEW 
DELHI. 

*2. Shri Kamath: Wi.]J the Minister 
of Rehabilitation be pleased to 
state: 

(1\) the number of refugee stall-
holders who were evicted from 
Connaught Place 1U1(\ forced to 
occupy Swedish prpfabricated timber 
huts put up on QueenswIIY lind in 
other parts of New Delhi; 

(b) whether the gOOlI,; and other 
merchandise of the stall-holders 
were damaged bv rain inside the 
leakillg stalls; o' 

(c) the extent· 1111.\ value of such 
d:1Inagr; 

(d) whethpr any COmpl'lhutioll has 
been paid or is proposed to be paid 
to the refugees for the losses 80 
sustained by them; 

(e) the costs of repair alld recons-
truct-Oil of till' '\;Il11ngecl ;:talls; and 

(f) the relit chnrgetl for cach stall? 

The Minister of State for Rehabi-
litation (Shri A. P. Jain): (ll) to (f). 
Information i" h':';ng collected and 
will be plael'(l 011 the Table of the 
Hous,.) ill du~ 1'.)111''';('. 

Shn R. L. Kalviya: :\J a,v I know 
whether all I h(';;e stall-holders in 
Conllall~ht Plat'l' h,we he"l1 sccom-
modatrd iII the llew stalls? 

8br: A. P. Jain: Xot all oi them, 
Sbn R. L. Kalviya: Theil where 

ha Vii they gone? 
Shri A. P. Jain: Thev must have--

dispersed to different pl~ces in t.be 
town of Delhi and el8ewhel'e. 

Slut Kamath: Is it 1\ fact that. 
some of the shopkeepers who were. 
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not refugees and who occupi~ Con-
naught Place cornners in pre-parti-
tion day , were forced to leave their 
shops under- the baton of the police" 

Sbri A. P . Jain: I have no such in-
form a tion but I ,"ould enquire into 
the matter. 

Shri Kamath: Who ~\Jpervised the 
erection of the~e huls ? 

Shri A. P. Jain: The installatioll 
of thef;C hllt~ \1 as blll Jl;! 1'\ ised by the 
ExecuLill' T-3I1giIlCI'[' (,n hehnlf of th,! 
Ncw Delhi !\Jlllli('il'<llity. 

Shri K amath: Hu ... :Ill,\' target date 
b ell n. I'd fol' t Iw sulllllissiotl of tha 
pr f \Il1'it'"tl'" ""POlt, I mealJ, t.htl 
report Oil tlw ' ·Illjuir.\ illto the jJre-
fub. llluddl,' . I" ~hl'l Y. T . l\l'ishnu-
ruacbari '! 

Shri A. p, J ain : III r.,(·l, 1 IIl:tv in-
form th l' 11 0 11..;1' tlllil SltI'i Y .' T. 
] rishllllllllll·hllri h:.,; already started 
th l'llquir·.\ :llld hI' i" expert 11 t<' 

Ilbmil till' rL'Jl01'\ \I' ry "0011. Of 
C Ul' l', ))1) tal').(l'l (llltl' lin" bel'l\ /lx<'d. 

IMPLB\H:~l' ~Tli)" OF I , nO · PAKISl'AX 
QR.lH:~1ID" I' ()~- l'HI': ,'I' ll ,\PRIf.. 1!)50 

*3 Shri Kamath: \\'ill lhl' Prime 
Minister hI' l'j,. ",,·rt to s tale: 

(8) th~ udioll so fill' Luken by lhe 
(lO\'L'l'lllll,'Il(-.; of 111011;1 IIlld Pnl,i..;t·11l 
townl,l .., Ill,· ill,! 1t-1)l"lltat,ioll of tIlt' 
lndo-Plll;i..,tnll ,\ gl'l'I' IlWllt of the 8th 

pdl, 1 \l.in; 
(b) II lll'tl1l'l' it i" II lad th:lt tht: 

e.odll'- (If 11 illlll!'- froll\ 81\'-1 Bcngul 
h not ">llst-II; :\lId 

( ) if ",0, \\ hat llr~ the reusOIlS 
th rl'Iol' ? 

The P rime Minister (Shri Jawahar -
1al Nehru) : .\ ... th"'I'I' I\I'~' Q number of 
qu ti n r'\ntil1~ 10 Ihe Indo-Pllki ... -

!!l't't'lIlt:' tlt o[ .\ pril th, 1950, 
]I 'hill'- it Illll: bl:' e >11\ enient for the 

if 1 gh e 1\ somewha t fuller 
nd mol' ('()m·olidtlt~'d r p1.v t.() tbi 

qlU! ti n nllUi thl' H(ll1ournb1 l\[ ro-
b r quir ::-. 

T~e acti9n taken by. the Govern-
merits 01 India and Pakista.n i'n fur-
therance of toe Indo-"Pakistan :Agree-
m ent was as follows :-

E ach Government appointed a 
Central Ministel' whose m ain task 
was to see to t he implementation of 
the Agreement. The two Cantrlll 
Ministers have already visited 
together many d istricts in E ast 
Bengal, A'l!':am and W est Bengal. 

One representative of the m inori -
ties has been included ill the West 
Bengal and East Pengal Cabinets 
respecti\'ely. Thele is already a 
represenluli\'e of the minority in the 
Cnhinet of Assam. -

:'>linol'ity Commis ion 11a\'e been 
set up in \Ve, t Bengnl, Assam anJ 
Bast Bengal. Commi ... sions of Enquiry 
ha\"e al 0 been set up to enquire into 
and report on the canses and extent. 
of the disturbances in February-March _ 
and to ulUke !'ecolllmendutions Yo ith 
a view to preventing recrudescence 
of simi lar troubles in future. 

The (jo\'('l'l\111ent" conce1'lle(l hl1ye 
i..;,.,uc<1 ill<I!'t1etiol1" to ellsu re easv 
tn1\'c! {i)r mig-milts between E:tst 
Pengal 011 the one band and Wes~ 
Benga l, As"am and Tripurll on the 
other, in accordance with the pro\'i-
sion in l'clion B of the Agreement. 
Liaisoll Officers 111\\"e been appointed 
by en('h Government in -peeified bor-
tl,,!, ('lbtOIIl 1'0,,1., within the territory 
of th l' othl'r, L< gi,..l:ltion is being un-

(;~:i~::~,:no:~l ~~-e~)tl'<~:~:l~~'l t~O ;:~~Il~~~l~~ 
llligl'8nt<; and al;;o to set up trust com-
mittee" for the -pnrpo!':e of looking 
nfter the properties of those migrants 
who decide Dot to rdurn by the 31st 
December 1950. 

Search en'ice Pureaus for the 
l'eeoYer" of abducted women have 
been s~t up in both West Bengal and 
Ea l Bengal re pectivel~·. 

The immediate effect of the Agree-
ment was a great ea iog of th~ 
tension which exi ted between 
India and Paki tan, and more 
e peeiall,v, betw en We t E englll 



9 Oral answers 1 AUGUST 1950 1() 

and Assam, and East Bengal. 
It gave immediate rel~f to millions 
of members of the minority commu-
nities in both countries. It also gave 
an opportunity to large numbers of 
people in both countries to migrate 
in safety and with their moveable 
property. In Western Pakistan and 
in India generally, i,1 brought about a 
great improvement in the atmosphere. 

A number of goodwill missions, un-
officially organised, have gone from 
one country to another and have been 
cprdia.lly welcomed:. I should like 
particularly to express my apprecia-
tion of the Newspaper Editors' Con-
ferences, both of India and Pakistan, 
for the good work they have dOlle. 
They have evolved a code of behavi-
our which, I am glad to say, is largely 
adhered to by most newspapers nOw. 
I regret that all newspapers do not 
act up to that code. 

As is weB-known, large migratio!ls 
took place before the Agreement. 
These migrations were in particular_ 
ly distressing circumstances and were 
accompanied by lack of security. 
U BuaIly the migrants could bring 
nothing with them. As a result (,f 
the Agreement and the removal cf 
rest.rictions on travel and provisiolls 
for security us well IlS the opportuni-
ties given for bringing moveable P1"0-
perlies, a stilllll:US to migration Wt1~ 
given. While this migration of COfl-
siderable number of Hindus from 
East Pakistan to West Fengal, Assam 
and Tripura, and of Muslims from 
Vlest Bengal and Assam to East Pak-
istan continued, a stream of traffic 
in the contrary direction started and 
gained in yolume. There has thus 
been, for many weeks past, a consi-
derable t\\O-wav tmf!i.c. In the 
balance, howev~r, there have been a 
larger number of coming away from 
East Bengal than those returning to 
it. In recent weeks there has been 
a "low diminution in the 'numbers 
going in either direction. On some 
days during the last week or so, 
there have been more Hindus return-
ing to East Bengal than those com-
ing away from East Bengal. On the 
YlioIe, mOre Mu~lim'3 are coming 

back to West Bengal ~han those who. 
are going away to East Bengal. 
It is difficult to give precise figures 

of migrations. We have got accu .. 
rate figures of movements bi train in-
to Rnd out of West Bengal, as a re-
cord of such movements is kept; all 
the border stations of Ran80hat and 
Bongaon within India. No 0 accurat& 
estimate is, ho,,·ever, possi'ble of per-
Sons who have crcssed the frontiers. 
on foot. Thil State Governments 
concerned have made estimates of 
such migrants, both Hindus and 
Muslims, who have travelled on foot. 

.We have recently been supplied 
~Ith the figures maintained by Pak-
Istan of t?e daily movement by rail-
way of Hllldus and Muslims between 
East Bengal and West Bengal. These 
cover the post-Agreement period 
only. There is a considerable differ-
ence between the Pakistan figures and 
our figu:es for this period. Steps- are 
now i?elllg taken to set up a joint 
checklllg agellf'y for compiling figures 
of ~ovement by train at the border 
statIons. 

I am laying all the Table of ~he 
House figures of migrations between 
East B~ngal and West Fengal, Assam, 
and Trlpura. rSf'e Appendix I, an-
nexure No. J!J]. j t :shou],l be relllem-
ilPred that the~e figures necessarily 
include not Oldy the normal traffio 
between the two countries but'l.ls~ 
many people goillg backwards and 
f~rwards. Thus the figures do oot 
give the t-otnl number of persons in-
volved, but th0!>e wh() travelled. It 
is clear that many of the Hindus, 
who Jeturned from \Yest Bengal to 
East Bengal, subsequently came 
hack again to "Vest Bengal. An at-
terr.pt was made to calculate how 
many of such persons returned 
in this way fmm EAAt Bengal. 
Estimates based On two days' 
figures were that about 20 per 
cent. of the Hindus returning 
from West Bengal to East Bengal 
came back again. From this it wouH 
appear that 80 per cent. remainetl, 
for the present at least, in EaB! 
Bengal. 
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Adistrel8ingly large number of 
eases have been reported to us, chiefly 
by refugees, of thefts, dacoities Ilnd 
-molestation of women. It is exceed· 
ingly difficult to verify these reports. 
We have been sending them on to the 
'Pakistan Government. We have also 
received recently a similar list of 
Pakistan of alleged incidents in West 
Bengal. These are being investi-
:gated. 

Au agreement has now been reach_ 
ed between India and Pakistan that 
Domes for women who are recovered 
will be set up in both West Eengal 
and East Bengul under the manage-
.ment of social workers, the majority 
of whom WIll be members of the 
minority community. 

Recent disturbances and migra-
tions have largely upset the social 
.tife of the minority community in 
East Bengal. Economic distress blls 
.made life more precarious. I think 
it is true to say that there is no sense 

-of security in the minds of the mino-
rity community in East Bengal. The 
.problem is partly psychologic'll. 
There has undoubtedly been an im-
.provement in some ways, but much 
-remains to be done. 

I am meeting the Central Minis-
ters and the Chuinnen of the Mino-
rity Commissions of West Bengal and 
'East. Eengal next week to discuss 
these various problems with them. 

lIr. Speaker: As'I understand that, 
it has been decided to allot one day 
for the discussion of the Bengal 
question, I wanted to make a state-
ment nt the end of Question Hour. 
but as this question has been an~wered 
in detail by the hon. the Prime 
Minister, I think T should place this 
matter for the consideration of hon. 
Members, Rt. this stage. A number 
of questions have been tabled by 
laon. Membel"ll eulling for information 
on variolls lIerects of the Beng.d 
question Dud it is but proper that tht! 
diacu88ion should take place after the 
hon. Members are in possession of 
~e relevant. inhrnlllt.ion that the v 
,,"ish to havE'. The que~tions .1re 

spread over today, the 4th and the 9th 
instant, that is to say, almost up to 
the end of the Session. I, therefore. 
propose that instead of the quest:om 
coming up for answer in the usual 
Question Hour. answers containing 
information required by all of them 
should be put up collectively-not in 
the form of a separate answer to each 
question. but in the form of a compre-
hensive statement containing the in-
formation that the various questions 
call for. Many of the questions over-
lap each other and it will be more 
convenient for hon. Members to have 
the information together. This will 
also save time from the Question 
Hour. I would therefore propose if 
the House is agreeable, that Gov~rn­
ment should place a stat€ment on 
the Table of the Hou!;e tomorrow. 
Can it be done t()morrow? 

Shri Jawaharlal Nehru: A ron-
solidated answer to all these que_s-
tions, Sir? 

lIr. Spe&ker: Yes. All these ques-
tions-not only those for today but 
all those up to the 9th instant. 

Shri Jawaha.rlal Nehru: Certainly, 
I shall place some kind of a paper. 
It ~ay be ~hat .some particular piece 
o! mformatJOn IS not in my posses-
Sion, but generally speaking we shall 
do that by tomorrow. 

Mr. Speaker: So it may be placed 
on the Table of the House tomorrow 
and it should give all information 
a.sked for by all questions, irrespec-
bve of the days for which they have 
been put down. The st-atement will 
be circulated to hon. Members and 
we may then have the discussion on 
the 4th inst. Is the House agreeable? 

JI.on •• embers: Yes. 
Shri lawaUdal lfebru: As it is 

proposed to distribute this to hon. 
l\I~bers. perhaps it may he co;]-
yerueut to have it printed. If so, it 
~ay not be ready by tomorrow morn-
mg. It may be ready onlv by day 
after tomorrow morning. • 

.r. Speaker: We might have it on 
the d8~' after tomorrow then. 1t 
lllukes 110 difference. All that I am 
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.anxious about is that hon. Members 
should have this paper, a' least 
-twenty-four hours before the discus-
. sion starts. 

Shri Xamath: Does your announce-
ment that the discussion on this 
Indo-Pakistan Agreement will be held 
-on the 4th instant mean that the 
-debate on Korea will be limited to 
less than two days? 

lIr. Speaker: I think the arrange-
ment is that we discuss . the Pre-
sident's Address and the amend-
ments, minus the Korean question 
and the Indo-Pakistan Agreement. to-
day, and tomorrow and the day after 
we may discuss the international 
situation-it. will last for two days-
and after that, we shall have discus-
sion on this Bengal question on the 
4th. 

Shri Deshba.ndhu Gupta: May I 
know if the replies to the questions 
which Rre entered in today's list 
will be supplied to the members or 
hot? They must be ready with hon. 
the Prime Minister. 

Shri Jawah&rfal Nehru: I am pre-
pared to give them to hon. Members. 

Mr. Speaker: Even if they are 'lot 
put, they will go in as Unstarred 
-Questions. 

I NDU'S RBPBlIlSBNTAT10N AlIOUT SEN-
TBNOIIS PASSBD ON CBBTA1N PERSONS 

IN MARB 

*4. Shri K_va Bao: Will the 
Prime JliDlater be pleased to state 
whether any reply has been received 
from the French Government to In-
.dia·s representation regarding the 
unduly harsh sentences passed on 
cet"tain persons in Mahe, who tried 
to lead a resistance m(Jvement 
against French domination? 

The .Deputy M~r of Eztema! 
Aftaua (Dr. Kelkar): Our Ambassador 
in Paris has handed over personally 
a strong protest to the French Foreign 
Office regarding the harsh sentences 
passed in lfahe and has expressed 

the Government of India's grave con-
cern in the matter. No reply to our 
protest has so far been received 
though we have been told that the 
matter is receiving the attention d 
the French Foreign Office. 

Shri Kesava Rao: May I know the 
number of persons who were 
sentenced ~y the Mahe Government? 

Dr. Keskar: Abour 68 perso!]s were 
proceeded against. of whom 52 or &0 
were sentenced in absentia and the 
rest sentenced and put in prison. 

Shri Damodara Xenon: Is it a fact 
that the properties of these convicted 
persons have been confiscated? 

Dr. Keskar: That is a fact. 

Q~~:R..-,","~ 

W '"~ .q Rr It t .rr 8JiJ 1ft" q 
~ .q t am: * q ~ 11 t a) ~if 
it; w.r ~ ~ ~ orr~ fiI;qr \IfRIT 
t ~ ~ ~ iIiTt ~ 1J1I'ttR-
arPfi ffc~ ~ ~ t I 

[Seth GoviDd D88: Ara thtlse 
persons, who were sentenced in this 
case, still in prison and if so, has 
Government of India received any 
complaints regarding the treatment 
accorded to them in prison?] 

Dr. Keskar: Those persons who 
have been sentenced are in prison 
at this moment and we have no in-
formation as to how they are being 
treate~. In fact, no specific com-
plaint about their trelAtmcnt has 
come to us. 

Sardar B. S. MlID: Have reports 
reached Government that widespread 
oppress;on is being practised in other 
French Settlements in India against 
persons who stand for merging with 
India? 

Dr. Keskar: Yes, there are wida-
spread complaints that people who 
are pro-India are being persecuted in 
many ways. 

Shri Jtesa.va Bao: May I know 
whether these persons haveuked 
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JIr. EIUal': It is as a result of 
that, that we have put up a very 
strong protest to the French Gov-
ernment about this matter. 

SJm 'l'JaIl: Is there any hope of 
these people being released before ~ 
plebiscite is held in these areas? 

Dr. KeUar: We have pointed out 
to the French Government that un-
less these people are released 'md 
an atmosphere necessary for a 
referendum is created, the results of 
the referendum will not be acceptable 
to us. . 

Shrl 'l.'Jact: By which time will the 
referendum be held? 

Dr. Kelkar: It all depends upon 
any agreement arrived at between 
us and the French Government in 
regard to the referendum. 

Prof. ltap: Are any efforts being 
made to represent to the French 
Government not to terrorise the 
people who favour merger with fndia. 
and that we will not be a party to 
the l'esults of the referendum unless 
sotit;fl1ctory proof is forthcoming that 
terrorism is not practised. 

Dr. Keakar: Certainly. We have 
beeu bringing continuously to the 
attention of th~ l"l'tlnch Government, 
I woulli not .~y act6 of tel'l'orism 
but act.. of persocution prnctist:'d 
agllillst "uriolls people who nre pro-
I\ldia lind ulliess we are satisfied that 
these hll\"e rensed we will not accept 
OilY rt·ferl'ndum. 

Shrl Ttramala Bao: Is there suffi-
ci~nt I't'RSon to bplieve that there is 
a chnnge of heart on the part of t~u 
French Government in regard to thIS 
mattt.'r? 

JIr. Speaker: It is a question of 
opinion. 

_~...w:1lrof ~~ 

ft~i~~"'"1fW 

~-R1IR".? 
[let.b. GoviDd Du: Have the Gov-

emment received a· reply to their' 
communications addressed so far fo. 
the French Government on the 
subject?] 

Dr. ][eskar: We have received no 
reply. 

Sard.&r B. S. Kill: The hon. 
Minister said that protests have bee!) 
made to the French Government, bu1! 
in spite of continued reminders ~e 
French Government have not replied 
in regard to the protection of the 
Jive~ of these people. I want to 
know what steps are being taken by 
t.he Government of India. to ensure 
their safety. 

Dr. lte8kar: The Government of 
India can take only those steps which 
are in accord with international 
usage. It is not possible for the-
Government of India to interfere in 
the intenlal affairs of a territory 
which is not under it, but is under 
a foreign Government. 
NEWLY lIUJLT SHOPS ON lllWJN ROAD-

AND QuElI:NSWAY :rOB ])JSl'LACliD 
PERSONS 

*5. Shrl Kesava Rao: (a) Will ths 
Minister of Rehabilitation be pleased 
to state whether it is a fact tthat th9 
newly built shops on the Irwin Road 
and. Queensway, New Delhi have 
been damaged due to the recent rains? 

(b) What is the number of such 
shops damaged? 

(0) Do Government propo~e to 
replace the roofs by corrugated 
sheets? 

(d) What is the estimated loss due 
to the damage caused to these huts? 

The KiJUBwr of State for Behab11i-
tation (Sbrl A. P. laID): (a) and (b). 
During the first shower in the cur-
rent Monsoon many stalls were 
l'eported to have leaked. The roofs 
of two stalls were reported to have-
beeD blown off by the stonn. 
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(c) No. Roofs are not proposed to 
be replaced. It was, however, 
decided to provide super-roofs, of 
C.l. Sheets in addition to the hard 
board roofs. This work has been 
completed. 

(d) The figures are not known. 
Shri Xesa.va:B.ao: May I know 

what is the original cost of a hut and 
what is the money spent on repairs? 

Sbrl A. P. laiD: The cost we pard 
to the Swedish Government for a 
hut was Rs. 470 F.O.B. Sweden. In 
addition to that, freight charges and 
certain expenses on storage and 
insurance etc. were incurred at about 
Rs. 260 each hut. 

Shri Kamath: What wa., the cost 
of. superstructme for these pre-fab.,;? 

Shri A. P. Jain: The total expen-
diture would be about Rs. 1,53,082 
on all these 600 stalls. 

-n ~: R;r ~~m it; 1fTW ;n 
~~r;r gafr ~ ~ qir ~~ ~ 
~~ ;f CA'ifT~ ~ ? 

[Shri Bhatt: Have the Govern· 
ment got a list prepared of the losses 
suffered by the shopkeepers?] 

-n ito q'to *"' : ~'f ~~ ilIiT 
~ ~A ~ f?{~ ~'lf'1f~qRl ;f 
f!fi~q q~ ~~f ~ I 'ff f?{~ ~r.mr. 
mtw~~~'Ii\~tl 

[Shrl A. P. lain: The shops jn 
question were rented out to these 
shopkeepers by the New Delhi Muni-
cil?ality. Action on the subject is 
bemg taken by the said .Municipality.] 

,,) ~: ~ 1I1 ~ ~ T 
fit; ~ it; IffiIS If.T ~ ~ garr t 
~ !fiT ~ ~ ~ R!f'1f~qH!l 
;l iIifCflift ~~ ~ t lIT if(\' I ~ 
~;f ~ ~d"W m~~ 
i ? 

[Shri Bhatt: I wanted to know 
whether the preparation of lists 
regarding the losses suffered by these 

persons has been undertake~ by the 
New Delhi Municipality or not or 
have any instructions been issued by 
the Government in the matter?] 

~qo 1ft" ~: ~ ~~ if; m 
1l itiTt ~'ff~ ~ ~ I 

[Shri A. P. laiD: I have no infot; 
mation on the subject.] 

Shrimati VelaJUdhaa: May I lmo'\t' 
whether similar stalls are used for 
similar purposes in the country from 
where they were imported? . 

Shn Kamath: By what amount 
has the rent of these stalls been in-
creased owing t{) the building of the 
pucca houses over and above these 
kutcha houses? 

Shri A. P. Jain: We have got a 
certain amount of the money of the 
S,Yedish firm as 'gnarantee' and as 
the houses have Dot proved to be 
rainproof we hope that we shall be 
able to dednct this expenditure from 
the guarantee money. 

Sardar B. S. Man: How does the 
cost or these stalls compare with 
stalls made of pucca materials? 

Shri A. P. Jain: :\Iuch less. 
Shri T. N. Singh: Why were tin 

sheets not \Ised, ilHtead of corl'Ujated 
sheets. The former would be 
cheaper. 

ltIr. Speaker: We are entering inb 
an argument. Next question. 

SALK O:B' STEAK CB MO'IOB LAUNCHES 
.:B'BOK DIsPOSAI.8 

*6. Shri Bielbva: Will the Minister. 
of Ind~ and Supply be pleased 
to state: 

(a) whether any stearn or motor 
launches were sold from the 
Disposals at any time; 

(b) if so, what their book p..'ices 
were, Ftt what prices and on what 
date they were sold; and 

(e; . h'" L'r ~1i('h In . ' .. ~ ;\' 
avai' . .' If' f·· ... f'h':' 

The Minister of Industry and 
Supply (Shri lI[8htab): (8) Yes, Sir .. 



',\b) "The tot.al number of steam and 
- motor launches sold is 214. Of _ese 112 were from U.K. surpluses 

of a book value of Rs. 18,42,340. 
They were sold on d.ifierent dates 

·:from 1946 to April 1950 and the 
-total sale value realised was 
:Rt. 10,04,944. The total number ('f 
lJa\Jnches sold from American sur-
pluses is 102. The book value of 
these is not separately available. 
They were sold during the period May 
1946 to August 1947 and the sale 
price realised was Rs. 12,79,613. 

(c) Only two launches are still 
.available for disposal. 
~ Ildhft: May I know. whether 

caDY steam launches were sold during 
this year, or the latter part of last 
year? 

Slut Kahtab: I have already given 
the period when they were sold. If 
the hon. member wants I shall lay 
on the Table a statement showing the 
dates on which the launches were 
sold. 

8hr1 810ft: May I know whether 
any launches were sold this year J.nd 
alsO why the sales were he'ld over? 

Shrt .&blab: I have already ·;aid 
that they were sold up to April 1950, 
but it will 1I0t be possible for ne 
just now to find out on which date 
theJ were sold, If the hon. :\lember 
wisheR to havn the information I :!an 
find out, and lay it on the Table. 

Dr. Duhmuldl: May I know if sny 
of the launches sold have been le-
purchased by Govemment? 

8IIrt Kabtab: Most of them haYe 
been sold to • priority indentors', that 
is, to Government departments, Pro· 
vincial Oo\'emments and Corpora-
tiOIlS. So this is only a book transfer. 

Sbri Sidbva: Is it not a fact thl\t 
,;orne of them were sold to privste 
persons Rnd that they ha'l"e re-sold 
them to others? 

Shrl Mahtab: 1 have no informa· 
tion. bllt if the hl)n. \Il'TlIhl'r tiring, 
"fJ.~ slh~h c'"'S(~ to Ill, J;otico} I w'i!1 
make enqutties. . 

20 

Shri Jtaj Balaadar: Were the sa.les 
to private dealers effected on the 
basis of tenders or by means of open 
auction? 

Shrt Jlahtab: There are three 
systems. The first is the sale to 
'priority indentors '. Then tenders 
are caned. If no tender is available 
then auction is held. . 

Shrt !jt!hva: For the last sale may 
I know whether tenders were invited? 

Shn .ahtab: I cannot say off-
hand; I require notice for that. 

WAB RBPABA'IlONS 

*1. Shrt Sldhva: (a) Will ~he 
Minister of Commerce be pleased to 
state whether there is any !'pacial 
staff employed in foreign countries 
for the realisation of India. 's War 
reparations? 

(b) How much amount is to be 
still recovered? 

The MiDiBter of Commerce (Shrl 
Sri Prakaaa): (a) Heparations are at 
present being received from Germany 
only. The work of allocat:on of 
German reparations to the claimant 
countries is done by a body call~d 
the Inter Allied Heparations Agenc,Y 
ut Brussels, India is represented O!l 
that body by the Charge d'Affaires 
for India in Belgium who is the 
Delegate; and the Commercial Secre-
tary of the Embassy in Belgium who 
is the altemate Delegate. Th'~se 
positions are held by them in addi-
tion to their normal duties. Bids [or 
plants Are offered by Go'l"emment 0'1 
the basis of the reports sent by t·he 
Inspection staff in Germany which 
consists of one Deputy Development 
Officer, two Inspectors, two Clerks 
and three Drivers. 

(b) A greater portion of the avail-
able reparations from Germany has 
already been distributed to the 
claim~nt countries and the amount 
remaining to be allotted to India i'J 
unlike:y to exceed half a croJ'P. of 
r1lP"('~ It i" n.)t cl'l'tn:n \\hat pnlky 
is hkely h. be followed ill rega ... ' t.;, 
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leparations from Japan from which 
country no reparations have so far 
been received. 

ShrJ. Sidhva: In view of the fact 
.that only half a crore of rupees is 
the amount to be recovered will the 
staff that is maintained in Belgium, 
particularly at Antwerp, be abolished? 
. . Shr1 Sri Prak&s&: There is no ide3 
of abOlishing the staff yet. 

Shri Sidhva: Have the Govern-
ment any idea. and have they ascer-
tained from our Embassy in Belgium 
or Germany as to whether the staff 
is . necessary now, in view of the very 
timall amount of reparations that 
has to be recovered? 

Shri Sri Prakasa: Even half (), 
crore is not a very small sum for a 
poor man like me! 

Shri Sicihva: What is the expen-
diture on the staff, may I know? 

Shri Sri Prakasa: I could not tell 
you exactly what we spend upon the 

. salaries of the staff. 
Shri 'l'yagi: More than a poor man 

can afford to pay! 
Shri B. Das: May I know whether 

the original estimate of the Govern-
ment of India of the reparatiolls 
machinery from Germany was not 
expected to be more than £2 millions 
worth and if so why it has /lOW been 
reduced to half a crore of rupees and 
how much of that half a crore worth 
of plant has been imported into 
India? 

Shri Sri Prakasa: I could not follow 
the hon. Member, but from what I 
did I will just say this. The total 
amount of reparations submitted ')n 
behalf of pre. partition India in 
Germany was Rs. 486·82 crores or 
Rs. 490 crores roundly and that from 
Japan is Rs. 2,800 crores. 

Shri 'l'yagi: Have we rece:ved .my 
• complete industrial plant among th'e 

repal'lltions articles? 

Shri Sri Prawa: I reQTet beina 
new b this job, I am un~ble' to say 

whether we have received any com-
plete plant, but we have got a large 
number of plants that are in Calcutta 
at the present moment. 

Shrt Gautam: Are we in a position 
to instal even one complete factory 
out of the materials that we have got 
from Germany? 

Mr. Speaker: It is the same 
question. 

Shri Sri Prakasa: It is a matter 
for an expert to answer, but I CaD 
make enquiries if the hon. Mema." 
wants. 

Shri Syamnand&n Sahaya: Are 
Government aware that the plan. 
and machinery received out of vhe 
reparations are lying in Calcutta and 
deteriorating seriously because the,. 
are not being installed? 

Shrl Sri Prakaaa: I UJUllt confe .. 
with regret that the hon. Member'. 
information is correct. 

Shri Kamath: At this time whell 
another war is casting its shadow 
over the earth, does India intend ~o 
forego any portion of the German or 
.Japanese War Reparations due to 
her, as a gesture to those people, 
considering the !act that the Congre •• 
which is now. in power was not a 
part~' to World \Val" II? 

Kr. Speaker: It need not b, 
answered. 

Shri A. O. Guha: How long are 
those goods lying at Calcutta? 

Shri Sri Pratasa: I could not give 
the exact date but if the lion. 
Member wants I can find out. 

An Bon. Kember: Since the date 
they were received, 

Shri TyAgi: How do the Govern-
ment intend to dispose of the 
reparations articles received? 

Shrt Sri Prakasa: The system that 
we haye is to ask various Govem-
ments and private parties to •• 
th(·s;: p!a',t~ off our hallds, and that 
IS what We propos!' to go en Ql)i~~ 
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Ala BoD. Kember: Has some been 
taken away? 

IIr. Speaker: Let us go to the 
next question. 

AliTOKOE1LES Wl~R D1SPOSALS 
DIllECTORA TB 

-•• 8brl 814b. .. : Will the Minister 
of 1114111trJ ADd "ppl, be pleased 
to Bta~: 

(a) the number of automobi!es left 
under the Disposals at various 
places in India and their book value; 
and 

(b) the number of auto~obiles still 
available from the Disposals at 
various centres in India and the:r 
book value? 

The KJniater of Industry and 
Supply (Shrl lIahtab): (0). 'fhe 
total number of automobiles reported 
for disposal upto 15·7·50 was 74,64:3. 
Of these, 35,917 were from American 
sUl"pluF;es, locnted in n nllmber O{ 
depots in nll(1 nrounll Calcuttn !lnll in 
Assam nn<1 one Ilepot in Delhi m,l 
88,725 from U.K. s1ll"pl\l~(,,! 10('nt,><1 
in "Ario\ls depots nil onr India. 
The hook VAllie of nut()mohile~ from 
U.K. surplusps is I~s. 10 crores 
approximntE'ly. Rook vnlues in th~ 
cnsC' of American stores are .It)t 
available. 

(b) The number of automobiles 
,till awaiting disposal is about 3,679 
-826 American and 3,353 from U.K. 
surpluses. Book value of these 
automobiles is estimated at Rs. 2' 84 
arores. The vehicles are located in 
Calcutta, Delhi, Chheoki, A va(li, 
Debu, Ondal, Nirsa, Dhllnbad, 
Panagarb, etc. < 

8hrl Sldh. .. : Out of \hese 3,600 
how many automobiles are serviceable 
and bow many are not? 

Ihrl Kab.\ab: There is no means 
of checking these up. 

8hrl Sldh~a: Haw GovemmE.'nt 
adopted aoy me-tUls to find out 
whether t.l-te~ are serviceable, and if 
.. what steps have been taken to 

dispose or" them or to keep them for 
our own purposes? 

• 

Shrilllahtab: As a matter of fact, 
in 1947 a Committee was set up and 
a report was produced, but I must·, 
confess with regret that sufficient. 
action could not be taken :>n tha\. 
report for want of ap agency--we 
cannot send our civil officers to check' 
thesc automobiles. 

Sbn Sldh.va: Is it not a fact that. 
they are lying in the open in Kirke& 
and in the Bombay area and deterio-
rating and. may I know whether 
Goyernment still th:nk of disposing 
of them or not? 

Shri )[ahtab: I entirely agree with 
the hon. Member that these Disposals 
could have been sold by 1948, but 
for various reasons they hue not 
been sold and attempts are being 
made to sell them. 

Shri Shiva Rao: Is it. a fact that 
the Defenct' :Ministry has been 
ordering large numbers of jeeps and 
other l{incls of automobiles from 
ahroad without making any enquil':es 
whether the~' are aynilable in Dis· 
posals or not? 

Shri Jlahtab: I am afraid it is not 
a fact because the Committee on 
Disposals includes one representative 
of the Defence Ministry. The priority 
indent, as I have already said, goes 
to ,various Departments. If they do 
not find the materials according to 
their choice then alone they go and 
make outside purchases. 

Shrl Shiv. 11.&0: Is it not a fact 
that within the last few weeks 545 
cases which were lying on the Beacb 
in Madras for five years have been 
opened and discovered to contain 
first-class motor trucks? 

Shri lIhhtab: I+; may be a facti 
I do not know. 

Shri Gaut&m: Whv did the 
Government place orders· with the 
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U.K. firm for 2,000 jeeps when these 
j'eeps were available itt the"Dis-

A:posals and with the dealers· in the 
country? 

Shri lIIahta~: Under the rul~s 
that cannot be done because first of 
all these priority indents must be 
satisfied and then alone they will go 
abroad. • 

Shit Gautam: Am I to under-
stand that these orders were not 
placed or the jeeps that were ordered 

. ~rom the firm were not, acceptable to 
the Government of India? 

Shri Mahtab: I presume the hon. 
Member is referring to the indent of 
the Defence :\Iinistry. In that case, 
they must have found out that the 
materials were unserviceable. 

Shri Xamath: Is it not a fact 
that these 2,000 jeeps to wh:ch my 
hon. friend Mr. Gautam has referred 
were purchased through the High 
Commissioner's Offic~ or the India 
.stores Purchase Department in 
London and that subsequently they 
had proved unserv;ceable in India? 

.Shri Mahtab: I think the Defence 
Ministry will be able to answer this 
-question. 

Shr! Kamath: The Stores Purchase 
Department is under the Industry 
.and Supply ;Ministry. 

Shri Tyagi: That is a different 
story. 

Shri A. O. Guha: Was there a 
-ban imposed on the disposal of these 
articles by certain Ministries of the 
Government of India? If so. when 
was that ban imposed and when 
was the ban removed totally? 

Shri llahtab: When the Kashmir 
operations started the, ban was 
imposed; the ban was imposed again 
when the rehnbilitatioil 'luestio:l cam9 
in and only \'er.\' rect-ntly the ban h'HI 

,been lifted, As a matter of fact the 
delay :n the disposal is due to these 
bans, 

'r~ ... 
DrsPL4cBD PBB80lITS S:8ft TO Ba:OI'-'L 

~9. ~. La! 8btgh: Will the 
Minister of BehabWtat10ll be pleaaed 
to state: 

(a) how many displaced persons have 
been sent to Bhopal up to the BOth 
June, 1950; . 

(b) how many Qf them have been 
allotted .land; 

(c) how many of them have been 
prqvidedotherwise; _ • 

. .(d) how many oft.hem are still being 
given monetary help and in what 
manner; al).d 

(e) hQW many are without any 
means of livelihood and what kind of 
art·angement is being made for them? 

The MinisteJ.' of States for Reha-
bilitation (Shr~ A. P. Jain): (a) 
16,318 persons. 

(b) 2,200 persons or 575 families. 
(c) 2,189 famiiies or 10,945 persons 

have been given urban loans for 
settlement at Bairagarh and at 
Sehore. 377 shops have been 
constructed for displaced persons in 
Bhopal and 100 shops are proposed 
to be constructed at Sehore. Out of 
75 shops constructed by the Bhopal 
Municipality, 50 have been allotted 
to displaced persons. 

(d) and (e). 1,406 persons, who 
are awaiting settlement on land, are 
being given food loans. 904 infirm 
persons, widows and minor depen-
dents are given free doles at Rs. 14/-
per adult and Rs. 10 per minor· per 
month, and are living in tl!.e Widows' 
and Destitutes' Home at Gandhi-
nagar (Bairagarh). 

~ '"" ~: q: ;;it ~ ~ 
w-l armt ~ ~ 'fIl t IRI' It 
~ aR en: arJ'in'{' fiI;1f ~ t ? 
~ I!iT GIl qIfiAJ(I' ~ m- '11l t It 
~men:~ ~~zrr i'PR-a 
(Temporary) ~ 'I"lf t ? 
'1'h~ Lal Singh: Is the rehab!-

Etation of this large number of people 
in Bah'agarh of a permanent nature 
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and is the allotment of houses to 
them on a permanent basis or is it 
·temporary only.] 

• ~o ""0 "': ~ tt va fcflw 
m ~ anm fiI;1l ~ t I 

[Shri A. P. lain: Their. rehabi-
litation is a permanent one, Sir.] 

~ W1W Nt: ~ ~ ~itI .. 
~ ~ \Iv. ~ 'if"R1~~"j I!f\' ~ 
t~ Iff t m ~ ~ ~ 
m'Ttt~~ ~ tm ~ 
~~ ~ ~ ~ fiR ~ 
.nf1t; ~ 'Wft 'l'U garr. ~ I 

[Thakur Lal Singh: The 75 shops 
constructed for them by the 
Munic:plllity together with a number 
of other shops built for this purpose 
are all lying unoccupied and no 
persons have been rehabilitated 
therein as thev are water logged.] 

Mr. Speaker: He should put a 
question and not argue. 

~ t=m=S ~: \Vho is res-
pon :ible f),' thl':O;(' shops, I 
am a,;long. ~ .~~ ~T ct; 3fmcrr 

arr<fiT ;;y) ~r;l CAT ~ Cf~ ~T ~ 

W t ~ irFft 'l'U pr ~ I ~ 
~ it; ~ ",,9' iIiT i~ ~ 
'WitT ~ t I q \1IiA fiRt 1IiTIr. qy 
~~t~~~~ ~pr, 
" it f'nt. r .. Al'I( t? 

['I'bakar LI1 Siqh: Who is reS· 
ponliible for these shops, I am 
.. king. Apart from these 75 shops, 
the other shops have been constructed 
in 1\ locnlity which is wnter logged. 
A portion of these shops is known as 
'Bllllt'rjl'l' ).Inrket·. No \lS~ i" being 
mndl' of t 11l'1Il tmd ct1l1s:d,'mLle mont''' 
hilS thll,; L,'ell wlI",ted ill th<,tr 
constraction. Mil,' I know who is 
respousible for this?] 

•• Speaker: Order, order. He 
should resume his seat now. He is 
aaking who is responsible. 

~ ~o ifto .. : 1!~ aNt· (Ai ~~ 
f~ 1li111iT( ~m;sr q)' ~ ~ firi 
~ ~ ~ "" ffil;f or;ft' t qt trr;ft 'lU 
pr t I ~fiA Ii' ~~ it; lId1fHSili 
Cf<41Cfd ~ I . 

[SIu'~ A.. P. lam: I have received 
no information to the eflect that the 
whole locality where these 377 shops 
have been constructed is water 
logged. . But I will inquire into the 
matter. ] 

~ ~ r~: r;;r-r w)tff Cf.T 3fif 

~<fi) ~ ~ ~ ~~ aft'< "IT ~ 
If~ ~ t ~ if ~Ff 'if'hfi ~ 
( Chief Commissioner') ~ ~ 
iii{ em: f(~;fa'!I" (Representation) 
fiI;ln afr< irT~ It>1 arar ~ ~ ~ ~ mr 
~ ~ aT ~ 111: ~ 'ifT'>f ~ 
1I1IT ••••••••••••••••••••• 

Thakur Lal Singh: The starving 
people there, who are not gh'en any 
foo,l. IIl1hh! lllnny representations to 
th,-, Chid ('Olllrllis~iOlwr and subse-
'llll·ntI .... \ddl' attempting to make a 
represent'ltion to him personally. 
they were lathi-charged ...... ] 

1Ir. Speaker: Order, order. 

8ardar B. S. JIm: May I know 
whether those people who have been 
settled on land in Bhopal are refugees 
from Sind or Punjab and whether 
those refugees who did not own any 
land in Pakist-an were given those 
lands, Ot whether the lands were 
given to' those who owned lands in 
Pakistnn? 

Shri A. P. JaiD: In Bhopal some 
of the Il!!riculturist families were 
Sindhis aUll others Labana Sikhs and 
there were other mixtures. 
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........ ~: .. iI,,,tr .. W 

flIf .. t!( ~ .. aw.wM fiI; f.Im;l arR1ft' 
ij'. ~ ~. ~ ~ rpl t Gtf ai' 
QAT attt 1ft' arR'ft' ~ qt ~ 
lIiT ~m:r ~ t ? 

[LaJa Achint Bam: Will the hon. 
Ministilr be pleased to state whether 
Government intend to send more 
persons to Bhopal in addition to 
those sent there so far 1] 

~ qo ","0 .if: IV'1m1ft' ~ 
;pJ~ ~ ~ PFr ItiT m1iz ..n- ~ t 
~ ~ qlfJ 'IT m ~ ~~ ~ 
ctW ~ ~ ~ , ~ arTl{IIT m!JTW if ~T 
~ ~, 

[Shti A. P. Jain: At every place 
there are some persons who have not 
been sent there by the Government 
but have gone there of their own 
accord. Some such persons are in 
Bhopal also.] 

\'mn' ~ ~ : <M tfCr~ Cf~ 
arq;ft ~ ij- am: arTl{1f\' m <!fiT 

~~~r ~m ~ I 

[Lala Achint Ram: Do the Go\'-
ernment intend to send more persons 
Oil its behalf?] 

~ ~,,\fto *-': ~Q: tit ~~ it; 
:;,q, ,!~fu~ ~qT fer;,,~ q~ fif:~ift 

\W1ft;r ~ t ~ ft~ (Reclaim) 
..n 'IT ~If.~ t aft, qt arRlft qJ1l 
'lTmi' 

[Shri A. P • .T&U1: It depends upon 
the extent of the land that could be 
reclaimed and made fit for 
rehabilitation. ] 

eft ~ : <M 'li\q-m if 1ft' aror 
;A ~,I1f IliT a-~ lfi)i ~q ~~ ~T 
tTlfr ~ ? 

[Shri Dwivedi: Has any school 
been opened in Bhopal also on the 
lines of the one at Arab-ki-Sarai?] 

.to ..... :. "".~." 
qf.mnWI 

[Shri A. P. lain: No. Sir, no 8ue& 
school has been opened there so far.] 

Sardar. B. S. MaD: May I know 
whether these lands that have been 
given to the refugees were evacuee 
land or Government land and whet1ler 
ithey were - properly reclaimed 1 

Sbri A. P. labl: I ha~e no. 
information on that pomt at the-
moment. But if the hon. Member 
wants, I can supply mm the· 
necessary information. 

lI(r. Speaker: Let us go to the 
next question. 

TREA'IME~'I OF br:IA.NS IN SOU'IE 
AFRICA. 

*10. Shri Raj Babadur: (a) Will the-
Prime JliDister be pIp-a sed to state 
whether India's formal request to the 
U. N. Secretary General to place the 
question of treatment of Indians in 
South Africa on the agenda of the 
next session of the General Assembly 
has been accepted? 

(b) What measures and policies do. 
Government propose to adopt to meet 
the situation created for the Indians 
ill South Africa :1S a resu·lt of the pass-
ing of the Grour, Areas Bill by tl:.e 
South African Parliament? 

(c) Have Government any informa-
tion with regard to the attitude of other 
Commonwealth countries in this 
matter? 

The Deputy KlnJl&er Of I:ztemal 
UairI (Dr. Kelkar): (a) The matter 
is 'included in the provisional agenda 
of the next session of the General 
Assembly. All items on the provi-
sional agenda aroil to be considered 
by ,the General Committee prior to 
the inaugural session of the 
General Ar;s(;wbly odore they can 
be recorded for the tina! agenda. It 
is however, open to any l\Iernber at 
that stage to object to the inclusion 
in the agenda 01 ally item. 



'~(1i)" ~'ent/'~i1lcO'nsider this 
after the United Nations General 
Assembly Meeting. 

(0) The attitude of Pakistan can be 
gathered from the published corres-
pondence between the three Govern-
ments, copies of which' are laid on 
the Table of the House. [Infor-
mation placed in the Library. See 
No. P-96f50]. rIhe Government of 
India have no. information as to the 
attitude of other Members of the 
Commonwealth. 

Shri Ba1 Bahadur: Have Govern-
ment taken any steps to know the 
attit·ude of sister CommonweaHh 
countries on this question' and how 
far the stability of the Common-
wealth links would be affected by that 
attitude? 

Dr. Xesk&r: Government· will try 
to find out the attit-ude of other 
common\\'ealth countries when the 
moment comes. 

Shrl Ral Bahadur: Have Govern-
ment any information wit,h regard to 
the steps taken by the local African 
population against this law-less law? 

Dr. Xesk&r: 1 have no information 
on the subject. 

is ~ uw: ~~ (I1J IITfiRmor 
lIlT ~ t· irA;ft~ ~ ;;it;l ar~ 
IIitI' fit; ~W ~~i1J ~~. ~~ q1Ii 
~ f.t.~ ~ I l:W it; 8I8AT 1fqT 811ft' 

'" QIHRtI .. itl""'~ Il(t amt m 
~, ~ ~ .q ~ 1fm 'IfuIlf 

"'" rSeth GoViDd DaB: So far as 
Pakistan is concerned, the hon. 
Minister has said that some state-
ments have been· published in the 
papers. In addition to this, were 
any talks held on the subject on the 
occasion of the recent vililit of the 
Prime Miuister of Pakistan?] 

Dr.Keibr:1J'here 'waIf'tio talk 
about this. matter. The corres-

. pondence between the three Govern-
ments has been published which 
expresses very definitely the opinions 
of the Pakistan Government. J do 
not think th(lre is any need to add 
or have any more discussion at this 
moment at least. 

Prof. :B.a.nga: Was any effort made 
by India to try to bring this matter 
for discussion before the Security 
Council in the recent past? . W 

Dr. X .. kar: No. Of course, not. 

WRITTE~ ANSWERS TO 
QUESTIONS 

INDIA'S BAUNCE OF TBADX 

*11 .. Shri Raj Bahadur: Will the 
. Minister of Commerce be pleased to 
state: 

(a) what has been the balance of 
trade, ill imports and exports, during 

,the fOUl' quarters of the year 1949 and 
the fh-st two quarters of this year; (ond 

(b) the total value of imports from 
and exports to the dollar and the 
sterling areas l'Bspectively during the 
above periods? 

The lIiDlst.er of Commerce (Shri 
Sri Prakaaa): (a) and (b). I place on 
the Table of the House three state-
ments giving the required information. 
[See Appendiz I, annezure No.1]. 

DESIGNATION "TIUDE CoJOlISSIONJBS" 

·12. Shrt Tyagt: (a) Will the 
Minister of Oommerce be pleased 
to state whether the officers perform-
ing the functions. of Commerce 
Secretaries in the various embassies 
in foreign countries are designa.ted 
'Trade Comm;ssioners'?' 

(b) If not, what are the countries 
whet:e Trade Commissioners are 
appointed and what is the correct 
des:gnation of India's representatives 
in foreign countries appointed for the 
purposes of commerce? 
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"The Ki.Dister of Oommerce (Shrl 
Sri Prakasa): (a) and (b) Officers 
appointed in foreign countries for 
the purposes of dealing with the trade 
and commerce of India do not bear 
uniform designations. In Common-
wealth countries generally they are 
designated as Trade Commissioners 
or Ass!stant Trade Commissioners, 
while in non-Commonwealth coun-
tries, they are designated as 
Commercial Counsellors, Commis-
~ioners, Secretaries and Vjce Consuls 
in accordance with the importance 
of the country. In some Common-
wealth countries such as the U.K. 
we have in addition to a Trade 
Commissioner, a Commerc:al Adviser 
to the High Commissioner. A list 
showing the designations of India's 
Trade Representatives abroad is laid 
on the Table of the House. [See 
Appen.dix I, anM;r.IU6 No. 2J. 

SJNDRI FXR'IIUZER FACTORY 

*13. Shri Shiva Rao: Will the 
Minister of Industry and Supply be 
pleased to state: 

(a) the orignal estimates for the 
Sindri Fertiliser Factory; 

(b) the present estimates Qf the 
final cost· of the scheme; and 

(c) the probable date on which the 
factory is likely to go into full pro-
duction? 

The Minister of Industry and 
Supply (Shri Kahtab): ( a) The 
original estimate furnished by th~ 
Fertiliser Mission in 1944 was Rs. 
10'5 crores. 

(b) On the basis of information now 
available, the total ultimate cost of 
the Project will be about lts. 
22 crores. 

'(c) About August next year. 
MOVEMENT OF DISPlACED PERSONS 

FROM EAST AND WEST BENGAL 

*14. Shrt DeShba!ldhu Gupta: Will 
the Prime KiDiater be pleased to 
state: 

(a) the number of Hindu displaced 
persons who have returned to India 

from East P&kistansinee Ute Iri8DiDr 
of the. Ind()ooPakistan ~. ef 
the 8th April, 195Q and the number 
of Muslim evacuees who left; India 
during the period;. 

(b) the .number of Hindu displaced 
persons who. haye returned to Eut 
Pak~stan and the number of Muslim 
evacuees who have come back to 
India during the period; 

(c) how many of them have actually 
got back their properties and how 
many have been rehabilitated; 

(d) how many of them went to 
dispose of their properties and have 
again returned to their respective 
places; 

(e) whether the attention of 
Government has been drawn to the 
statementl"ecently made by Mr. J. N. 
MandaI, Minister for Law, Pakistan. 
criticising the appointment of the 
minorities Minister in East Bengal; 
and 

(f) whether Government made any 
representation to Pakistan Govern-
ment that such an appointment was 
not likelY to inspirp confidence 
amongst inembers of the minority 
communities? 

The Prime KiDister (Shri Jawa-
harlal Nehru): (n) Hindus about 
13,00,000; Muslims about 4,50,000; 

(b) Hindus about 5,30,000; Mus-
lims about 3,00,000; 

(c) No exact informatioJl is availa-
ble about East Bengal. In West 
Bengal most of the MusIima who have 
returned to urban areas have got 
their houses restored to them and a 
large percentage of industrial Muslim 
employees have also got back their 
old jobs. Large areas of land which 
would otherwise remain vacant were 
allotted to refugees temporarily on 
the understanding that they would be 
restored to returning migrants at tbe 
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.. ~ tile cnp tIeII01l. Some clifticolty 
Iau .... becau~ of the Yetllt'D of a 
llumber of Muslim migrlUlts during 
the "'lIOn, but arrangements have 
been made by tile West, Bengal 
Government to find alternative 
&eeommodation far them and also to 
live them relief until their lands can 
be restored to them. 

80 far as Assam is concerned, 
although no exact information is 
.ni1able, it is reported that steps 
have been taken to restore lands to 
the returning migrants as far as 
possible and to look after t.hem in cases 
where immediate restoration is not 
feasible. 

(d) It is not possible to· say h:,w 
many persons are returning to Ind:.l 
for the second time, but it is estimate,l 
that such pHsons fOI'm about 15 
per cent. of the total of the incoming 
migrants during the last two or three 
weeks, 

(e) Yell. 
(f) ~h 

.lt~'IK n~ll"EIiJIS BY PAKJl;TAN 

"'13. ::1h~'l Deshbandhu Gupta: Will 
the :\1inister of Oommerce be pleased 
to st,\te: 

(n) the rea:ons for the failure 011 the 
part of i'1l1<istan {jo\'t~I'll!lWl1t to effect 
deLvt'ri,'s of juL' in 1(.'1'111- of the 
Agreement Wilde with the Indian 
Government;· and 

(b) whether Oo\'ernment can assure 
that the deliveries wiU be made soon 
to make up the shortage? 

fte ~ of Oommerce (Bbrl 
III PrUua): <a) As the hon. 
Member will appreciate, it wou!d 
not be poBsible for me to answer 
tibia question except by way of 
.peculation. To the beJit of our 
knowledge the delay on the part of 
the GOvt'nlment of Pakistan in 
effecb!ng tl"1iWl':I';; of rnw jute ac-
cording to Ih,' terms of th<, Trl\de 
Agrt'ement. ,;,e,'ms to be dill' to (i) 
d:ffit'lIlti",< of procurement at pricE'I' 
oonaidered reasonable by the 

Pakistan Jute Board. (ii) transport 
arrangements and (iii) the usual 
initial diflic.ulties in organising 
supplies under a system of State 
Trading, 

(b) A sen:or officer of this GOV6!"D-
ment has just come back from Dacca 
and Narayanganj where he had dis-
cussions with the Pakistan J ut.e 
Board and his report indicates that 
there is every possibility of the Jute 
Board despatching the full quantity 
of 40 lakhs maunds of jute under t.he 
Agreement by the 31st of August. 

DISPLACED PERSONS FROM EAST AND 
WEST BENGAL 

"'17. Shri Jhunjhunwala: \Vill the 
Prime Minister be pleased t'O state; 

(a) the total number of non-Muslims 
who have returned from West Bengal 
b East Bengal from the time of the 
Indo·Pakistan Agreement till the 15th 
July. 1950, and the total number of 
non-Muslims who have come from East 
Bengal to West Bengal during the 
same period; and 

(b) the total number of Muslims who 
have corne from East Bengal to West 
BengAl And hAve gone from West 
Bell!;i\l to Enst Bengal froUl tb~ time 
of the Indo·Pakistan Agreement tin 
15th ,July, HI;')O? 

The Prime Minister (Shri Jawahar-
lal Nehru}: (II) HIlII (b). I invite the 

hOD, Member's attent.ion to the ans-
wer I have given today to Shri H. 
V. Kam&th's question No.3. 

NATIONAL PLANNING COJIIlISI!JOW" 

·18. Dr. DaluDukh: Will the 
PrIme MbIMer be pleased to state: 

(a) the date on which the National 
Planning Commission started func-
tioning; 

(b) the date on which any definite 
estimate of expenditure for the 
Planning Commission was drawn up; 
and 

(c) the total expenditure incurred so 
fnr? 

The Prime Minister (Shri lawahar-
1al Behru): '(8) The Planning 
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Commission began to function on 
March 28, 1950. 

(b) An estimate of expen:liture on 
the Planning Commissio:l for ]950-
51 was furnished on March 6, 1950 
and the sanction of the Ministry of 
F;nance issued on March 13, 1950. 

(c) The total expenditur.~ incurred 
so far is Rs. 1,44,520/-. 

OnICKBS APPOINTEn BY PUNNIN; 
CoIllMISSION 

*19. Dr. Deshmukh: Will the 
Prime Minister be pleased to state: 

(Il) the number of officers ap-
pointed b~' the Planning Commis· 
sion with grades of salaries and terms 
of appointment; 

(b) the dates by which the ;National 
Planning Commission is expected to 
place their plans before Parliament; 
and 

(c) whether it is contemplated that 
Parliament wilI be given an opportu-
nity to discuss the same? 

The Prime Minister (Shri Jawah&r-
lal Nehru): (11) A statement is. 

place,1 on the Table of th~ House. 
[See Appendix I, anllexure No.3]. 

(b) The plan beillg pl't!pmed by the 
Planning Commission fel' the two 
years 1951-52 fInd 1952-5:3 is expect-
ed to be ready by the end of the 
year. It is too soon to say exactly 
when the plan for the succeeding 
period of three years will be com. 
plete:!. 

(c) Any important propos Ills will 
he placed before Parliament for con-
sideration. Government have not 
yet considered the procedure for 
doing this. 

STATBMENT ON IMl'oBT PCUCy 

*20. Dr. Deshmukh: (a) Will the 
)linister of Oommerce be pleased to 
state the date on which the last 
policy with regard to imports was 
announced? 

• 
(b) Is it a b.ct that there were 1DaDJ' 

mistakes in the publicatiOn which 
outlined the policy? 

(c) What is the number of mistakes 
that had to be corrected and after 
how many days after the publication 
of the' main policy statement was the 
errata issued? 

'l'he IIblls&er of Oommerce (BIIrt 
8rl Prakua): (a) The import policy 

for JulyjDecemher, 1950, licensing 
period was announced on the ] 5ib 
June, 1950, in Commerce Ministry's 
Public Notice No. 14/ITC/P.N./50. 

(b) and (c). Yes, thdre were 
about 170 mistakes. A list of ('or· 
rections XO. 14(A)-ITC/P.N. '50 was 
issued on the snme date as the main 
Public Notice ~o. 14-ITC~P.N.)/50. 
One further error was ('orrected in 
the Public Notice No. 48-ITC(P.~.)/ 
50 dated the 4th July, 1950. 

INDIA'S BAT.ANCE OF TRADE 

*21. Shri T. If. Singh: (a) Will 
the Minister of Commerce be pleased 
to state the Balance of Trade posi-
tion for the period April-June 1950. 
as between (i) India and the United 
States of America and (ii) India and 
the l!nited Kingdom? 

(b) Will Government further stat& 
the position of inyisible imports and 
<:xports for the same period? 

The Min:ster of Commerce (Shrl 
. Sri Prakasa): (8) I place on the-
Table of 1 he House a statement 
giving the require:! information. 
[See Appendi:r; I, anne:r;U1e No.4]. 

(b) The inlorm&tion is not yet 
available for this period. 
Son:lCTISTS nOIll INDIAN UNIVD-. 

8I'.l'IB8 BJlPLOYED ON GOVEBlQOlft' 
OJ' I.nIA RKsJlABOB: SoDIDS 

*22. Shrt T. If. Singh: (a) Will th& 
Prime KlDister be pleased to stat& 
the number of Scientists working un· 
der the Government of India's vari-
ous research schemes and in the 
various ~ational Laboratories who 
were previously employed in different 
Indian Universities? 
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,jbJ . How man~ _of these. Sttientists 
~ .. v~ ilome on deputation and how lDimy are . nOW permanently employ-
filii with the Government. of India? 

ft, Prime JliDiater (Shri I awlLhu-
"lit .ebra): (a) and (b). A !'tate-
ment giving 6.vailable information is 
placed on the Table of the House. 
J&e Appenaia: I, anneZUTe No.5]. 
Information is being collected from 
'Ot~er organisations and a second 
. .,tatement ""ilI be ,placed ou the 
. Table of the House as &oon as possi-
'1:>le. . 

RAIDS ON INDO-PAKISTAN BORDER 

"'U. Lila Ral Kanwar: Wil:l the 
Prime JlJDilter be pleased to state: 

(a) the total number of raids by 
Pak:iltanis on the Indo_Pakistan 
border (i) prior and (ii) subsequent to 
the Nehru-I .. iuqllat Agreement; 

(b) the total number of casualties 
which resulted th(lrefrom; and 

(c) the totul value of property 
looted during each such raid? 

The Deputy IIiD1Iter of External 
,ualn (Dr. Kelkar): (0) to (c). De-

tailed infomlation, called for from 
the State Governments cOllcerned, is 
.. till awaited. The infol'mation asked 
lor will be laH on the 'l':lble of the 
House as soon 8S it is r~ceivt'd. 

GBNBBAL ELEOTION8 

*1'. Ihrt Gautam: (n) Will the 
Minister of Law be pleased to state 
on what basis witi be Delimit.ation of 

!()onstituencies' CommitteeS, appoin-
ted by th~ Speaker, proceed with re-
,sard to the method of voting and the 
~aaia of ddimitation? 

(b) What steps hne GQ"emment 
taken to conduct the forthcoming 
General Elections "free and fair"? 

fte KiD1ater 01 Law (Dr. Ambed-
br): (A) The Hepresentntion of the 

People Act ri'quites the El(>ctl(\n 
Commission to consult ~ach of the 
Advisorv Cornnrittee~ spd submit 
propoaais for the delimitlltil)n of 

.coDstituencies in each Sts..te. It is 
DOt for the Government to say on 
what basis the Committees will pro-
ceed when they are consulted by ·the 
Election Commission, Government 
are, however, considering whether 
the views of Parliament should not 
be aseertained beforehand in order 
to guide the Advisory Committi'E:s 
nnd the Election Commission in their 
task. 

(b) The Chief Election Commis-
sioner is consulting the leaders of 
political parties on the point men-
tioned by the hon. Member and will 
submit his proposals to Government 
shortly. 

REHABILITATION OF DISPLACED PER. 
SONS FROM WEST P.AKISTAN 

*23. Bbli Gautam: (a) WiU the 
Minister of RehabWtatioD be pleased 
to state how many displaced persons 
from West Pakistan have been so far 
rehabilitatEd and how many still re-
main to be rehabilitated? 

(b) What new schemes have been 
prepared or are being prepared during 
the term of the office of the present 
Hehabilitntion Minister fOr rehabili-
tating the West Pakistan displaced 
persons? 

The Kin18ter 01 State for RehablU-
tatlon (Shri A, P. laiD): (a) The 

amount of economic recovery which 
constitut-es 'rehabilitc.t:on' differ,,; in 
each individual case Imd in tha 
absence of a full economic s'Jrvey of 
the refugeE:8, it is imDOssible to give 
It precise answer to the question. A 
statement showing the rehabilitation 
works and assistance provided by 
Go\'ernment is however Illid on the 
Table. [See Appefldia: I, /Jnne~ll1''' 
No.6]. 

(b) The general policy to be adopt-
ed in the matter of rehabilitation 
was recently reviewed by a Hi~h 

Powered Committee presided o,'el' by 
Ill\" collellgue, the hon. Minister of 
T;ansport. The recommendat:ollS 
made bv the Committee have been 
generillly accepted by Government 
and are being given effect to. 
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MATHEMATICAL lNSTRUMEl''I OFFICE 

*26. Shri Gautam: (a) Will jihe 
Minister of Industry and Supply be 
pleased ~tJ state if it is a fact that the 
Government of India have incurred 
loss ~f the Mathematical Instru· 
Office during the last three years and 
if so, how much? 

(b) What are the causes of these 
losses? 

(c) Is there any proposal t<l amalga-
mate it with the Ordnance Factory 
at Dehra Dun producing similar 
articles? 

The Minister of Industry and Sup-
ply (Sbri Mahtab): (8) The answer 
is in the affirmative. 

From 15-8-47 to 31-3·48 ...... Rs. 
5,66,157. 

1948-49 ...... Rs. 7,17,188. 
1949-50 ...... Rs. 6,74,495. 

(b) (i) Increased pay and allow:ulC"S 
.to SLlff and \Vorke!'s as a r.:sult. of 
the Central Pi,y CommL,.;;!,m'" re-
cOl1ll11cndafons: which accol.lnt"d for 
0\,1"1' lb. -1 ~[lkhs pcr <lllllllill. 

(ii) Post-warli~organi"atil)!l due 
to ~udden t:t!ssa(ioLl of (L,nJauds from 
the Dcft!llC'l' Servicl·s. 

(iii) Shrinbge ill the fl:dent and 
numbet· of indents from Govcrllme),t 
indentors consequent on the economy 
drive. 

(iv) India's requirements of mathe-
matical instruments lire not for large 
quantities of a few types but for 
small quantities of a number of types .. 
Mass production and ~.ales on a pro-
fit-earning or sel£·supportbg bal'is 
are therefore very diffi'mlt in the 
existing circumstances. 

(v) Essential expenditure 011 re-
search and development sections. 

(c) The desirability of amalgamat-
ing the Mathematical Instrumi'nt 
Office with fhp lIrel '"II'c I ". 
Dehra Dun. wI! bt ".\.lJJ •.•• :d ,I'; "JU-

sultation with the :\Iinistry of De-
fence. 

IMI'ORT OF RAW JUTE nOM 
PAKISTAN 

*27. Shri Jhunjhunwala: (a) Will. 
the Minister of Commerce be pleased 
to state' whether the price fixed for-
raw jute to be imported from Pak-
istan under the Indo-Pakistan agree-
ment has. been on the higher side. 
having regard to the then prevailinll 
rate of raw jute in Pakistan? 

(b) What is the machinery set up 
for import of raw jute from Pakistan?' 

( c) Has any complaint been re, 
ceived by Government in connection 
with the maChinery set up? 

The Minister of Commerce (Sb.rl 
Sri Prakasa): (a) This is a matt~r of 
op:nion, but Government does not 
consider the priCes settled in the-
lndo-Pakistan Agreement to be un. 
reasonable. 

(b) The machinery provided ill the. 
Agreemeut is that the GOYerDmel'4 
of Pnkistan, through their Juts 
Board, should arrange to slipply the 
agreed quantity of l"liW jllte to tlle 
I nelian .J ute :\1;l1s Association; the 
tramact hns wilJ tal(e place in In3ian 
rupee for which a separ::lte acco'Inn 
is being maintained by the State 
Rhnk of Pnkistan with the Rt'serve 
Bank of Ind;a. 

(c) No. 

HINDU WOMEN CONVERTED TO IsLAII 
IN EAST BBNGAL 

·28. Sardar Jlukam SlDgh: Will 
the PrbDe Jlinister be pleased to 
state: 

(a) the number of Hindu Women 
(appropriately) converted to Islam 
in .Ea~t Bengal during the disturb_ 
anCes in the mouths of February, 
March, April and May. 1950; and 

(I:-) the number, out of those refer-
red to in part (a) above, re-converted 
to Hinduism and restored to the 
original families? 

The Prime Minister (Shri JaWQar-
lal Nehru): (a) and (b). No uac\ 
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laformation is available. The Search 
Service Bureau, West Benr-al, regis-
tered 78 crases of abduction and 172 
~ales of missing women on informa-
tion I!upplied by refugees from East 
"Bengal. In addition to thl'se, ~even 
~.ses of abducted and mis'3ing woml'!n 
were l't'ported to the East Bengat 
Goverrunent by our Deputy High 
<lommissioner at Dacca. Tb., East 
Bengal Government have sent in-
form&tion to West Bengal about 12 
~aaes of alleged ab1uction and 76 
cases of alleged mil!sing. In 1\ press 
Conference the Ellilt Bengal Govern-
IDent claimed that 23 abducted wo-
lDen have been recoverC!d all of whom 
tlxcept one have been restored to 
their relatives lind 50 other reports 
'Were not true. 

ABDUCTBD WOIllBN RBCOVBRBD. 

* •. Sarar Jlukam Sm,h: (a) 
Will the PrIme II1JUter be pleased 
to state the number of abducted 
\VOmen recovered during the months 
~f May, JUne and July, 1950 from (i) 
East Bengal, (ii) West Punjab and 
{iii) Kashmir? 

(b) What is the number of Hindu 
Bnd Sikh women recovered and de-
tained in Lahore Trust Camp await· 
ing repatriation to India? 

TIle KlDister of Tr&D8pOrt and nau-
wa),. (Sbrt Gop&lalwaml): (II) 
According to the report of II !itate-
ment made by the East Bengal Re-
lief Commissioner at a press confer-
ence ou Srd July, 1950, 2CJ "'bdllcted 
non-Muslim women have been re-
~verd in ERst Bt'ngal upto 51st 
May. 1950 and 8 more subsequE'lltly. 
We have no othC!r reliable r;tatisticRI 
information cn recoveries in Ellst 

. Benglll. The number of uhducted 
'\Vomell rl'cowr"d in Wt'st Punjab iu 
the months of :\111),. June aud .July. 
1950, ;$ 8; hnd from the Pllkist~n 
sid", of the l'~nse Fire Line in 
Xaslunir is 411. 

(h) The !lumher (If Hilld,\ nnd 
Sikh \I l >111<.'11 I"l't:o\",'l",'ll in 1':1 Ii:"tan 
and Qwniting r;'p:ltriation b India 011 
26th J ui.,", H);,ll. \\ IlS t6. 

DUB !>J' GBNBRAL ELBOTION 

*80 {Shrt JlanlimaDthai),a: 
Shrt Ohannllh: 

Will the Minister of Law be pleas-
ed to state wh. is the date fixed 
for General Elections to take place 
under the New Constitution ,)f In-
dia? 

"!'he ID1iIter of Law (Dr. Ambed.-
Dr): No dates have been fixed {VI' 
the gener&'l elections. A great dE'al 
of preparatory work, both legislative 
and administrative, still remains to() 
be done, and it is obviously IOllch too 
early to fix dates. 
EX.PBNDITURB ON PRIIIIB MINISTER'S 

VISIT TO INDONBSIA. 

{ 
ShrI BanumaDthal),a: 

*81 Shrt Bt.h1rajulu Baldu: 
. Sbrt Oh&DDi&h: 

Will the Prime IIiDlater be pleased 
to state the expenditure incurred by 
(i) the Government of India and (ti) 
by . the Indian Embassy offices in 
lndonesia in connection with and for 
the visit of the Prime Minister t.o 
Indonesia? 

The Deput)' )[inllter of Bztern&l 
Allairs (Dr. Kelkar): (i) and (ii). The 
journey from India t,1 Indonesia was 
perfonned in the Indian Naval Crui-
ser DBIJHI. l'h.~ I'\'ime Minister 
arranged his programme in such a 
way as' to fit in with the annual cruise 
of the Naval Squadron. 

The return journey from Indones:a 
was performed in an Indian Air Force 
plane. 

The Prime Minister aad l,arty were 
the guests of the Iujonesian Govern-
ment throughout their stay in that 
country. Some minor expenditure on 
tips and entertainment was incurred. 
Full accounts are not yet i\,ailable. 

PAJUSTAN BAlD ON SANGTA VILLAGE 

*88 {Sbrt Hanumantbalya: 
Sbrt Ch&llDlab: 

(a) Wil~ the Prime KiDlster be 
pleased to state whether camel-
~qrn() mi~('r6 hUlll Pakistau recently 



Written am/WeT' 1 AUGUST 1900 Written anSwer>t 

faided Sangta village in the Surat-
garh-Bikaner Division and shot 
Jead three women? 

(b) How many were injured? 

: c) What are the properties roh-
bed and what is their value? 

(d) What steps have Government 
taken in this connection? 

The Deputy Kinister of External 
.A1I&h's (Dr. Iteskar): (a) to (c). 
According to information received, two 
women were killed and three women 
and two children injured in a raid by 
11 Pakistan nationals ou the night 
of the 28th/29th May, 19510.1 on village 
Sangta. They looted about 9 or 10 
houses and took all-ay 11 camels 
worth Rs. 8,800/- a~ well AS orna-
ments and CAsh etc. in all worth about 
Rs. 22,000/-. 

(d) A protest has been lodged with 
the Government of Pakistan who 
have been request€d to upprehend the 
culprits, return the looted property, 
and compensate the victims. Their 
reply is awaited. 

RESULTS OF INDO-PAKIf'f.t!N lCJEE. 
MENT OF 8TH APRIL, 1950 

"'33. Sardar B. S. M&n: (a) Vv'ill 
the Prime M.ini.ster be pleased to 
state how far the Indo-Pakistan 
Agreement of the 8th April, 1950 
arrived at between the two Prime 
Ministers of India and Pakistan, hp,s 
brought relief to the minorities in Tn-
dia and Pakistan as regards thp.ir safe 
tru\'el from Pakh:tan to India and 
vice versa; and 

(b) what are the political anti 
social conditions of the minorities 
in Pakistan at present? 

The Prime Minister (Shri .Jaw~har-
1&1 Behru): (3) and (b), I invite the 
hon. Member's attention to the reply 
I have !-!iven to-day to S.hri n. V. 
Kan1ath\ question ·Xo. 3. 

DBCISIONS OF JOINT R1II,1IA.BlLlTATIO. 
BOARD CONF1IBBNC1I 

·Sf. Ba.rd&r lB. B. )Ian: (a) Will 
the Minister of BehabWtatiOa. be 
pleased to state if a joint Rehabilita. 
tion Board meet.ing between the 
representatives of .States and the 
Centre was held in the middle of 
June, 1950 to discuss how to prevf'.nb 
the eviction of displaced perSOIlS eet. 
tIed temporarily on laI!d, though they 
owned no land in Pakistan? 

ib) If RO, what were the decisioDi 
arrived at and recommendatioDi 
made by the conference? 

The MiniSter of State for &eh&b1U. 
tation (Shrl A. P . .Jain): (a) A meot. 
ing of the Joint Rehabilitation Board 
consisting of the representatives of 
the Central Government, and the 
Governments of Punjab, and PEPSU, 
was held on June 10, 19.jO, to review 
the progress made ;n the implementa. 
tion of the quasi-permanent aIlotmt'nti 
scheme. It also ~onsidered the dia!. 
cui ties that could arise in accommoda. 
ting landless tenants who had secured 
land in the temporary allotmenil 
scheme, 

(b) The Board were given detailed 
information by the repl'esentath-es of 
the Punjab and PEPSrJ. There was 
reported to be an actual shortage of 
tenants in the Punja-b,. rnd it was ez. 
peeted, therefore, that the landle .. 
persons would be able to secure lands 
as tenants. 

UNDESIRABLE lIIfIlfIGB.ANTS ACT 

·35. Srqdar B. S. )(an: (a) Will 
the Prime Minister be pleased to 
state how many people have Leen 
evicted tinder the Undesirable Im. 
migrants Act fmm Assam? 

(b) To how many have notices 
been served under this Act? 

(11) What is the total numher of 
such people in Assam? 

(d) What is the machinerv created 
for these e\'ictioll purposes?" 

The Minister of Tr~polt and BaU. 
ways (Shri GQpalaswami): (a) luiS. 
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1.;(t) 165. 
(c) It is not possihle to estimate the 

number of such persolls now in Assam. 
(d) No speci~l machili~ry ~a~ ~een 

created. Distnct and :subdlVlslOnal 
Officers take action under the Law on 
information received by them. 

R.S'l'OJL&TION OJ' EVACUU: PBOPEB'l'IES 
TO MUSLIMs. 

.88. Babu BamnaraJUl Singh: 
<a) Will the Minister of Beh&bWtatlOD 
be pleased to state whether it is a 
fact that over 400 evacuee. properties 
were restored to Muslims during the 
period from 1st January to ;nst 
J)ecember, 1949? 

(b) If so, why and when were 
these properties declared evacuee 
property and why have the properties 
been restored? 

The Minister of State for Rehabi-
litation (8hri A. P. Jain): (a) and ~b). 
In the first install-:e proIJeJ ties are 
entered in the list of 8\ nCl:e~ property 
on the basis of survey rt.:ports of the 
field staff. Later the (wners C<llne 
forward alld tHe e'uilll petitions wh!eh 
are investigated by the Custodians. 
Where the property is 110t found to be 
evacuee property, it is rdeased. 

As· a result of such investigations 
properties re{elTed to in yart (s) "ere 
reetored to Muslims. 

The dates of the rdease cf proper-
ties are not readily RVIlilable; and the 
amoliDt of labour Bnd time involved 
in tabulating 400 cc.ses will be out of 
all proportion to the utility of the in-
formation. 

131 !')&1' OJ!' D~Jil3BL OIL ENGINES 

*87. Shri Alageaan: WilJ the Minis· 
ter of Commerce be p]en"ed tu ,,('1te: 

Cn) whut Wile; the policy that wa;, 
followed till rpcpntly in licensing the 
lmPOll, of Dit'sel Oil Engines; and 

(b) whether Hn.Y change has been 
mt.de in that policy'/ 

The Xin~ster of Oommerce (8mi 
Sri Prakas&): ( a ) During January! 
June, 1950 licensing period, import of 
Die~el Engines aga:nst licences were 
allowed from Japan, Soft Curl'enC'y 
countries and West Zone of Germany,. 
No licences were granted for imports 
from U.S.A. Licences for Diesel En-
gines upto and including 10 H.. P. 
were granted from Soft Currency 
countries and Japan. No Hcences for 
Engines over 10 n. P. and less thaD 
20 H. P. were granted from any 
source. Licences for imports of En-
gines of 20 H. P. and over line grant-
ed for import from Soft. Currency area 
on basis of quota of WO per cent. of 
half of best years' imports or against 
actual orders from COI1;;umel''l. Licen-
ces upto 10 H. P. from the countries 
mentioned above were issued to Es-
tablished Importers on the basis of 
quota of 100 per cent. Gf half-of best 
~·ears imports. A Public Notice in 
this connection was i~£ued on f·Oth 
:\farch, 1950. This was amended bv 
the Public Notice issued on 7th Jun~. 
1950. 

(b) Policy for July/December, 1\).30. 
reganlillg Die~el Engines hl1~ not yet 
been annoullced. 

'VEEKLY MOVEME~T OF RINDt'S AND 
~IUSLIMS FROM EAST AND \VEST 

BEXOAL 

*38. 8hrl Hossain Imam: Will 
the Prime IIinlster be pleased to lay 
on the Table of the House a state-
ment of weekly arrival and departure 
of Hindus and Muslims from and to 
East Bengal and West Bengal from 
the 1st of January, 1950 or from any 
such subsequent day as records may 
have been kept up to the 25th of July, 
1950? 

The Prime Kin'ster (Shrl .Jawaha.r-
la1 Nehru). I place a statemellt on 
the Table of the House giving the 
weeldy movement between ':\Te<:t 
nengal and Ea:,t Eengni for ,1'e 
I',;r;od commencing 13th Februdl.v, 
19,itl. (See Appendix I, annexUre 
No. 20). 
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'EXEJlPTION ntO'ldPBOVlSIONS OF ·EVA-
CUEE PROPJlBTY ACT 

*39. 8hri .1IOfIIItn Imam: Will 
the Minister of Jteha.bWtat.iaD be 
pleased to state: 

(a)wbether the exemption from 
the provisions of Evacuee Property 
Act gnnted to those who have mig-
rated from Bihar to EasternPa.kis-
tan is applicable only to recent mig-
rants or also to those who migrated 
before the 1st of January, 1950; 
(b) whether rules and notification!! 

giving effect to this policy have been 
published in the Gazette of India and 
the Bihar Gazette; and 

(c) if so, whether a copy of the 
same will be laid on the Table of 
the House? 

The Minister of State for Rehabi-
litation (Shri A. P. Jain): (8) The 
COllce;;sion i~ npplic;l,ble to all migrants 
from Bihar to East Bengal ;\'tespec-
tive of the date of their migration pro-
vi(lpd thei]· migration was due to 
communal disturbances, or the fear 
thereof. 

(b) Yes. 'fhe necessary notification 
has been published in the Gazette of 
India delegating powers to the Gov-
ernment of Bihar to exempt property 
belonging to persons, who have mi-
grated from Bihar to East Bengal. as 
a result of communal disturbances or 
the fear thereof. A notification in 
the BihaI' State Gazette, is, therefore, 
not necessary. 

(c) A copy of the notification is 
placed on the Table of the House. 

NOTIFICATION 

[Published in The Gazette of India (Part I) 
of 20th May, 1960] 

MDt_&1" OJ' _'1III.J'rA'l'!IOlI 
Wew Delhi, the 16th May, ).110_ 

No.896/Cua/60. In exercille of the powers 
Conferred by sub-section (1) of section 116 of 
the Administ .. ation of Evacuee Property 
Act 1950 No. XXXI of 1950, the Central 
Govemment is plea8ed to delegate to tht 
Go ....... eot of· Bihar tlIe p_er to exemep 

lIPder IIIIOtiOll"52 of Ute. afe~ t4et.,pJ:QJ!IIl-
ty belo~ to perilous who.~ve ,JPl8I'~ 
from Bihar to East Bengal as a reeuJfI ttf' 
Communal disturbances or the fear tb~_ 

(V.D. DANTYAGI) 
JOINT SECRETARY TO THE 

GOVT. OF INDIA. 

DISPLACED PERSONS nOIf EAsT 
. PAKISTAN 

.,~. Slui S. O. samanta: Will the 
Minister of RebabWtation be pleased 
to state the number of persons who 
migrated from East Pakistan (i) be-
fore Hj50 and (ii) in 1950 into the In-
dian Union? 

The Minister of State for Reha1Jl.s. 
Htation (8hl'i A. P. Jain): According 
to a census held in July, 1949, 
12,89,443 persons migrated from the 
Eastern Pakistan to the Indian Union 
before 1950. 25,21,681 pt:rsons have 
migrated in 1950, according 1;0 regi&o 
tered figures. 

IMPLEMENTATION OF INDO-PAIilSTAN 
TRADE AGREEMENTS 

*41. Shri S. O. Sa.manta: Will ~ 
~Iinister of Commerce be pleaseJ to 
state: 

(a) how far the Indo-Pakistan 
Trade Agreements recently made ha.ve 
been implemented by bo~h the 
parties; and 

(b) how IllUch coal, iron and cloth 
were sent to a,od how lllUM jut.e, 
hides and other things ha.vo been 
received from Pakistan s.inae-
January, 1950? 

The IIlniater Qf ~ (8J1rl 
Prakaea): (a) and (b). The Indo-
Pa.kistan Trade Agreement of 21st 
April, 1950 is the only Tr~de Agree-
ment recently concluded by India 
with P~kist8n. A ('opy ofilie Agree-
ment :s already in the Library of the 
House. A statement is laid on the 
Table of the House showing the Indo-
Pakistan Trade in respect of the com .. 
:r;nodities covered by the Agreemenll for 
~he period of twelve weeks from the 
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.commencement of the Agreement up-
,to the 8th July 1950 (See Appendiz I, 
4nfte;l:U1'6 No.7). Later figures are 
not yet available. Trade bf'tween 
India and Pakistan for the period 
January to April 1950 I,dor to the 
above Agreement was more or less at 
8 standstill. Coal is not one of the 
-commodities covered by the Agree-
ment and no exports thereof are &UOw-
oed to Pakistan. 

PRoDUCTION IN SHOLAPUR MILL8 

*0. Shri I1J1IDDl: (a) Wili the 
Minister of IndUBtry and Supply be 
pleased to state whether the Shola-
-pur Mill which is under Government 
managelJlent has started production? 

(b) What is the quantity· produced 
.during each of the months from 
M&!'ch to June 1950? 

The IDDiIter of IDdutry and Sup-
'P11 (Sbn Kahtab): (Il) Yes. 

(b) A statement ilol placed on the 
"Tnble of the House. 

STATEMENT 
Month Cloth Yarn. 

'March 19150 'Nil . 13.013 Ibe. 
~~I 19110 208.1108 yde. 141.618 lbe. 

19110 991.081 yda. 334.610 lbe. 
.Tune 1115 1,8113.131 yda. 440.922 Ibe. 

OPIINING 01' CON8ULATB IN MADA-
GASCAR. 

-'3. Bbrt B1If&IOhaIn: Will the 
~ KmJder be pleased to state: 

(1\) whether Government have 
-decided to open a Consulate in 
lJlldllgllscllr; and 

(b) the Ilrrangement whereby the 
interests of the Indian population 
·there were looked after so far? 

'1'h.e Deputy KiDlIter of Zxternal 
aUalra (Dr. Jteabr): (a) The ques-
tion of opening of lUi Indiun Consu-
late in Madagascar is under consi-
·deration. 

(b) The interests of Indians in 
.MadagtllK'Rr are at present bein(( look-
~ after by the British Consul General 
"here. 

HOLIDAYS TO L.&.BOllB.BS m· IbtlA 
Mm ••• 

.". Shri .Jnat Bam: Will the 
Ministel' of Labour be pleased to 
state : 

(a) whether Sundays are allowed as 
holidays to labourers in mica minea 
and factories at Koderma and 
Giridih; and 

(b) if so, whether wages. are paid 
to the labourers for those days? 

The Kiniater of Labour (Ihri lac-
.JiVan Bam): (a) Workers employed 
in mica mines and factories at K.odar-
rna and Giridih are generally allowed 
weekly holidays on the days 011 which 
the local market is held. Mines and 
mica factories in and in the Ticirii.ty 
of Kodarma observe Wednesday. 
those in the vicinity of Jhumri 
Talaiya, Sunday and certain other 
groups of mines. Saturdal pop, _weeldy 
holidays. Mica factories in Giridih 
observe Sunday as holiday. 

(b) No. 

GOODS PBODUCBD AT JAIIISHBDPUB 
IRON FACTORY. 

-45. Shrl Jnanl Ram: Will the 
Minister of Industry and Supply be 
pleased to state: 

(8) amount of goods of different 
va.rieties produced annually at 
J 111llshed pur Iron :Factories from the 
year 1947; 

(b) the quota allowed to dilleren' 
States; 

(c) quotas not removed by the 
different States; 

(d) quotas of one State diverted to 
another; and 

(e) stocks lying at present? 

The Kinister of Industry IUd Sup-
ply (Shrlllabtab): (a> and (b) .. Two 
statements are laid on the Table of 
the House [See Appendiz I, IJnnez-
UTe No.8]. 

(c) Nil. 
(d) Does not IIrise. 
(e) Approximately 210.000 teRa. 
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SUPPLY 0:1' YA.BN TO HANDLOOM 
WHAT.BS 

*46. Shri x.kIhmauau: Will the 
Minister of IDdUltfy and Supply be 
pleased to state: 

(a) the quantity of yam supplied 
by the textile mills to the handloom 
weavers trom 31st March, 1950 till 
the end of June 1950; 

(b) the quantity supplied during 
the corres'Ponding period las1l year; 
and 

(c) whether the Textile Commis-
sioner has made any attempt to 
assess the progress made in the 
manufacture of handloom goods 
since the 31st March, 19501 

The lIiDia~er of Industry and Sup-
ply (Shri Kahtab).: (a) and (b). 
About 112,038 bales during April to 
June, 1950, and about 173,137 bales 
during April to June, 1949. 

(c) Yes. But as mnny of the Sta.te 
authorities do not have the necessary 
machinery for collecting reliable infor-
mation, the. progress made in the 
manufacture of handloom goods since 
81st March. 1950, eould not be asses-
sed. 

FACTORIES I'OR NEWSPRINT 

*47. Shri I.a.kahmanan: Will the 
Minister of Industry and Supply be 
pleased to state: 

(a) the number of factories engaged 
in the manufacture of newsprint in 
India; 

(b) whether there has been an 
offer from Russia recently to supply 
newsprint; and 

(c) how does this offer compare 
with those from other countries from 
which this article is now imporled? 

fte IIbWMr of Indutry and Sup-
ply (81arl IIahlab): (a) None. 

(b) No. 
(c) Does not arise. 

Til. Aml'rIONS IN CALCUTTA. 

*U. Shri Obalih&: Will the Minis-
ter of Oommerce be pleased to state: 

(a) whether Government intend to 
start tea auctions in Calcutta and. 
if so, when; . 

(b) whether it is a fact that;. 
foreign tea agency houses in Calcut·ta. 
are opposed to such a move for alleged. 
lack of warehousing facilities in 
Calcutta Port; and -(c) whether it is a fact that one' 
of the British firms (Messrs. WarreD 
and Co., Ltd., formerly Messre. 
Planters' Stores Agency & Co., Ltd.) 
has been permitted to erect their 
plants for the manufacture of tea 
chest fittings in one of the warehouses 
under the Port Commissioners 
(originally rented to Messrs. Plan-
tel'S' Stores & Agency Co., Ltd., now 
Messrs. Warren & Co., Ltd.) for 
storage of tea etc. and if so, why? 

The Kiniater of Commerce (Shri 
Sri Prakasa): (a) The tea. auctions 
in Calcutta a.re conducted by the 
trade, not by Government. The ex-
port auctions which were suspended 
after the war broke out, re-opened in' 
January 1947. While auctions for in· 
ternal tea. have alwavs been conti-
nuing. There is no p;oposal of Gov-
ernment directly holding the auc-
tions. 

(b) The foreign agencies have 
drawn the attention of Government 
to the inadequate auctioning facili-
ties at Calcutta and proposals are in 
hand to increase such facilities with· 
a view to enabling large scale I.\UC-
tions taking place. 

(c) No; the warehouse rented to· 
Messrs. James Warren & Co. I .. td 
and in which tea chest fittings are· 
manufactured was not intended for 
the ~torage of teR. 

MANU:J'ACTUBII 0:1' TlI:A CBlI:8T 
:l'ITTINGS 

*.9. 8Iu1 OhaJih&: (a) Will the' 
M"mistf;l' of Indutry aDd Sappl, be 
pleased to state the number ot 



IndiBtl.oWned finns for manufacture 
of tea chest fittings? 

(h) What is the nllmber of firms 
other than Indian-owned? 

(c) Is it a fnct that 11 new film 
,(Messrs. Bobhins Ltd.) has imported 
machineries f(ll' manufacture of tea 

,chest fittings in the warehouse a.t 
Hide Road, Calcutta? 

(d) Was alloY permission given to 
them 1m (1 if so, by whom, when lind 

'why? 
(e) Is it, a fact thut this finn is a 

member of the London Tea Chest 
AF;sooilition? 

(f) Is it a fact that thil! A~sociation 
(1I.ondon Tea Chest .\ssociation) is 
dil'ec1dy oPP""ed to import of t.ea 
~hel!tH by In(lillll Fit'lIls from ply-
wooli producing count.ries? 

(g) If so, \I hat st.eps have been 
taken b)' liO\'l"rlllllcllt to prevent it 
from doing so in futlll'e? 

'he mm.t.r of hdu8trJ and 8u~ 
.'If (Ihan Jlaht&b): (n) Four. 

th} Two. 
(c) ~ot t~1 m~' knowledge. 
td) The :Firm III:l\'e not upplied to 

tbe Centml (ioVt'l1lment, for permis-
siull. 

le) Govel'lllllPnt ha\'e no in!Ol'ma-
t iOIl. 

tf) (lo\'eI1I1nellt h:l\e hll(l such re-
ports. 

(8) lmpol't. IiCt'lj(~l'" for plywood 
tell ('htlst .. life ~rIUltt'd UII condition 
that supplie,; will be arranged direct 
from maJlufact.url'r,. or suppliers in 
;tilt> countries of origin. 

DIST&IBUTION OJ' EAST BBNGAL 
DlS~LJ.OBD P£BSONS IN DJFFBRBn 

thAns 
*10. PUld!\ '1'Ia8hr Del • __ 

.. w.: (a) Will the Minister of .... 
:lleHIlt.e,~ be plea&ed to stMe in 
what numbers the displaced persons, 
who ha,'e come nfter the 1st Janu-
ary, 1950, from East BeDgal, are 
-distribuhd over the diilerent St._ 
.of the Indian Union? 

(b) Has the exodus increased since 
a month and. if BO,' what are the 
reasons for thi .. increase? 

".mLe IIIniner 01 8tI&e fOr Belaabi-
l1v.tto. (Slut A. P. labl): (a) 'I.'be 
number of displaced persons who 
have come to Indian Union from 
East-Bengal, after 1st January, 1950 
ill 25,21,681. 

The distribut.ion of these displaced 
persons is as below: 

West Bengal 
Bihar 
Orissa 
Allam (including Cachar) 
Tripura 

TO'1'1L 

18,66,633 
41,089 
16,496 

.,82,281 
2,15,182 

(b) The exodus from Eastern Pak-
isttm luts not Ilpprecia.hly increased 
since II month ago. 

RBIUBD.IT.H'ION MBASURES YOB EAStr 
BENGAL DISPLACED PBBSONS. 

*~l .• aadit. ftakur D.. Bhar-
,aVa: (a.) Will the Minist6l' of ... 
babI1ttMlea be pleased to sta.te 
wbetber it is a fact that originally 
t.he arrangements were made by 
Govel'llment on the ba.sis that at the 
lIlost only two lakhs of displaeed 
pel'Solls would be coming from East 
Bengal? 

(b) Is it a fact that it was not b~­
fore :l9th of May 1950, that Gov-
ernment decided thllt rehabilitation 
measures Wllllid he necessary for a 
considera.bly greater lIumber of dis-
plnced persolls? 

The KiDister 01 state for Behabi-
liiatiOll (SJari A. P. Jain): (8) Yes. 

(b) Relief me&l!ures were cont.em. 
plated only in the initial I!.tages of the 
exodus; hut in March, 1950, it was 
decided to gi~e rehabilitat.ion faeili • 
ties as well. 
CLAnIs 01' INDIAN MlLLBBB IN BUBIU. 

·82. IIbd Jn1IUI: <a> Will the 
PrIme IIIDIBIr be pleased to refer 
to ihe repl,. to pan (b) of 8terred 
queation No. 618 .. ked OIl tI,e til. 
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Ma.rch, 1950 and state whether the 
Indian Embassy in Burma has been 
able to secure a settlement of the 
claims of the Indian Millers for the 
rice purchased from them by the State 
Agrioultural Marketing Board, Burma 
in 1948-49? 

(b) Haye all~' mills been clo~ed 
down on aocount of the llon-recelpt 
of their mOlley? 

The Deputy Minister of· External 
. A1!airs (Dr. Keskar): (a) The total 
amouut claillltill WI\S Hs. 40 or 1)0 
lakhs. As a l't;'suit of vigorous efforts 
made by the Indiall Embassy in 
Burma. about one-third of this 
amount Iw; been paid by the Bur-
mese Government. Further repre-
sentation has been made to the Bur-
mese Government and their reply to 
it is awaited. 

(b) The Government of India hnve 
no informatiOlI. 
E.xPOHT l'H1l't:8 OF HIDES AND SKINS 

*53. Dr. V. Subramani&m.: (a) Will 
the ~Iinistel· of Commerce be pleased 
to state whether representations were 
made to Government by tbe [ndian 
Leathel' Fede~'ation and some others 
to intervene in the matter of low prices 
and to take up with the British Board 
of Trade the mattn of reduction of 
the purchase. price by London mel"-
chants of tanned hides find skins im-
portt'd from India? 

(b) Is it 1\ fact that the prices are 
daily b!'ought down and the. London 
merchants are offering low prIces and 
if so, what are the reasons therefor? 

(c) What is the price fixed by the 
British Board of Trade for hides and 
skins imported from India. for the cur-
rent year? 

(d) Is .here any agreement regard-
iq the prices between the Govern-
ments of India and U. K.? 

'fte ... Iet., of Ot;n'n.... (Illri 
8r1 PrabA): (a) Yes. Representa-
liona have been received from the 
Indian Leather FederatiOn. The 

Commercial Adviser to the High Com-
mission,er for India in London has. 
been requested to take up the matter 
with the United Kingdom Board. at 
Trade. 

(b) It is known that U. K. prices 
of East Indian tanned leather have 
recentlv shown a downward trend. 
The Uilited . Kingdom is practically 
our onl~' market and the fall in prices 
appears to be due to the interplay' 
of the forces of demand and supply . 

(c) So far as is known to us, the 
British Board of Trade do not appear 
to haye fixed any specific price. 

(d) There is no agreement between 
the Government of India and llhe 
Govprnment of United Kingdom re-
garding" the prices of tanned hides 
and skins. 

EMl'LOYEES STATE INSURANCE Acr 

*54. Pandit. Jl. B. Bharga.va.: (11). 
Will the ~Iinister of Labour be 1)leas-
eel to state what is the present policy 
of the Government of TndiA. in rpgo.rd 
to the enforcement of the Employees; 
State Insurance Ad? 

(b) In which States o.r parts of tile 
country is the Act likely to be el1forc~ 
ed, all;! by which time i 

(c) When is this Act likely to be eD-
forced in the Centrally Administerecl 
areas of Ajmer, Delhi, etc? 

(d) Have the Government of India 
set any target date lOoT the enforce-
ment of this Act throughoo.lt the 
Union, and if so, by what stages? 

'!'he )[!niater of Labour (Shrl lac-
Jtva!l. ltam)~ (a) Government of 10-
dia are anxious to enforce the Em-
plo.vee!" State Insurance Act as early 
as po!;Sible. 

(b) to (d). The Act will be enfOl'-
c!3d in stages in all the States. 
Arrangements had been made to 
enIOl'C& the Act, in Delhi and lta.np¥l' 
with effect from the 1st July 1_ .... 
but the date could not be adMrei to. 
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owing tn certain 'unexpected develop-
ment. at the last moment. Effons 
8l1! now being made with a view to 
enforce. the Act in Delhi and Kanpur 
from October 1950 onwards. As pro-

. pmmed at present, the Govern-
ment of lndia. expect to enforce the 
Act in almost all the States by 
March 1952. 

OLoSUBB OJ' TEX'IlLl!I MILLS FOR WANT 
OF COTTON 

·0. Padit K. ]I. ]lhargaY&: Will 
the IliDilter of lDd1l8try ad Supply 
be pleased to state: 

(8) the number of textile' mills 
which wel'e idle totally or partially 
for wunt of cott-on supply as on 30th 
June, 1950; 

(b) the t-otal number of labourers 
who ha"e been thrown out of em-
ployment AS a rl'sult of clOl'ure of the 
said tt-xtile mills as on the above date; 
and 

(c) what steps Government have 
taken so far or intend to take to en-
sllre the supply of adequate quantity 
of cotton for these mills, and to 
arrange for the normal .resumption of 
the working of the Mills? 

'l'ba KbUster of lDd118try IZld. Sup-
ply (Sbi'l Kahtab): (a) 8 totally and 8 
partially. . 

(b) 9,745. 

(c) The follo\\ing steps have been 
taken to ensure an adequate supply 
of cotton t(l the cotton textile mills. 

(i) Imports to the extent of 11' 69 
lakh bales of cotton have bf'en allow-ed. . 

(0) The country has been divided 
Into various cotton produomg ZOnes. 
Every cotton textile mill haa been 
ai"Yen a quota of coflton from the pro. 
du~ zones after ~ inilo consi-
deration the IIwl's pl'OZimity to 
ae zone and &he oo*n used by 
tile Mill. 

(iii) Movement of cotton from one 
zone to another is prohibited except 
under a movement ·permit. 

(iv) For increasing cotton produc-
tion in the country State Govern-
ments have been requested to remove-
all legisla.tive and executive restric-
tions on the. growing of cotton and 
to extend to cotton lands all possible 
irrigation facilities. Remission of la.nd> 
revenue is allowed for additional 
areas brought under cotton cultiva.-
tion. 

BAN ON PRODUCTION OF BAREBS 
BY POWEBLOOMS 

·56 Padit K. B. Bhargava: Win 
the l\finister of Induatry and Supply 
be pleased t.o state: 

(a) the total quantity and value of 
Baree cloth produced by hand-loom 
Ilnd Jlower-loom during the year 1949-
50, and the total quantity of this eloth 
produced by each type of loom on an 
average every month; 

(h) ""'hether the Government of 
India have issued any notification 
banning the production of Saree cloth 
by power-loom!!; 

(c) if so, the reasons for this step; 

(d) whether this ban will apply to 
such power-looms as fall within the 
mt:'8uing of the :Factories Act; 

(e) if not" on what basis this dil-
tinctjoll is made between the two; 
and 

(f) what alternative the Govern-
ment have in view to enable the 
powerloom industry to continue to 
1mrk without any loss? 

'!'he IliDJater of 1Dd.1III.rJ ID4 
SappIJ (Shrt "hUb): (a) It is noii 
possible to collect the information 
required aa there is no agency to 
keep regular atatistics of haud-looms. 

(Q) Yes, by only such power-loolU 
which come witliin the purview 01 
Factories Act. 1948. 
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( c) The step has been taken to 
reserve a field of production for hand-
looms without compitition. 

(d) Yes. 

(e) Does not arise. 
(f) As stated in (c) above, the 

power-loom factories can shift their 
production to certain other varieties 
which have not been reserved for the 
h&nd-Ioom industr:7 , viz., mtlllllul, 
.dasuti, long cloth and saris other 
than those reserved for the handlooIIl 
industry. 

PURCHASE OF URANIUM. BY 
GoVERNMENT OF INDIA 

·57. Dr. R. S. Singh: WiII the 
Prime Jlinister be pleased to state 
whether it is a fact that the Govern-
ment of India have decided to purchase 
all stocks of uranium avaiJable with 
dealers or mine-owners? 

The Prime KiniSter (Shri 
.Tawahad&1 Jfehru): Yes. This was 
announced in the press on 11th July. 
1950. A copy of the Press ~ote is 
placed on the Table of the House 
{See Appendix I, a.1PI,exurc XI). ~I·i. 

INDIANS! RIGHT TO OWN LAND IN 
CEYLON 

·58. Dr. R. S. Singh: Will the 
Prime KiDister be pleased to state 
whether the Indian residents of Ceylon 
,could own land over there? 

The Prime KiDister (Shri 
lawAharlal Jfehru): Yes, Sir. 

I:MPLEMJrNTATION OF INDO·PAKISTAN 
AGREEMENT OF RTH AFBIL, 1950 

·59. Shri B. X. Das: \\"il\ the 
Prime lI1nister be pleased to state: 

(a) which are the clauses in the 
Indo-Pakistan Agreement of the 8th 
April, 1950 about their non-imple-
mentation or want of adequate steps 
for proper implementation of which 
objections have been raised by the 
Government of India against Pakis-
tan; 

(b) what action has been taken by 
the Pakistan GovernmeJ\t on theae 
objections; and ' 

(c) whether any clause of ibe .p-
ment still remains to be impleinentecl 
by the Pakistan Government? 

The Prime KfDJaec (Shrl 
lawaharl&1 .ehru): (a) to (c). I had 
a brief discussion with the PakistAm 
Prime Minister during his recent 
visit to New Delhi. We did not rro 
into details as we decided that t.he 
two Central Ministers and the Chair-
men of the Minority Commissions of 
the East and West Bengal should 
first meet me and then proceed to 
Karachi for discussion with Mr. 
Liaqnat Ali Khan. I hope to meet 
the Ministers and the Chairmen 
within the next two or three days and 
wOl1l~ prefer not to go int() details 
at thiS stage. 

COMPLAINTS BY P AXISTAX l\IDiORITY 

COMMISSION 

·60. Shri B. X. Da.: (8) Will the 
Prime KiDister be pleased to state 
whether the Minoritv Commission of 
Pukistan has complained of any 
breach or neglect of the terms of the 
Indo-Pakistan agreement 011 the part 
of the Gon~rnmeJjt of India? 

(b) If 80, what are these? 
(c) What action has been taken 

with regard to these complaints? 
The Prime )(jni8t8r (Shri 

lawaharlal Jfeh.ru): (a.) The Goyern-
ment of India have no information. 

(b) and (c). Do not arise. 

CRIMES JIlAINST HINDUS IN EAI!T 
BENGAL 

.61. Shri B. X. D&8: (a) Will the 
Prim. .iniat. be plea!;ed to state 
how many cases of assault, loot, 
urFon. mtirder. abduction of ',\'omen, 
desecration of temples. conver-dion 
and other crimes have been reported 
to have been committed aga.inst Hio-
dUll in East Bengal after the coo:llu-
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mOD of the Indo~PakiBta.n agreement 
df'the'8th April, 1950? 

fb) What ,tepa bve been taken by 
:the PalUatan Government for the 
prnenun of suCh crimes? 

~ ~ ~"r (S~ 
.~ BehrU): (a.) and (b). Exact 
Dgure& are not available. A large 
number of incidents alleged. to h~ve 
ta.ken place in East Bengal m whICh 
Don-Muslims are victims hM'e bee~ 
reported by refugees. It is not pOS.Sl-
ble for us to vouch for the accuraCles 
of these reports. We have bl?ught 
many of these cases to the notIce of 
the • Pakistan Goventment with 
request that they should iny~stiga~ 
them and take suitable acbon 111 
·those cases where reports are found 
to be true. \Ve lu\\"e received. in-
fonnal nssuranees froJll the PakIstan 
GoV('rllllltmt thnt they will do so. 

Co'IT..6GB INDUSTRY IN BHOPAL AND 
MADHYA BHARAT 

1. ftakur Lal SlD&h: Will the 
Miaister of lDduatry and Supply be 
plelHJed to state: 

~a) what steps are being taken by 
Go.t-roment to improve Cottage Ill-
dU!ltry in Bhopal; Ilnd 

{h) whetlwr Government are think-
ing of opening tzaining cE'utres for 
lueb indui<try in Bhopal and ~ladh~'n 
Bb~t? 

. ft. .laIRer of IIldUitry and 
8.". (llui Kahv.b): (n) A Cott·~e 
I~tries Department \\;th a nucleus 
establishment of thre~ organisers is 
being organist'd for the first time in 
Bbopal. The existing lumdloom in-
dusVies are' being rt'lloYated to 
IIchieve maximum out.put in the fields 
of production of cotton textiles re-
flerv~d for tbem. Enhanced market-
iDf{ facilities and loans and subsidies 
to the extent of RI. 15,000 al't' being 
ttiftD. 
~) The exis\ing Technical Training 

&hool .,' Bhopal is being reorgailistld 

to include training in cottage indus· 
tries. The Madhya Bharat Govern-
ment have under consideration a pro-
posal for the esta;blishment of some 
training centres. The number of 
centres proposed to be started and 
the industries in which training wilt 
be imparted are indicated below: 

Handloom-Ten. 
Tanning-One. 
Lea ther-s ti tching-Three. 
Palm GUT manufacture-Six. 

COTTAGIl IND USTRY ClilNTRE 1I0R 
WOMEN IN DELHI. 

2. Tha.kur La.! Siqb: Will the 
Minister of Ind1l8try aDd Supply be 
pleased to state what are the reasons 
for, the delay ill the opening of the 
Cottage Indut;try Centre for women ill 
Delhi? . 

Th.e IliDiater of IndUStry and 
Supply (Shri ltIahtab): Wha ateps 
were being tal_en to open the 
\\"'0111('11'" Wing of the Cen1nJ. Cot-
tage lll<iustIies Instituk, our atten-
tiOIl \\"a .. drawn to the possibility of 
o\'erJapping of activities between the 
proposed J llstitute and Training 
Ct'lItrt's :tln·ad\" at work under the 
(,lO\·t'rlllllt'nt. ';rhe matter is being 
j,IHet·d hefore the Executive Commit-
tee of the Cottage Industries Board, 
whic·h will meet on the 5th August, 
Hl511. It is hoped that a decision 
will be !ll'riwtl at shortl~; therea.fter . 
PRIME MINISTER'S CORRESPONDBNOB 

ON SIITTLEMENT OF KOREAN 
CONFLICT 

3. Shr1 KamaUl: Will the Prime 
IIlnistH be pleased to lay on the 
Tllble of the House the text oi nil 
the letters exchanged between the 
Prime Minister on the one hand and 
the President of the U.S.A., the Prime 
~Iini~ter of U.S.S.R. and the Prime 
Minister of U.K. on the other since 
the ou~ak of war in Korea upto 
date, with a view to the settlement 
of the cooftict;? 
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. ".l'be Deputy If.lD-' of .zlemal 
.I1I&irI (Dr. Keakar): Government is 
circulating, for information, copies of 
certain letters exchanged 'by the Prime 
Minister with the U.S.A. Secretary 
of State and Marshal Stalin. It is 
not possible to allow the publication 
of all letters pertaining to this matter 
·as they are confidential. 

PBNSION AND PROVIDENT FUND 
CLAIMS FORW ARDBD TO GOVBRN-

MBNT OF PAKISTAN 

4. Shri Sidhva: (a) Will the Minis-
ter of RehabUitation be plea.sed to 
refer to the answer given to my Un-
starred question No. 195 asked on the 
19th April, 1950 and state what is the 
position as regards the 1028 claims 
for pension and Provident Fund of 
former servants of Governments and 
Local Bodies in Pakistan which were 
forwarded to the Government of 
Pakistan? 

(b) 'Vhat steps have Government 
taken to expedite the disposal of these 
claims? 

The Minister of State for Rehabili-
tation (SIni A. P. Jain): (a) The 
Guvernment of Pakistan have not 
intimated their acceptance in a single 
case uptil now. 

(b) The whole matter was discus-
sed at a meeting held between the 
representatives of India and Pakistan 
on the 4th May. 1950. Special Staff 
is to be appointed by both Govern-
ments for the verification of these and 
other claims of a similar nature 
totalling in all over 17,000 from eithar 
side. . 

. Payment cannot howe\'er be made 
till a ~uitable machinery for con-
current clearance of the transactions 
is agreed upon. This matter is still 
under consideration. 

CONFERENCB OF ASIATIO NATIONS 

5 {Shri Hanumanthalya: 
• Slrri Ohanniab: 

Will the Prime J[inister be pleased 
to state whether it is a fact that he 
said on 7th June, 1950, "A Confer-

ence of all Asiatic Nations could con-
veniently be convened to furtht!r the 
friendship and mutual understanding 
among Nations without considering 
military re-actions elsewhere" in his 
address to the joint session of the Two 
Houses of the Indonesian Parliament? 

The Deputy lliDister of .z\ernal 
Affairs (Dr. Keskar) : The Prime 
Minister did not make the statem~nt 
referred to in the question. 

RBPRBSBNTATIONS FROM HOSIERY 
MANUFACTURBRS OF LUDHUNA., 

PUNJAB 

6. Sardar B. S. )[an: (a) Will t.he 
Minister of Industry and Supply be 
pleaRed to state whethel' Gover/lment 
have receiwd repre"entatious from 
hosiery manufacturers of Ludhiana. 
Punjab, regarding their difficu-Ities 
and thtl cri"i" that j" faeiug the in-
dustry? . 

(b) If so, what 31'e their grievances 
and how do Govemrnent propose to 
redress them? 

The llinister of lnd1l8try And 
Supply (Shri Kahta.b): (a) Yes. Sir. 
Some representations wel'e reeei\·.~d 
from the Hosier~' :\Innn£llcturers of 
Ludhiana. 

('b) The main points to which they 
have drawn HoverllInent's attention 
are: 

(i) ImpOJ·t of \\'oollt>1I ;varn for 
tht> Ho!;'ie!'\' rndustn' should 
be fmtirer iiberalised in view 
of the high pr!CeR of wooll~n 
yarn; 

(ii) Import duh on woollen \'arn 
F;hould he' tlithe!' abolished 
or "Ilb,.;talltiall~· !'educed: lWei 

(iii) InJ.inn woollen mill" "houid 
be asked to maktr greater 
quantities of woollen yam 
a.vailable to the hosierv in-
dust~· . 

Government have air'eady fiaken 
steps to liberalise t.he in;port of 
\Vooll~n yarn, raw wool Ilnd wool 
tops during the current yea.r olnd 
adequate ceilings huve hee~ pl'ovided 
for this purpose. . 
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.The question whether there is a 
case .. for investigation b.v the Tariff 
~otlrd for abolition of or reduction 
in iwport duty on woollen yanl is 
being Coll!;idered. It has been ascer-
tnined that the Indian Woollen mills 

. arl' in 1\ position to spare about ~~ 
million Ibs. of woollen varn for :,he 
CottRge Industry, which 'should afford 
relief to the ho~iel'\: inrluf<trv as well. 
Three IIC\\' mills 'lIl'e also' expected 
to he~ill pror\udiOIl ill the nelll' future 
\\·hi(,h will mllke increased quanti-
tih' of \\'oollen \'arn available to 4;,he 
h()~jt'rv inclu~tl'\: before thc ",nrl of 
the .\'~lIr. ' 

NON-AVAILAlIILlTY OF RAW MATERIALS 
FOR SPORTS GOODS INDUSTRY 

IN PUNJAB 

'1. Slldar B. S •• an: (:I) Will the 
Minister of Commerce he I'\r'a.;cd to 
stllte whether tlw IIttention of Gov-
ernment has been drawn to the difti-
cuIt.ies the sports good~ industr:" is 
expel'iencillg ill 1'IInjRb in gett.ing raw 
lIltt.tcl·ials from abroad:1 

(b) If so, what steps hlwe been 
taken to make necessary raw materials 
'TBilable to this industry? 

'!'be K1D1Jter of Oommerce (Shri 
SrJPrakuA): (a) Yl'S. The All Indin. 
Sport4> Manufnduret·s Federation 
(Hegd.) 'Meerut Cantonlllent. had 
represented in this behalf in March, 
1950. 

(b) [t 11I1.f1 betm announced in ~.he 
Mini8tr~' of Commerce, Public Notice 
No. 14-ITC(P.N.)f50. dated the 15th 
Junt!, 19.'"ll), thllt licclll'es for import 
of esst!ntiul I'I\W IJll1te .. illls sueh I\S 
Glull fllr Tt'lmis nnd Badminton 
Rnckd!!. Cork for ('riekct nnd Hockev 
Hillis, Twine for Hoeke" St·icks and 
Rulls II IHI I.neolin8 t~pe wiII be 
g-rmltecl to mllnuflleturers of Sports 
~oods to meet their six month)" 
rt'quiJ't'IIll'llts. It. has also bee;l 
decided to grunt licences for featherq 
fo:, Shllttll' COl'ks Ilnd applica.tions 
rowe heen invited from manufacturers 
aeahnounced in Commerce Ministrv's 
Pu,!>lic ~:)tl('.e dR.ted the 10th Juiy, 
lO;)(). '''pies of the Commerce 

?linistry's P~blic Notices dated ~e 
15th June. 1950, and 10th July, 1950, 
are available in· the Librarv of ~h.· 
Parliament. W 

OBsrAOLES IN PA.KISTAN FOR Ikl'L.-
IIDNTATION OF INDO-PAKISTAN 

AGREEMENT 

8. Shri B. E. Das: Will the Prime 
Kinister be pleased to state: 

(Il) whether any non-official or 
semi-official organisations in Pakist&n 
have been reported to have put obs-
tacles to the fulfilment or proper im-
plementation of the Indo-Pakistan 
agreement? 

(b) whether objection has been 
taken to their activities and reporb 
made to the Pakistan Government; 
and 

(c) whether any action has been 
taken by the Pakistan Governmeni 
in that behalf? 

The Prime KiDister (Shri 
Jawaharl&l Nehru): (a) We have 
l'ec-eived reports stating that some 
members of the Ausar organisation 
in East Bengal are still harassing 
migrants on their way to 'Ves' 
Bengal. ~ome Ansurs are also 
mentioned u;; having taken part in 
offences against Hindus in E&s~ 
Bengal. 

(h) alld (c). We ha"e brought i.o 
the not-ice of the Pakistan Govern-
ment n large number of incidents :n 
which non-Muslims have been victiois, 
bllt in t·he absence of authentic infor-
1II11tion uhout. the part played by 
Ansllrs. we hnye not complained 
against them specifically. 

HINDUS DISPLACED PERSONS nOli 

EAST BENGAL 

9. Shri ~, K. DIs: (a) Will the 
.Minister of Behabi1it&tIon be pleased. 
to state what are the numbers of Hin-
dus displaced persons from Ealolt 
Bengal belonging to tiifterent occu-
pations? 
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. (b) What is the number of unattach-
ed women and children? 

(0) What arrangements have been 
made for the rehabilitation of the dis-
plaoed-persons? 

The Minister of State for Rehabili-
tation (Shrl A. P. Jain): (a) 25,21,681 
Hindus have migrated to India. from 
East Bengal fmm 1st .January, 1950 
to 22nd Julv, 1950. Complete in-
formation is' not avajlable; but an 
oocupatiollltl break up of displaced 
persons living in camps in Bihar and 
Ranaghat Transit Cent,re is placed 
on the Table of the House. [See 
Appendix I, allnexure No. 10]. 

(b) The information has been called 
for from the State Govemments. 

(c) A statement ;;howing the 
rehabilitat,ion schemes. sanctioned, 
and in progress, is laid on the Table 
of the House. [See Appelldix I, 
anllexure No. 11]. 

LAND ALLOTTED TO EAST BENGAL 
DISPLACED PERSON'S 

10. Shri B. K. Das: Will the 
Minister of Reha~tation be pleased 
to state: 

(a) how many families of East Ben-
gal displaced persons have so far been 
settled on land; 

(b) the total amount of agricultural. 
land allotted to displaced persona; and 

(0) the facilities given to them for 
the cultivation of the lands allotted? 

The Minister of State for BehabW-
tation (Shri A. P. lain): (a) The 
number of displaced agriculturist 
families so far settled on lands is as 
follows: . 

West Bengal . 1,01,284 
Assam (excluding Caohar) 28,194 

Cachar (surplus tea 
garden land) 3,000 . 

Orissa 421 
Bihar 300 
Tripura • 3.846 

Total 1,37.040 

(b) In West Bengal and Tripura 
the area allotted is 2.82.124 acres 
and 23,424 acres respectively. In-
formation in respect of other States 
is not available. 

(c) A statement showing the Bcales 
on which financial assistance is given 
to displaced agriculturists settled 'In 
land, is laid on the Table of the 
House. [See Appendiz I, annezure 
No. 12]. 
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PARLIAMENT OF INDIA
Tuesday, 1.5  ̂ August, 19o0.

The House m et at a Quarter to
• Eleven of the Clock.

[Mk. S p e a k e r  (The Honourable Shri
G. V. Mavalankar) in the Chair.]

11-45 A.M .

BU SIN ESS OF TH E HOUSE

Shri Sidhva (Madhya Pradesh): 
May I  submit, Sir, that fourteen 
minutes were taken for the adminis­
tration of oath. Under the rules, the 
first one hour i-s allotted for putting 
questions for oral answers. W ill you 
kindly re-consider and...

Mr. Speaker: I  think I need not 
refer to the rules. The practice is 
clear. It is the first hour. It is 
not one hour. ,

Shri Tyagi (Uttar Pradesh): 
a question of privilege, S ir,...

On

Mr. Speaker: I have not yet finish­
ed. After I have finished, I will give 
him an opportunity.

Shri Raj Bahadur (Rajasthan); In 
view of the statement made by the 
hon. the Prime Minister which should 
have been made after the question 
hour, will it be possible to allow an­
other five minutes?

18
D E A TH  OF SH R I A. B. LA TH E  
Mr. Speaker: Before ŵ e proceed

further, I  would inform hon. Mem­
bers of the sad demise of one of the 
Members of the Constituent Assemb­
ly, Shri A. B. Lathe. He was a well 
kno^n fis:ure in Indian public life. He 
started life as a professor of English. 
He was an author. He was a njem- 
ber of the University Reforms Com­
mittee. Then, he attended the 
Round Table Conference as Adviser 
to the States Delegation. H e was 
a Finance Minister at Bombay from 
1937 to 1939 and thereafter was con­
nected with the State of Kolhapur, as 
its Prime Minister. He was a m em ­
ber of the late Constituent Assembly. 
He died at his residence on 16th May 
1950. Naturally, we are all sorry and 
our sympathies go to the family of 
the deceased. I  trust hon. Members 
will rise in their seats in his memory, 
for a minute.

RESIGNATIONS OF DR. JOHN 
M ATTHAI AND SH R I M OTILAL 

. PANDIT

Mr. Speaker: I hav^ to inform hon. 
Members that Dr. John Matthai and 
Shri Motilal Pandit resigned their 
seats in Parliament with effect from 
1st and 17th June 1950 respectively.

LEAVE OF ABSENCE FROM THE 
HOUSE

Mr. Spieaker: Before we proceed
further, I  would like to inform hon. 
Members that Shri G. R. Ethirajulu

( 9 )
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[M r, Speaker]
Naidu, 8^  Suresh Chandra Majum- 
dar and Dr. P. K. Sen have requested 
ior leave of absence from all meetings 
during this session on account of ill­
ness.

Is it the pleasure of the House to 
grant them leave;

The leave was granted.

Shri l^agj (Uttar Pradesh): While 
I heartily welcome the eutry into 
this House of our great a»»d revered 
leader Shri Rajagopalacliari, I  wish

i’ust to have one point clarified. I  
lope I  shall net bo rnisunderstood—  

I  have all respect for him ai*d this 
point does not relate to his person­
ality. In the papers it Wiis stated 
that the President had ordered that 
a particular seat be allotted to Shri 
Eajagopalachaii. I  am not resent­
ing that order; bu( I want to know 
whether the practice of the President 
ordering this Parliament to allot a 
seat to one Member or the other is 
not really a breach of the privilege of 
this House, j f  there any such 
tradition taken up that the President 

order deal with even a small 
matter like that, whether it is the 
Government...

Mr. Speaker: I may cut short tha 
matter and say that the Press report 
is entirely baseless.

Shri Tyagi; W hat is the truth 
about it? .

 ̂ Mr. Spea3cer:'It is baseless, that 
is, untrue. Ko such order has ev e r  
been passed.

Now, we will proceed further

Shri Kamfttli: (Madhya Pradesh). 
Regarding your ruling about qxiestion 
hour, the rule is that the first hour 
of evei^ meeting shall be available 
for asking and answering questions. 
Does that mean that during that one 
hour you can Mike up other matters 
too?

Mr. Speaker: First hour mean& 
first hour. 3fc does iiot laeaa that 
we can exceed that .and take up the 
time from the next hour. .

Shri Eamath: What, Sir, is the 
reasonable interpretation ?

Mr. Speaker: Opinions may differ. 
I  hold the view that the first hour i& 
the first hour a?id nothing more.

TH E  PRESrO EN T S ASSENT TO 
B IL L S

Secretary to Parliament: I lay on
the Table a statement showing the 
Bills which were passed by Parlia­
ment during ihe Budget Session, 
1950, and assented to by the Presi­
dent. [See Appendix J, Annexure 
No. 13].

PAPE RS LA ID  ON TH E TAB LE

(i) D o c u m e n t s  o n  K o r e a n  A f f a i r s .

(ii) T r e a t y  o f  f r i e n d s h i p  b e t w e e n  
THE G o v e r n m e n t  o f  In d ia  a n d  t h e  
I m p e r ia l  G o v e r n m e n t  o f  Ir a n .

(iii) R e p o r t  o f  t h e  I n d ia  D e l e g a ­
t io n  TO THE N i n t h  S e s s i o n  o f  t h e  
U n it e d  N a t io n s  E c o n o m ic  a n d

S o c ia l  C o u n c il .

( iv )  R e p o r t  o f  t h e  I n i>ia  D e l e g a ­
t io n  TO THE T e n t h  S e s s i o n  o f  t h e

E c o n o m ic  a n d  S o c ia l  C o u n c il .

The Prime Minister and Minister 
of External Affairs (Sliri Jawaharlal 
Nehru): I  beg to hiy on the Table a 
copy of the Documents on Korean 
Atfars [See Appendix I, Annexure 
No. 141. I  also lay on the Table a 
copy of the Treaty of Friendship 
between the Government of India and 
the Imperial Governmeni; o f Iran 
[See Appendix 1, Annexure No. 15]. 
Also I  lay on the Table a copy b f 
the Report of the India Delegation to 
the ninth session of the United 
Nations Economic and Social Council 
and also a copy of the report of the 
India Delegation to the Tenth .Ses-
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sion of the Econom ic snd Social 
Council. [Placed in Library. See 
No. II.C .l(d )(0 1 )].

Mr. Speaker: The hon. the Prime 
Minister has just i.ow laid on the 
Table a copy of tho Documents on 
Korean Affairs This will be avail­
able to hon. Afcnibers who want to 
have it, in accovclance with our prac­
tice, at the Notice Office., and along 
with it, a lifcile booklet giving some 
information about Korea issued by the 
Parliament >^,ecretariat.

Khwaja Inait Ullah (Bihar): Is it 
necessary that the Members should 
demand or will it be given to them ?

Mr. Speaker: The hon. Member 
will call at the Notice Office and got 
a copy.

Nuwara Eliya, Ceylon, in January^
1950. [Placed in Library, $See No- 
IV .R .01(215)]. ‘

C o n s t i t u t io n  ( R e m o v a l  o f  D i f f i c u l ­
t i e s ) O r d e r s  N o s . IV  a x d  V.

The Minister of Law (Dr. Ambed- 
kar): I beg to lay on the Table the
following docuMients under clause (2) 
of Article 392 of the Constitution.

(i) The Constitution (Removal of 
Difficulties) ’Order No. IV . (Made by 
President on 24th iMay, 19o0.) 
[Placed in Library. See No. P -92/50.]

(ii) The Constitution (Removal of 
Difficulties) Order No. V. (Made by 
the President on 6th June, 1950.) 
[Placed in Library. See No. P -93/50.]

R e p o r t  o f  t h e  Lv d [a x  G o v e j x̂ .m e x t  
D e l e g a t i o : to  t h e  F ir s t  S k s s io x  of  
t h e  A sj.'.x  riEGioNAL L a b o u :? C o x f e r  
e x c e  o f  t h e  I n t e r x a t io x a l  L \ b o u r  
O r g a x i s a t i o x , u e l d  a t  N u w a r a  

E l i y a , C e y l o n

The Minister of Labour (Shri 
Ja^ivan Kam): I beg to lay on the 
lable a copy of the Eepoi-t cf the 
Indian Government Delegation to the 
First Session of the Asian Regional 
Labour Conference of the Inteina- 
iional Labour Organisation, held at

R e p o r t  o f  t h e  I n d i a ;̂ G o v e r n m e n t  
D e l e g a t io n  to  t h e  T h i r t y - S e c o n i>- 
S e s s i o n  o f  t h e  I n t e r n a t io n a l  L a b o u r : 

C o n f e r e n c e .

The Minister of Labour (Shri Jag- 
jivan Ram); I beg to lay on the 
Table a copy of the Report of the- 
Indian Government Delegation to the 
thirty-second session of the Interna­
tional Labour' Conference held in 
Geneva in June-July, 1949. [Placed 
in Library. See No. IV .R .0 1 (2 l4 )].

A c t io n  t a k e x  b y  G o v e r n m e n t  
a s s u r a n c e s  e t c . g i v e n  d u r in g  Ocrr^v 
BER S e s s i o n  1949 o f  t h e  C o n s t i t u e n t

A s s e m b l y  o f  I n d ia  L e g i s l a t i v e -

The Minister of State for Parlia-  ̂
ment&ry Affairs (Shri Satya Narayan 
Sinha): I beg to lay on the Table
a statement showing the action taken 
by the Government on various assur­
ances, promises and uniertakings 
given during the Special October Ses­
sion 1949 of the Constituent A^sembIy 
of India (LegisJativ'O. \See Appendix 
I, Annexure No. It)].

O r d in a n c e s  p r o m u l g a t e d  a f t e r  t h e : 
F ir s t  S e s s io n  o f  P a r l i a m e n t .

The Minister of State for Parlia^
mentary Affairs (Shri Satya Karayart 
Sinha): I beg to lay on the Table a: 
statement .-huwiiig tiiC Oniii.ances 
pi’oiiiiilgated after the teiinination o f 
the First Session of Parliament 
and before the commencemeno of the 
Second Session of Parliament [See 
Appendix I, Annexure No. 17]

M ARKING OF H E A V Y  PACKAGER 
B IL L

The M in ii^ r o f O oninm ce (Shif 
Sri Prakasa): I  introduce the Bill ta  
give effect to the International Con­
vention drawn up in Geneva on th e
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(Shri Sri Prakasa]

80th day of May, i920. for the mark­
ing of weight on heavy packages 
transported by sea or inland water­
ways.

fREVENTIVE DKTEXTION 
(AMENDAIENT;

'The WaJster of Home Ajiaira and 
the States (Sardar Patel); r beg to
move for leave to introc.’uce a Bill to 
amend the Preventive Detention Act,
1950.

Mr. Speakei; The question is:
“ That leave lie granted to in- 

trodiiec a Bill to amend the 
Irevi-ntivo  ̂ Detention Act
4 9 5 0 . ”

The motion was adopted.
Sardar Patel: I  in trod u ce  th e  B i ll .

VOLUN TARY SU RREN D ER OF 
SA LA R IE S (EXEM PTION  FROM  

TAXATION) B IL L

The Minister of Finance (Shrl 0 . 
p . Deshmukh): I beg to move for
leave to introduce a Bill to provide 
for exempting from ta.ves on income 
a portion of the salaries of certain 
persons who hav(j i)i the public inter- 
•est volunteered to forego it.

Mr. Speaker; The <juestion is: 
That leave be gninted to in­

troduce a liill to provide for ex- 
emptmg from tnxog on income a 
portion of the salaries of c<*rtaiii 
persons who have in the public 
interest volunteered to forego

The motion was adopted.

. A ' ’ - “ • I

f i n a n c e  T.A\ys (A.MEXDMENT)

for leave to intrmiuce a Bill to amend 
the Indian Finance Act, 1949 and the 
Finance Act, 19.30.

Mr. Speaker; The question is :

' ‘ That leave be granted to 
intro<luce a Bill to amend the 
Indian Finance Act, 1949 and the 
Finance Act, 1950.”

T h e  m o tio n  w as a d o p te d .

Shri 0 . D. Deshmukh; I introduco 
the Bill.

CANTON]\IF.NT LA W S (E X T E N ­
SION AND AM ENDM ENT) B IL L

The Minister of Defence (Sardar 
Baldev Singh): I beg to move for 
leave to introduce a Bill to extend the 
Cantonments (House Accommodation) 
Act, 1923, and the Cantonments Act, 
1924, to Part B States, to provide for 
elections to Cantonment Boards on 
the basis of adult suffrage and to pro­
vide for a temporary extension of the 
term of office of elected members of 
Cantonment iSoards.

Mr. Spead̂ er: The question is:

“ That leave be granted to intro­
duce a Bill to extend the Canton­
ments (House Accommodation) 
Act, 1923, and the Cantonments 
Act, 1924, to Part B States, to 
provide for elections to Canton­
ment Boards on the basis of adult 
suffrage and to provide for a tem­
porary extension of the term of 
olVice of elected members of 
Cantonment Boards.**

The motion was adopted.
Sardar Baldev Singh: I introduce 

the Bill.

PORT TRUSTS AND PORTS 
(AMENDMENT) B IL L

The Minister of Transport and Rail­
ways (Shrl GtopiOaswainl): I  beg to
move for leave to introduce a Bill 
further to amend the Bombay Port 
Trust Act, 1879. the Calcutta Port
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Act, 1890, the Madras Port Trust Act. 
1905 and the Indian Ports Act, 1908 
for certain purposes and to make 
certain consequential amendments 
in the Calcutta Port (Pilotage) Act, 
1948.

Mr. Speaker: The question is:
“ That leave be granted to in­

troduce a Bill further to amend 
the Bombay Port Trust Act, 
1879, the Calcutta Port Act, 1890, 
the Madras Port Trust Act, 1905 
and the Indian Ports x\ct, 1908 
for certain purposes and to make 
certain . consequential amend­
ments in the Calcutta Port 
(Pilotage) Act, 1948.”

The motion was adopted.
Shri Gopalaswami: I introduce the 

Bill.

D ISPLA C E D  PERSONS (IN STITU ­
TION OF SUITS AND L E G A L  
PRO CEED IN G S) AM ENDM ENT 

. B IL L

The Minister of State for Rehabi­
litation (Shri A. P. Jain): I beg to
move for leave to introduce a Bill to 
amend the Displaced Persons (Insti­
tution of Suits) Act, 1948, and the
Displaced Persons (Legal Proceedings) 
Act, 1949. . '

Mr. Speaker: The question is:
“ That leave be granted to 

introduce a Bill to amend the 
Displaced Persons (Institution c-f 
Suits) Act, 1948, and the Dis­
placed Persons (Legal Proceed­
ings) Act, 1949."

The motion was adopted.
Shri A. P. Jain: I introduce the 

Bill

ADM INISTRATION OF EVACU EE 
PRO PERTY (AM ENDM ENT) B IL L

The Minister of State for Rehabili­
tation (Shri A. P. Jain): I beg to
move for leave to introduce a Bill to 
amend the Administration of Evacuee 
Property Act, 1950.

Mr. Speaker: The question is:

“ That leave be granted to in­
troduce a Bill to amend the 
Administration of Evacuee Pro­
perty Act, 1950."

The motion was adopted.

Shri A, P. Jain: I  introduce the" 
Bill.

LABO U R RELATIO N S B IL L

E x t e n s io n  o f  t im e  f o r  p r e s e n t a t io n  
OF R e p o r t  o f  S e l e c t  C o m m t t t e e

The Minister of Labour (Shri 
Jag jivan Ram): I beg to move that 
the time appointed for the presenta­
tion of the Report of the Select* 
Committee on the Bill to provide for 
the regulation of the relationship 
between employers and employees, 
for the prevention, investigation and 
settlement of labour disputes and for 
certain matters incidental thereto, be 
extended up to the last day of the- 
first week of the next session.

Mr. Speaker: The question is:

“ That the time appointed fo r  
the presentation of the Report 
of the Select Committee on the 
Bill to provide for the regulation 
of the relationship between em ­
ployers and employees, for the- 
prevention, investigation and set­
tlement of labour disputes and 
for certain . matters incidental 
thereto, be extended up to the 
last day of the first week of the 
next session.”

The motion was adopted.

TRADE UNIONS B IL L

E x t e n s io n  o f  t im e  f o r  P r e s e n t a t io n  ̂
OF R e p o r t  o f  S e l e c t  Co.\fMiTTBE.

The Minister of Labour (Shri 
Jagjivan Ram): I beg to move that
the time appointed for the presenta­
tion of the Report of the Select 
Committee on the Bill to provide for 
the registration and recognition o f
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'trade unions and in certain respects 
to define the law relating to registered 

and recognised trade unions 
12 N oon and to certain unfair prac­

tices by employers and re­
cognised trade unions, be extended up 
to the last day of the first week of 
the next session.

Mr. Speaker: The question is:

“ That the time appointed for 
the pn*sentation of the Report of 
the S(‘lect Cornrnittoe on the 
Bill to provide for the registration 
and recognition of trade unions 
and in certain respects to define 
the law relating to registered and 
recognised trade unions and to 
certain unfair practices by em­
ployers and recognised trade 
nnions, bo ("xi<.‘n(l(Ml up to the 
last day of the first week of the 
?it*xt session.”

The motion was adopted.

ROAD 'r H A N s  P() irr C 0  HIM )KA -
• 'r i O N S  l U L L

K xtknsion of timk roil Prkskni ation 
Ok Hki'ORT of S f.lkct <'ommitti:k

The Minister ol Transport and 
Hallways (Shri Ck>palaswami): I bog
Uy nun-L* that tho lime ai)pointo«l for 
tlie presmtalion the Hoport of the 
Select Conunitti‘0 on the Bill to pro­
vide for the inorporation and regula­
tion of lloiid Transport ( orpojations, 
he extended up to tin* last clay of the 
fiist week of the next session.

Mr. Speaker: The quê tî ni is:
“ That the time appointed for 

the prese ntation of the Report of 
the Select C'onunittee on tlie Bill 
to provide for the incorporation 
and regulatii^n of Uoad Transport 
Corpt'^ralions, be exterdod up to 
the last day of the tirst week of 
the next session.”

The motion was adopted.

1 AUGUST, 1950 Motion on Address 
by the President

PAN EL OF CH AIRM EN

28

Mr. Speaker: I have to inform the 
House that under sub-rule (1) of rule 
7 of the Rules of Procedure and 
Conduct of Business in Parliament, 
I nominate Pandit Thakur Das 
Bhargava, Shri M. Tirumala Rao, 
Shri Dattatraya Parashuram Kar- 
markar and Shri Prabhu Dayal 
Himatsingka on the Panel of Chair­
men.

MOTION ON ADDRESS BY TH E 
PRE SID E N T

Shri Tirumala Rao (Madras): 1
beg to move that an Address be 
presented to the President in the 
following terms:

“ That the ^lembers of Parlia­
ment assembled in this Session 
are deeply grateful to the Presi­
dent for the Address which he has 
been pleased to deliver to the 
House. ”

I am Innnbly conscious of the 
sicrnirtcanee of this opportunity con­
ferred on nu\ of movii'ig this motion 
\m Ad<lress hy the President. Tt is 
exactly after six months after the 
inauujural Address of the Fndinn 
Hej^ublic tliat our rovere«l President 
lias (leii\ered li's second Address to 
tlie House undi-r circumstances of 
<̂ reat tensioi> and danger in inter­
national relations.

It is unusual according to the 
traditions of Parliament which have 
been copied here faithfully, for tho 
person who moves that such an 
Address be presented, to transfer the 
honour conferred upon him, w thout 
appi*opriating it to himself personally, 
to the constituency from which ho 
comes. Even so, I feel that this is 
an honour done to that part of the 
Madras Presidency cidled Andhra 
Desa from which I come, and I feel 
gniteful tbat it has not been relegated 
to the back chambers of the rulers 
of our land. We are always loyal 
upholders of the banner of the Cong­
ress and the lead of Mahatma Gandhi.
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Though we are not up to the arts of 
peace with an amount of adjustability 
and Rdaptahility that ingratiates us 
into the iiivour of the gods, yet we 
are nevertheless ardent patriots who 
have always carried out the behests 
of the leaders.

The Korean war has been forced up­
on this world by a diplomacy that is 
as meticulous in its planning as it is 
ruthless in its execution. Situated 
as India is on the continent of Asia, 
any decision taken by our country is 
fraught with dangerous potentialities 
to us. To lead the nation along the 
perilous and unchartered sea is a great 
and difficult task. Either to the 
individual or to a nation, rank op­
portunism in a time of crisis may not 
be a way of escape or sohition. I am 
confident that I voice the feeling of 
the majority of this House and out­
side, that our Prime Minister and his 
Ministry have our unstinted support 
in the stand they have taken in the 
U.N.O. on the Koroun issui\

One has to go back a little into our 
recent past to feel our ground on the 
present and assess the repercussions 
on the future. We are an Asiatic 
nation whose hoary past can be traced 
to pre-historic timos. W o  are not 
born yesterday or t'ho day before, as 
some of the materially forward nations 
of the West. The culture of the mind 
and the soul deeply oiulxHlded in the 
piece of humnnity tliat inhabits our 
country persists for centuries, nay 
aeons, and have their inescapable 
effect on our conduct and way of life. 
The ideals that inspired our country 
durin;,  ̂ the freedoni fight, under the 
leadership of Mahatma Gandhi have 
been the bed rock of our Constitution. 
Viewed in this lij^ht, we feel that our 
Prime Minister is carr\ing on the 
policies of our Government inside and 
outside th’s country in conformity 
with those ideals. (Jur attitude in the 
U.N.O. is born out of a sense of 
justice and a desire for peace in this 
world.

Our ideals are put down in our 
Constitution as justice— social, econo­
mic and political; liberty of thought,

expression, belief faith and worship; 
equality of status and of opportunity 
and to promote among them all 
fraternity assuring the dignity of the 
individual and the unity of the 
Nation. ‘

In his address to the House of 
Representatives of the U .S.A. our 
Prime Minister has quoted the 
fundamental tenets of our Constitu­
tion. Based on these ideals w’e have 
also formulated the tenets of our 
foreign policy and I think they bear 
repetition on the floor of this House, 
because this is the most appropriate 
context in which they can be recalled.

Referring to our foreign policy our 
Prime Minister again said:

“ The objectives of our foreign 
policy are the preservation of 
world peace and the enlargement 
of human freedom. Two tragic 
wnis have demonstrated the futi­
lity of warfare. Victory without 
the will to peace, achieves no 
lasting result, and victor and 
vanquished alike suffer from past 
wounds, deep and grievous and 
a common fear of the future.”

He further made it clear that India 
was not so impotent as to sit with 
folded hands, when naked aggression 
was being practised on weaker nations 
by militarily strong ones. But even 
when preparing to resist aggression, 
the ultimate objective— the objective 
of peac(  ̂ and reconcih’ation— must . 
never be U)st sight of and heart and 
mind must he attuned to the supreme 
aim. Obviously “where freedom is 
menaced, justice is threatened and 
where aggression has taken place we 
cannot and shall not be neutral.*' That 
is the keynote of our foreign policy 
and the crucial occasion has come now 
when our past professions are going 
to be put to the test of international 
opinion. Judged from this point of 
view the principles and policy of our 
Prime Minister stand vindicated 
through our move at Lake Success,

With refreshing independence and 
understanding of reality, our Govern­
ment has not hesitated to recofifnise -
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Ckunmunist China and has also plead­
ed for her inclusion in the Comity of 
Nationsi Judged from these stand­
points, judged from the ideology we 
l^ave preached all along and the 
principles we have proclaimed to the 
world there* is no other alternative 
before our Government except the 
stand that they have taken at the 
United Nations, when the Southern 
part of Korea was over-run by the 
Communist forces of Northern Korea. 
Once it has been acccpted that aggres­
sion has taken place the second reso­
lution of the United Nations becomcs 
the inevitable corollary to the first 
lesolution. Once it is accepted that 
aggression has taken place on South­
ern Korea, then all the freedom- 
loving nations of the world have to 
come to the assistance of the victim 
of this aggression. That is what is 
contained in the second resolution of 
the United Nations.

Irrespective of the military might 
that is at our command and irrespec­
tive of the possession of large trained 
armies or modern weapons of destruc­
tion, which we may or may not be 
able to put on the field at the time 
pf war, the great moral stren^^th that 
has been jjiven to us by Mahatma 
Gandhi and the Indian National Cong­
ress has always inspired the rulers of 
our country and today we stand boldly 
and speak out the truth. Thirty-five 
crores of people are not a mere inert 
mass of humanity which can be slight­
ed or ignored, whether they have got 
all the material weapons of destruction 
at their command or not. That is 
why Russia in the East and the 
U .S.A . in the West have been an­
xiously l(X)king forward to know whav 
w ill.be the attitude of India in this 
crisis. There has been canvassing, 
insidious, open and overt convassing 
on either side. At such a critical time 
when there is the greatest temptation 
for a country to join either this bloc or 
that and then take the fullest material 
advantage of such association, it 
requires courage and strength of 
mind and will to tell them “ You are 
m ordly wrong in the attitude yo^

have taken.’ ' That is the stand 
that has been taken by our Prime 
^finister, who symbolises in him not 
only the personal courage but also the 
collective approach of the Indian 
nation and he has said to the world 
“ Here you are wrong. You have to 
understand realities. You cannot go 
on butressing Kuomintang China that 
is no more in existence. You have to* 
realise and recognise the existence of 
Communist China, which has come to 
occupy the real stage in China."' 
This might have pleased our Commu­
nists or the Russian Communists but 
it is an understanding and correct 
lead given by our Prime Minister. 
The British Prime Minister had no 
other alternative but to follow suit. 
Experienced diplomats as they are, 
with an unerring instinct they have 
come to the right conclusion that 
there is no escape for the nations of 
the world except to recognise Commu­
nist China as a fact, a solid inescap­
able fact, in the coming scheme of 
things. Situated as England is, tied 
to the apron strings of America, 
always dominated by tlie economic 
policies of U .S .A .. she is afraid of 
offending her American masters. There 
was recently an interesting cartoon in 
Shankar's W eekly  in which Pandit 
Nehru is depicted as offering a ciga­
rette to Prime Minister Attlee, who 
is shown as looking back to U.S.A . 
for permission to accept the cigarette 
from our Prime Minister or not . . . 
(Interruption).

Ml, Speaker: I want to make one 
point clear to the House. As I stated 
a little earlier, we are going to have 
a special day for the discussion of the 
international situation. W e are also 
going to have a special day for the 
discussion of the Bengal situation. I 
would, therefore, earnestly request 
Members not to refer to these two 
mattei-s in the discussion on the 
Address and thus take up the time 
of the House. Therefore, on the 
Address, other matters may be dis­
cussed and in view of that. I  am . 
going to suggest to those who have 
given notice of a number of amend* 
ments that such of them as relate to
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these two subjects will not be per­
mitted but that they may speak on 
other subjects mentioned in the Ad­
dress. The time limit is of course 
not more than 15 minutes.

Prof. K. T. Shah (B ihar): Did I 
hear you, Sir, correctly that such 
amendments will not be permitted?

Mr. Speaker: Yes, I  meant the 
amendments, in so far as they related 
to these two subjects.

Prof. K. T. Shah: You mean not 
today or that they will be taken up 
on some subsequent date?

Mr. Speaker: Certainly, by all 
means. By amendments, I mean not 
the amendments as have been tabled 
but the substance of the amendments 
or the points referred to in the amend­
ments. I find that a large number 
of amendments are wholly argumen­
tative and some of them as long as 
speeches. Obviously, under the rules 
of procedure, amendments of that 
nature cannot be permitted but T am 
not referring to that point of the in­
admissibility of such amendments 
now. I am referring to the points 
which may be taken up in the present 
discussion.

Shri Syamnandan Sahaya (Bihar): 
Sir, I would like to know whether I 
have understood you correctly on one 
point, namely, that the amendments 
to the motion of my hon. friend Mr. 
Tirumala Rao which relate to the 
Korean situation or the international 
situation and those relating to the 
Jndo-Pakistan agreement should not 
be moved in the pres»*nt discussion 

. which we are holrling today and that 
tomorrow or the following day when 
these subjects come up these amend­
ments may be moved. Am I there­
fore to conclude that the discussion 
tomorrow, the day after or perhaps 
the following day will be a continu­
ation of the discussion of the motion 
of my friend ? If that is not so, then 
these amendments may now be dis­
cussed though not at great length. 
Where an amendment touches upon 
any subject in the Address I  person­
ally feel that it should not be shut out.

This matter requires reccMisideration. 
If such amendments have been 
tabled, I do not know how they can 
be ruled out or not permitted to be • 
moved.

Shri Tyagi (Uttar Pradesh): Ob a
point of order. I am afraid there can 
be no ruling out of these amendmenfes. 
The only way to fulfil your wishes and 
the wishes of the majority of <Jie* 
Members of the House is that in the* 
fitness of things the Government Whip 
might go round and take the agree­
ment of all the parties concerned and 
give it to you so as to enable you to 
postpone the discussion. Otherwise, 
constitutionally, I  am afra'd the 
Chair cannot rule out these amend­
ments so long 'as they are relevant.

Dr. Pattabhi (Madras) : May I 
make a humble submission? What­
ever ruling the Speaker may be' 
pleased to give in regard to both the 
amendments and speeches, in so far 
as the speech rendering thanks to the 
President for the Address is concern* 
ed, there should be no restriction- 
whatever and any omission, simply 
because we are going to have a 
discussion upon the subject later, 
will be considered a laxity or want o f  
courtesy. f

Mr. Speaker: I am afraid there 
has been a little misunderstanding.
I  had made a statement when the 
quest'ons about the Bengal situa­
tion came up, and T had then Bfated 
as to what the division of the discus­
sion was . go’ng to be. And thê  
House seemed to agree with me that 
the discussion should be in three 
compartments. So, it is not a 
question of the Chair takinc 
upon itself any of the richtg 
or privileges of the Houso. Ab 
the House agreed, and naturally for 
better discussion and for avoidinj? 
rep'etitJion of the some points over 
and over again, we excluded the 
Bengal question and we also eAclud- 
ed the Korean situation. There are 
so many other points which co\dd be 
discussed with advantage in the  ̂
time at our disposal today. It  was, 
therefore, that I  said that all points^
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excepting these two points should be 
taken up for discussion today on the 
President's Address. Of course, I 
did not mean to encourage any kind 
o f  laxity or want of courtesy, but I 
do not think that every po'nt in the 
President 8 Address need be referred 
to even in a.general motion of thanks. 
Therefore, I divided these things in 
ihis manner and I am requesting 
Members not to take time in referring 
to the other two points which are 
coming up for discussion during the 
next three days. That will save 
time, that will save repetition and 
the arguments will be more to the 
point on the other questions. 
Otherwise fhe effect of the debate 
will be lost nitogethor. (Interrup­
tion) I may say that I do not 
propose now to "hhve any further 
arguments on that, b oca use <his 
point has beon settled by a majorify 
view of the House.

As regards the le.ijality of the 
admissibility of the aniendnnnts, I 
may iimke it clear that evi;n vvith- 
out referring to the p.irticuljir 
arrangement, which I had 
suggested, T fiiitl a lar̂ »o number of 
amendtiicnt;^ are of such a uature 
that they could be lejzitiinately ruled 
out of order beo;ius<* of their ar;j[u- 
mentative character. becau?^e of their 
mixing up more than one issue In Uie 
same amendment. They nre of that 
type, but we need j.ot go into that.

As regards th.‘ o^Jier dirticulitv', 
namely ihe point raised by Mr. 
Sahaya, tliis discussion w’ll eiul 
today. Tomorrow there wiM he a 
separate motion on Korea. So. 
it will not bo a continuat'on of the 
debate. But I am prepared to per­
mit the substance of the^e amend­
ments being re-tabled again \ip to 
this evening, if the Members so like, 
on Korea as well as the other 
qiiest'ons thnt we inay take up far 
discussion. Even if they are not re- 
tobled, T am prepared to allow them 
argimients in support of the views 
^hich  they have placed in their

amendments. That is the position.
I do not think we need take more 
time by discussing.

Shri T. Husain (Bihar): May I 
know whether you have allotted a 
day for discussion on food? W e would 
like to know the different subjects 
which have been allotted separate 
days so that discussion may be 
avoided now.

Mr. Speaker: That is for the
Government to arrange and it is for 
the Members to see that they get the 
time that they want. I f they make a 
request and the majority agree, I 
think it could be arranged that way, 
but as at present advised, there are 
only two issues which are to be
excluded.

Shri Tirumala Rao: Sir, I am
much obliged to you for your advice, 
but since I have been put as the 
fir?t speaker in this discussion I
thou;;ht it fair not to rise up again 
for a second time when discussion 
on Korea would be taken up an.d that 
was why T wanted to deal with the 
two or throe important points in the 
Presidential Address. The main 
question for which the session has 
now l,eing convened i> the Korean 
issue anrl I thought T could con­
venient \v refer to it rlin*ing the first 
half of my speeeh a -d  deal wiih one 
or two other poi?its in the other half. 
I w.is about eome to a conclusion 
on fhe Korean matter when you gave 
me this advice.

The efforts ma<le by the Prime 
^^inister to impress on both ^Farshal 
Stalin a!id President Truman the 
need for an understanding was 
commendable. Some of the fiery 
American I'olitieian^ have started 
breathin-T fire and brimstone a^:ainst 
our Prime ^Minister because they dub 
him as an a"ont of the 'Red'?. But if 
yon look at the propaj/an'la carried 
on 1 11 recently in the communi-t 
Press of 'Russia, our country was 
eharaetensed as one of the mos<; 
reactionarv countries headed bv n 
reactionarv Prime Minister. The
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surest sign that we are in the right is 
that we are disliked by both the sides. 
W e are sticking to a position which 
we think is right. Whatever that 
may be, world opinion is gradually 
veering round to the idea that there 
is at least one moral giant in the 
world who can speak out the truth 
and pull up these people to come to 
an understanding before they enve­
lop the whole world in flames.

That is one point in my discussion. 
I do not want to enter into any 
argumentative details, but I would 
like to say that whatever has been 
done so far by the Indian Govern­
ment has got the solid support of 
the masses-. India being such a vast 
country, riddled with so many ‘ ism s’ 
and political ideologies, there are 
bound to be certain sections of people 
who ihink otherwise, but their abi­
lity to influence the peop’e at large 
is considered negligible and the great 
mass of the people are behind the 
Government and I am sure when the 
test come? our stand will be more 
than vindicated.

The other important ([U cstions that 
have been agitating the public mind, 
nnnioly Ijido-Pakistan n'lations and 
the K;;shniir issue, are being dealt 
with at the highest level by the most 
experieiiced siaJesnien that our coun­
try has produced. This House is 
always fvee to give its criticism and 
also to instruct them if necessary to 
go on certain lines, but we had 
always expressed an abiding fa'th in 
the wisdom and unfailing palriotisin 
that they have exhibited in dealing 
with these problems and I am sure 
the interests of the country as well 
as of Ka^limir are in safe hands. We 
hope that the negotiations that are 
now taking place will culminate in 
victory for justice. .

With regard to the question of 
South Africa. Mr. Speaker, you are 
personally aware of our reactions 
when you led the Indian Parh'amen- 
tary Delegat’on and T was one of the 
members with you there. When we

had to meet the various delegationB, 
the South African Delegation was 
one of them, and in our discussions 
with them we invariably pointed out 
the injustice that was being perpet­
rated in South Africa.

The leader of the South 
African Delegation had the teme­
rity to say in that Commonwealth 
Conference that the South African 
Constitution contains a clause
which, says that citizenship
rights can be conferred only on those 
of European descent. We have
compared the Constitutions of 
Australia and Canada which are the 
other Commonwealth countries : no
such clause exists in them. There­
fore, the South African Government 
and the white settlers of South Af<rica 
are always haughty and racially- 
minded and they are trying to liqui­
date all the coloured communities, 
including Indians, in that continent. 
Whether the matter can be settled 
amicably in the U. N. Security 
Council or not will determine if 
South Africa is going to be the author 
of a mighty and even bigger war than 
the one now threatening the world, 
namely, a war between the coloured 
and tluj uon-coloured nations of the 
earth. People who are in charge of 
world affairs should take a timely 
warning that seeds of conflagration 
iU*o bein;; sedulouslj- fostered by the 
iVfalan Ooveriunent of South Africa. 
The issue has to be fought by aU the 
coloured races of the earth against 
this ;mgre>sive and racially-minded 
South African Government. That is 
the only thing that I can say from 
this place as a Member of this 
House. This nVaVter will not? be 
taken lying down. Unless the world 
is going to be a place safe for all 
people— whether coloured or non­
coloured, whether white or black—  
unless all people can live peacefully 
?md can pursue their avocations and 
ideals undisturbed by others, this 
matter is bound, sooner or later, to 
engage the serious attention of one 
and all.
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Witti regard to the last item, 

X*tt»ely^ ,the economic situation, it
18 a perpetual situation that has been 
lacing UB every day at every moment 
of our lives-. The hon. the President 
has Hjrhtlv rp.fprr r̂l to the question 
of the ever mounting gpira'. of prices. 
In  this connection, a verj* interesting 
cartoon has come in last evening: s 
Hindu. It shows the commodities 
making an attack on the Mount 
Everest of prices. Some of these 
commodities have been reached a 
height beyond that ' of the Mount- 
Everej^t. For instance, take the pulses. 
I f there is a war in Korea, the price of 
grum in U.P. '̂oc s up. The price of gur 
has gone up in C. P. Every little 
thing is beng taken advantage of by 
the black-marketeers to rocket these 
prices and bring misery upon the 
poor people. I urge upon Govern­
ment to deal with this question ot 
prices with a firm hand. It is not 
customary to complnin in nn 
Address, but I am simply mention­
ing a fact when I say that the black 
marketeer and the man who has 
learnt the art of ^vtting rich quickly 
have got a very soft dealing; v ith the 
Governments— both in the States 
and in the Centre. I want that thesi* 
people shoxild be handled fu*rnly and 
taught, a le-^son. Some of the black 
sheep should be treati'd excmplari!> 
so that the rest of the conn try will 
hate tJie benefit of such a treatrnont.

I do not want to take tin* time 
of the Houj^e any further, f ;un 
grateful that on this occasion we 
have an opportunity of nieotiii}; here 
once again and dealing with the 
important problems of the country.

Shrl HanumanthAiya (Mysore). 
I  am not making a speech. But I 
want to bring to your notice one 
observation which my hon. friend 
made. He referred to the British 
Prime Minister Mr. Attlee in rather 
cartoonist lanf^age. On a solemn 
occasion like this, when my hon. 
friend is speaking in a representative 
capacity, I  feel that it is not right 
lo  refer to the Prime Minister of a

Commonwealth country like England 
in those disparaging terms. It m ay 
be al! right for a paper like the 
Shanker'a W eeldy to do that, but 
not for my hon. friend when he 
speaks on behalf of all of us. I  
would very much wish that he w’ î ^̂h- 
draws the remarks.

Shri Tirumala Bao: Shall I
explain?

Mr. Speaker: I  do not think it 
requires any special explanation.

%/̂  Shri Syamnandan Sahaya: The
less explained it is, the better.

Shri Tirumala Rao: If you see
the Punch and other journals pub- 
h^hed in England, you will see how 
their cartoons are. W e claim to 
have a better sense of humour than 
the British. I do not see the reason 
for this unnecessary fuss.

Kumari Padmaja Naidu (Hydera­
bad;: 1 must confess that in rising 
to i^econd this motion that has been 
so eloquently moved by my hon. 
friend 1 am painfully conscious of the 
fact that the ink is hardly dry on 
my signature ent’tling me to the 
membership of this great Assembly of 
India. But it may well be that it 
is just because I am still a stranger 
in this alit*n place and arn ignorant 
of the fMctitious and over-exacting 
st.unlards of hardened parliarnei.tari- 
ans that I am still able to judge with 
the eyes of the millions outside ^his 
House to whom the President’s 
Alldress must have carried an 
urgi'ntly needed mes>age of comfort 
and hope. For though it deaU with 
î:rave issues, with matters pre^aiant 

with vast potentiah'ties to affect ‘‘ he 
lives of myriads of human beings, 
this Axldress is dominated by a quiet 
and steadfast note of confidence 
which is of the deepest significance 
to us today, for the President speaks 
with the voice of authority and inter­
prets the considered policy of his 
Government.

For many months now— indeed 
almost from the day of the inaua^u- 
ration of our Republic— the peopl<  ̂ o f 
India have endured a long drawn out
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and ever-increasing agony of sufipen- 
se over the tragic happenings in our 
own and neighbouring countries. This 
anxiety reached its crescendo a few 
weeks ago with the sudden outburst 
of war iu Korea. Millions of people 
have watched with eyes of fear the 
swift development of a delicate and 
difficult international crisis which 
threatens to plunge the world into
flames. No matter how ignorant 
he may be of the subtle 
niceties and intricacies of 
international relationships there is 
not one illiterate peasant in the re­
motest of the far-flung villages of our 
country— who is not aware, con­
sciously, sub-consciously or un­
consciously, that any conflict in any 
distant part of the world has inevitably 
and almost instantaneously its
repercussions on the life of his 
little village. W e are proud that 
India has pledged herself to remain 
^dependent and is determined to 
follow the path which she has chosen 
according to the ideals best suited to 
the genius of her peop'e. But the 
time has now come for a brave 
recognition of the fact that the des­
tiny of India is inextricably 
intertwined with the destiny of every 
other nation, not only in Asia but m 
the whole world. And there is—there 
can be— no ultimate enduring solution 
to many of our most vital problems 
except in proportion to their adequate 
and final settlement on the interna­
tional plane. Therefore, it is 
entirely in keeping with the fitness of 
thin^fs both in keeping with the 
International outlook that the relent­
less compulsion of events has thrust 
upon us and also in accoiTlance with 
the ancient traditions of our country 
that our Government did not hesitate

to make unmistakably clear our 
attitude on the Korean situation. 
For us to have faltered from sclt'sh 
motives of expediency or caution or 
to have delayed in a mercenary spirifl 
o f barter would have been an uni'or* 
dvable betrayal of the teachin^rs of 
the great master at whose feet’ we 
have learnti that if we condone .

aggression and remain paaaive 
watchers of aggression, we shjire in
some measure the guilt of the aggres­
sor. The far fabled wealth of India has 
never been in her treasure houses and 
palaces. Her real treasure has 
alvv'ays been the imperishable things 
of the mind and spirit and 'ill of a-* 
in this House are individually and 
collectively heirs and guardians of 
the incomparable gospel of peace 
bequeathed to us by the greatest 
man of any epoch in any age smce 
the dawn of history. And the country 
owes a debt it cannot repay to 
our Prime Minister, who has nade ifc 
his life ’s-mission to spread this gospel 
of peace to the farthest corners o f  
the earth and create a new design 
for international behaviour, [t is in 
this spirit that we welcome the 
correspondence he has had with 
Marshal Sfalin and Mr. Dean 
Acheson.

The Minorities Pact which a few 
months ago averted incalculaWe 
disaster was a demonstration of the 
practical application of Gandhiji'* 
technique of non-violence to the 
solution of problems of human ci:>n- 
flict on the international plane.

It is the sacred duty of every mnTi 
and woman who treasures the honour 
of India to labour sincerely and 
steadfastly to implement in the 
spirit as well as in the letter every 
clause of the minorities Pact to which 
India is pledged. The task of ful­
filling the. Pact should be entrusted 
only to men of imagination and under­
standing capable of interpreting the 
Pact in the spirit in which it wa* 
conceived who will deal with it not 
just a problem of administration hufi 
in terms of human beings. Let us 
not, therefore, imperil this Pact 
which is the very symbol of life of 
millions of people in India and 
Pakistan, lest we be arraingned at the 
bar of history in the words of 
Paracelsus:

“ Yea, the conception was a 
rose but the fulfilment is a rose 
grown grey.**
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gumari Padmaja Naidu] 
e hoD. the Mover in his motion 

has already referred to the various 
matters of national importance <lis- 
oussed in the President’s address. 
There is only one to which I would 
like to refer, .because it touches i^e 
life of every human being in this 
country.

W e are grateful to the hon. thft 
President for the assurance he has 
given us that the highest priority is 
being given to the food situation ^nd 
also for the further assurance *tnat 
there will not be a shortage of food. 
But I wish to emphasise ■sec’jnty is 
one thing and a sense of security is 
entirely different. Today everywhere 
in India there is a feeling of insecurity 
in connection with food. And with­
out the feeling of security the maxi 
mum of security is only a handful of 
dust. I am sure Government will 
do their utmost to instil a sense of 
security among the people of India.

I have great pleasure in seconding 
this motion.
[M r. Dkpl’TY-Spkakeh in ike Cliairj

Mr. Deputy-Speaker: Motion
m oved:

“ That the Members of Parlia­
ment assembled in this Session 
are deeply grateful to Uic Presi­
dent for the Address which he has 
been pleased to deliver to the 
House.
There are a number of nmend- 

monis. Some of them are va^no aiui 
some otliiM's rolati* to tlii* twi) iiiuti‘ )n̂  
which will come 14) for discuss on 
from tomorrow onwai«ls. Thi‘iV"for»% 
those aineudments need not bo 
moved.

Sardar Hukam Singh (PuDjab): I
beg to move:

“ Thnt at the end of the Motion 
the following be added:

‘but regret—

(i) that the Government has , 
failed to take effective steps to 
rehabilitate the refugees who are

undergoing extreme , privations 
and untold sufferings;

(ii) that no progress has so 
far been made towards the solu­
tion of the evacuee property pro­
blem vexing the minds of the 
unfortunate refugees from 
Western Pakistan; and

(iii) that the address omits to 
make mention of any progress 
made in the recovery of Hindu 
and Sikh abducted women which 
should have received top priority 
in the Government of India acti­
vities’ . ”
Prof. K. T. Shah: Parts (a) and (b)

of my amendment relate to Korea; 
therefore. I do not wish to move them 
just now. Part (c), I submit is a 
matter of general international policy 
and might be permitted to be 
moved.

Mr. Deputy-Speaker: That might 
also be reserved for the discussion on 
Korea.

Prof. K. T. Shah: B ut that relates 
to a general international situation 
which may exist independent of 
Korea. "

Mr. Deputy-Speaker: I have no 
objection to permit it. But we have 
already two days allotted for that and 
I think it will be more appropriate to 
take that item tomorrow or the day 
after.

Prof. K. T. Shah: I beg to move:
‘ 'That at the end of the 

Motion the following be added:
‘ but regret that (lovernment 

have proved utlerly nnabie to 
(k*::l with the >ie:i*lily wov.' ônin.ir 
ecoiioniio situation in the coujifry. 
partiv:ul;irly in ivj^anl to fuod 
and clothing, notwitlistanding the 
appointment of a Planning Com­
mission, or the improvement in 
the countrv’s balance of trade’ . ”
Pandit Kunzru (Uttar Pradesh): 
I  beg to move:

“ That at the end of the motion 
the following be added:

‘ but regret that notwithstand­
ing the declared policy pf the
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Government with regard to Uie 
maintenance of the civil liberties 
of the people, they have recently 
been severely curtailed’ . ”
I  also beg to move;
“ That at the end of the motion 
the following be added:

‘but regret that the statement 
contains no indication of the 
steps that Government propose 
to take to deal in the immediate: 
future with the fast deteriorating 
economic situation ’
Shri JaipaJ Singh (Eihar): I beg to 

m ove;
“ That at the end of the motion 

the following be added:
‘but regret that no mention has 

been made in the address of any 
intention to give effect to the 
special provisions relating to 
certain classes according to 
Part X V I of the Constitution’ . ”

Mr. Deputy-Speaker: x\mendments 
moved:

“ That at the end of the Motion 
the following be added:

‘ but regret—
(i) that the Government has 

failed to take effective steps to 
rehabilitate the refugees who are 
undergoing extreme privations 
and untold sufferings;

(ii) that no progi’ess has so far 
been made towards the solution 
of the evacuee property problem 
vexing llui minds the unfor- 
tvninte ruiugccs from W estern  
rakisian; and
(iii) that the address omits to 
make mention of any progress 
made in the recovery of Hindu 
and Sikh abducted women which 
should have received top priority 
in the Government of India acti­
vities’ . ”

“ That at the end of the motion 
the following be added:

‘but regret that Government 
have proved utterly unable tc

deal with the steadily worsenins: 
economic situation in the 
country; pai*ticularly in. regard to 
food and clothing, notwithgtand* 
ing the appointment of b 
Planning Commission, or the 
improvement in the country 
balance of trade’ . ”

“ That at the end of the motion: 
the following be added:

‘but regret that notwithstand­
ing the declared policy of the. 
Government with regard to the 
maintenance of the civil liberties 
of the people, they have recently 
been severely curtailed’ . ”

“ That at the end of the motion 
the following be added:

‘ but regret that the statement 
contains no indication of the- 
steps that Government propose 

' to take to deal in the immediate 
future with the fast deteriorating 
economic situation ”

“ That at the end of the motion, 
the following be added:

‘ but regret that no mention 
has been made in the address of 
any intention to give effect to the 
special provisions relating to 
certain classes according to Part 
X V I of the Constitution’. ”

The general discussion on the 
original motion as well as the amend­
ments will now follow.

Shri J. R. Kapoor (Uttar Pradesh): 
Will the Chair bo pleaded to fix some 
iirnc-limit for the speeches? '

Mr. Deputy-Speaker: Ordinarily
the time-limit is fifteen minutes. 
But in view of the fact that a number 
of amendmoJits have been tabled 
and a number of Members are 
anxious to speak I would request 
them to confine their observations la 
ten minutes as far as possible.

Prol. K. T. Shah.: I  have already 
rea3 out my amendment, or that 
part of it which relates to the internal 
economic situation of the country.
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{P rof. K  T. Shah] 
l^ erem  J have laid specific stress on 
i^ e  difficylties in regard to ibhe food 
supply of the country and the 
situation in regard to clothing. The 
econom ic situation beenia to be in 
perpetual crisis, almost ever since 
this Government has taken office. 
Whi!e I  am not suggesting that our 
present economic difficulties are the 
result exclusively of the sins of cora- 
jmssX)n or omission of this Govern­
ment, I think there is a great deal in 
the policies and measures pursued 
by the Government which may just­
ly be held responsible for our pre­
sent economic situation. It is not 
only in regard to the absolute neces­
saries of I fe, like food, clothing and 
housing, that there ’s very consider­
able discontent and distress in ihe 
country. It is as much in regard to 
the general position of the country’s 
industr>% commerce and related 
matters, which have, time and 
again, come before this FTouse; and 
which have created a volume of cri­
ticism, both inside and outside the 
House, that has not been, in my 
opinion, effectively answered.

W e have been perpetually faced 
w’ith difficulties, for example, in re­
gard to industrial production. 'Ve 
have been told that the.^e have been 
signs of steady improvement in the 
leading industries of the country. 
Here and there you do find signs of 
improved production, which,, how­
ever, I am afraid, are neither abiding 
nor substnntial. The discontent of 
the working class, both in organised 
indust̂ T̂V" and in unorganised agri­
culture, bn ’oks out again and ngnin, 
either in strikes or sets of strikes or 
industrial disputes, the results of 
which have left no abidinjr satisfac­
tion. Hardly is an industn:il dispute 
settled by adjudication bofore a pro­
per tribunal, when complaints have 
arisen about its insufficiency, ?ibout 
the injustice done to one or the other  ̂
side in the matter; and the one or 
the other side have aga*n had re­
course to measures or devices by 
which the discontent in the indus­

trial woiid beoomei% manifest.
W e have been presented, in the 

last session, with legislative pro­
posals to regulate more effectively 
the Industrial Kelations between 
workers ond owners in this country, 
and also in regard to the Trade Union 
movement of the country. Only 
this morning we were told that the 
Keports of the Select Committees in 
regard to both these Bills will have 
to be postponed. I  am not sorry that 
this decision has been taken by Gov­
ernment to postpone fiu-ther consi- 
derat'on at any rate of the reports of 
the Select Committees on these very 
vexatious and contentious measures 
which Government have brought 
before the House, and which will 
sooner or later have to be considered 
in every detail.

In this connection will you permit 
me, Sir, to make a point of what I  
think to be of cardinal importance 
for the future growth of political 
consciousness in the country, name­
ly, that though we have passed in 
our Constitution an article which 
makes Hindi the national language, 
all our important measures still 
seem to be in the English language. 
And when measures of such impor­
tance, like those to w^hich I just re­
ferred, are placed before the voter, 

•or even before the w'orker, in the
English language, all the technical­
ities and all the peculiarities of such 
legislation is hardly grasped by that 
class which is most concerned in it. 
Koquests have been ma<ie to the
Ministry concerned that these 
measures at least be translated in 
the National I^anguage, and in the 
l»rincipal languages of the country, 
so that the class affected thereby—  
the class which is perhaps relatively 
more conscious, better organised, has 
perhaps even a better understanding 
of these provis’ons— should have a 
proper understanding of Govern­
m ent’s policy in this regard. So far
as I  am aware, this request has up
till the moment not been satisfac­
torily met.
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The point is not merely of debating 
importance. The point, I  submit, 
is a matter which will affect the 
growing consciousness of the people 
in regard to their own Government. 
I f  you desire the people to be effec­
tively associated in the governance 
o f their country and of themselves, 
if you desire that there should be a 
real understanding of the proposals 
placed before the public by Govern­
ment, if you desire that there should 
not be merely partisan or deliberat-e 
misleading of the public by interest­
ed parties in such matters, then I 
soibmit that it is high time the deci­
sion was taken to make all such 
legislation at least in the national 
language, and, if you must, in the 
English language, and, I  would add, 
as much as possible, in the leading 
languages of the country; so that, at 
any rate this fear should not remain 
in the minds of the masses.

In this connection, you must re­
member, there is hardly one per cent, 
o f the population which is familiar 
with the intricacies of the legal 
terminology, and in a foreign langu­
age at that. There should, therefore, 
not remain this fear in the public 
mind at least that legislation of far- 
reaching importance is 1/eing enacted 
in the country, when those being 
vitally affected bv such legislation 
have not understood a single clause 
of it, have not grasped the purpose 
of it, have not'appreciated the inten­
tion lying behind it. It is a counsel 
which T hope those concerned will 
accept in the spirit in which it is 
tendered; and I trust that, hereafter, 
matters of such vital importance will 
be placed before the people in the 
form and in a manner which the 
people will understand, so that your 
desire to associate the people really 
in the ta.sk of their own government 
will not be merely a paper promise, 
but will be an actual fact.

I apologize for the little diversion 
I have created by reference to this 
point; but I hope it« importance will 
be understood, and the more so be­
cause of the legislation which pro­

vided the occasion for that reference. 
That is a legislation, I  am free to 
admit, creating the greatest misgiv­
ings in the minds of organized labour. 
And it is not only labour which i& 
opposing that legislation. Even the 
representatives of the employer class, 
who had occasion to deal with this- 
legislation, have put forward the 
strongest objection. The demand 

, seems, therefore, to be unanimous, 
as far as I  am able .to judge that this, 
proposed legislation, may at least be 
postponed for some time, if not until 
after the General Elections, at least 
after sutficient time has been given 
to the people to understand all the 
implications and consequences o f  
that legislation.

For there is much in that which 
is seriously objectionable and I do* 
not wish to take the time of the 
House by going over that matter 
which will be discussed on some later 
occasion. B ut I  must make this one 
general remark: There is much io  
that proposed legislation which makes 
the working-classes feel that their 
dearly won costly liberties or facili­
ties are being attempted to be taken 
away; and even their fundamental 
citizen’s rights as citizens are being 
attem2:)ted to be side-tracked.

I  hope that will not be the result.
I  trust that the growing discontent 
in the masses, and the distress that 
is visible everywhere on account o f  
the worsening of the economic situa­
tion, will be prevented; or will, at 
any rate, be remedied as far as it 
lies with the Powers that be, by 
approaching the people in the langu­
age in which they can understand, 
and by making their intentions more 
clear, more specific, than is likely to 
be the case through the English 
language.

Tieferrint^ to the specific points 
that I have brought in iriy amend* 
ment, there is for the last four years, 
if not L')iiger, growing complaint 
about an insufficiency of native 
grown food-supply in the country; 
and it has been our unenviable laid 
to ha VO to import Ito-ge quantities, 
costing ever-increasiDj? sums o f
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money, from abroad. India was, in 
the matter of food-supplies, a self­
sufficient countj^, if not able even to 
spare a little surpIuB for export. This 
unfortunately has been completely 

changed, and we are obliged notwith­
standing great promises to the con­
trary to import very considerable 
quantities, running into millions of 
tons every year to meet the deficit 
at home. 1 am not sure whether really 
the supply grown in the country is 
actually in deficit, or whether it is 
the fault of procurement, whether it 
is the insufficiency or inadequacy of 

procurement or inefficiency of the 
Kationing Administration that is 
res|)onsible for this shortage of food- 
Kupply. But tJie fact remains that 
n very considerable section of the 
population is under hard rations; and 
this, judged according to any standard 
of nourishment needed to maintain 
working efficiency, is not quite ade­
quate to maintain the working 
-efficiency of thos(\ at any rate, who 
are obligc'd to have hard manual work 
or for the matter of that intellectual 
work.
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Kven apart from those sections of 
the po])uIation which are living under 
n regime of rationing, there an* other 
sections of tho j>opulation which are 

^uflTering from shortage; and this 
shortage has hoen n ‘sponsible for a 
great deal of hlaek-marketing and 
‘Corruptior). I hat T am afraid seems 
ine\itnhle whilt‘ the present svst^m 
o f  food administration eontinues.

It is not po>;sihle, in the liinited 
time at my dispov^aj to make concrete 
suggestions. But F do think. Sir, that 
the system of control including pro­
curement and )*ationin«jr, so lon̂  ̂ j*s 
it remains hnlf-hoarted. insuffident 
unn paHin). will not sticoeed. Tf voii 
m ost ])avo oontrol-and  T nni one of 
those who Ix liove in it— you must 
nave n ricrid, universal, effective 
oontt-d. without any clinnce of leak- 
nge. But if yon cannot <Jo so. then T 
^ u ld  toifi with my friends w-ho 
demnnd that nil controls must "0 
(hear henr>. You cannot have partial 
oontrol Partial control will not 

nnd therefore, it will have

to be either that you dispense aJ- 
together with control and allow the 
freest room fo j any anarchy that may 
develop in this country;— I very 
ad verse ly  use these words,— or yon 
must take the only alternative of 
socialising completely all means of 
production whether of food supply or 
any other necessaries of life.

Between the two extremes I see 
no middle course which will be a 
happy and a successful solution. 
Personally, I make no secret of my 
belief that there is no future for the 
world, and certainly not for this 
country, short of complete socializa­
tion in all matters of production and 
distribution of the material wealth 
of the country.

Mr. I>eputy-Speaker: Ts the hon. 
Member likely to take some more 
tim e?

Prof. K, T. Shah: I will take five 
minutes more.

Mr. Deputy-Speaker: The House 
will now stand adjourned to 2-30 
P .M . today.

The House then aajonrncd for 
Lunch till Half Past Ttio of the 
Clock.

The House re-assembled after 
JjUnrh at Half Past Tico of the 
Clock.

[ M r . S p e a k k r  in the Chair]
PW)f. K. T. Shah; When the House 

adjourned for Lunch, I  was speak­
ing about the undesirable effects of 
controls as they are operating today. 
I made it clear that, on principle, I 
am not against control as control. 
In fact, I would desire wholesale 
socialisation of all means of produc­
tion and distribution; and that kind 
of socialisation cannot work unless 
there is simultaneously all round 
control. But, unfortunately, in this 
so-called mixed economy, which is 
neither fish, flesh nor good red her­
ring, which is neither individualism 
nor socialism, controls are operating, 
if I am say so, in such a way as to 
create all sorts of evils. Corruption 
is said to be rampant in the highest 
places. But. the direct ancestry of 
corruption. I, for m y part, find in
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this very hotch-potch of controls that 
Are operating so imperfectly in this 
counti-y. People responsible for such 
things may affect to treat such 
criticism as has appeared in the 
public press with contempt. Time 
and again names have been mention­
ed, facts have been given, and dates 
have been given about the prevalence 
of corruption. But, these have not 
been prosecuted, exposed, or denied, 
except by this very convenient state­
ment, we do not take notice of such 
rags. I f you do not take notice of 
such rags, if you do not take notice 
of this kind of criticism that goes on, 
what you are actually doing is that 
under the shadow of these rags, a 
great compaign goes on, call it a 
campaign of calumny or lies or false­
hood affecting and influencing a 
growing volume of public opinion. 
Eut, so long as you do not expose 
them, so long as you do not deal with 
them in the only open and honour­
able way in which you should deal 
with them, you will only add to the 
misundeistanding among the people 
and increase of corruption.

For, corruption feeds on corruption. 
The more it escapes unpunished or 
unnoticed, the more it will thrive. 1 
Tieard of one officer who was sent a 
blank cheque for procuring a licence 
for some one who was interested in 
the matter. I do not vouch for :he 
accurac'y of that statement; but that 
such things might even be imagined 
is an index of the amount of evil 
that is being produced in this coun­
try by the half-hearted and ill- 
digested measures of control that are 
l)eing taken.

In this particular matter of food, 
there is admitted shortage, or in­
sufficiency, and, therefore, the regime 
o f  rationing. We are told that there 
have been no actual deaths from 
starvation. T do not know what is 
't/he meaning of “ starvation" that 
those authorities who deny the fact 
of starvation in the country have in 
their mind. If by “ starvation”  is 
meant sheer foodlessness for a long 
<icntinued period of ten, twelve or 
fifteen days, whatever the ability of

a person to resist, then, it may be 
that such absolutely clear deaths 
from undeniable starvation may be 
few : not that there are none. I f  
you understand by starvation in­
sufficiently fed, half fed or less than 
half fed, ill-nourished and mal- 
nutritioned, I  am afraid such cases 
of starvation are much greater in 
number than those in power are apt 
to admit oi* recognise.

Vital statistics in this countiy are 
proverbially very poor and in­
sufficient; and admission of death 
from starvation is itself such a 
stigma that, if the authorities insist 
upon a rigid definition of starvation, 
and notification of death from such 
starvation, I am afraid, the informa­
tion that they have cannot be re­
liable.

In any case, that there is in- 
Rufliciency of food, and that there is 
shortage is undeniable whether or not 
you accept, the charge of causing 
starvation. Time and again news­
papers have published such incon­
venient facts; and we are today still 
living in a paradise of our own crea­
tion, at any rate, a comfortable 
position that actually starvation is 
not there. I have been given to 
understand that there may be some 
later special occasion for debating 
this very question at fuller length in 
this House during this session. If 
that is so. I do not vdsh to dwell on 
this subject any longer.

l^ut, I would like to urge that as 
in the case of food, so also in the case 
of clothing, there has been a muddle 
created by directions and counter­
directions, orders and counter orders, 
about price fixing, about ceiling fix­
ing, about Government purchase, 
about collective bargaining, and so 
on; which have only gone to add to 
the confusion in the public mind.
I hat does not speak of a clear policy 
or definite intention on the part of 
Government regarding national policy 
m such matters. W e have been, I  
am afraid blundering from order to 
order, each order perhaps undennin-

the previous 
order or Ordinance. In such a stat»
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of thing®, believe me, no class can 
take a definite measure for construc­
tive progress. It is' not only the work­
ing clasees, the organised workers, 
who are dissatisfied. I do not know 
whether the whispers reach the years 
of tiiose ,in power that every class 
from the big capitalist to the small 
trader and the poor peasant, is dis­
satisfied. You may not like to know 
it; it is not a very pleasant thought; 
but it is still true that one hears not 
merely whispers, but very loud 
Bhoute regarding the confused men­
tality of those who make the policy 
in this country, particularly the 
economic policy. Cloth, for example, 
is a striking illustration of that; and, 
therefore. I feel that the immediate 
cause of the steadily worsening 
economic situation in the country is 
to be found in the absence of a defi­
nite, correlated, clear-cut policy in 
the mind of Government as to what 
they intend this country to have.

We had been led to expect a great 
many things from the Planning Com­
mission which had been heralded long 
before its advent by glowing pro­
mises. I feel a certain amount of 
delicacy in speaking on this subject, 
as 1 may be misunderstood if I in­
dulged in greater criticism. But, ono 
thing I would say, and that with 
a clear conscience, that the role of 
t*he Planning Commission is not 
defined, flo far, at any rate, as the 
public knows, that would justify the 
expectations we had been led to 
form. What exactly is tb« Planning 
Commission to do, we do not know. 
That the Plamung Commission should 
demand precise status for the Mem­
bers, Cabinet rank for the Members, 
high salaries for the Members, is, of 
course, human. But, that the Plan­
ning Commission should give some 
indication of constructive policy, 
ahould prepare some sort of a blue­
print of overall development of the 
eountry, is a thing, which I at least 
for one had been led to expect, as a 
direct result or oonsequence of the 
Planning Commission.

At what s âge that is. I do not 
know. Bot ftKt AS I have beao

able to gather from the public pro­
nouncements, I feel no clear-cut 
policy is to be found even in regard 
to the nature and function of that 
body. As high an authority as the 
former Finance Minister was obliged 
publicly to state that he did not see 
the necessity for it, and he could not 
agree to the urgency of such a body. 
The former Finance • Minister may be 
mistaken, as much as I may be mis­
taken in the matter. But, I think, 
this can be said without any chance 
of being mistaken, namely, the* 
absence yet of any definite, clear-cut 
policy as to what is to be expected, 
let us say, for the next five years, 
from this body about the develop­
ment of this country.

Shri B. Das (Orissa): The Plan­
ning Commission is reading your 
reports—the 26 volumes of them.

Pto! K. T. SlLah: I am not
flattered, Mr. Das, because I am 
convinced that all these series of 
reports may be above the heads of 
most of the members.

Well, as I was saying, the sort of 
thing that we should expect, that we 
have a right to expect from the Com­
mission, is yet denied to us.

Then again is the campaign of 
economy that we were told could be 
expected, on which a committee was 
working for perhaps two years, that 
has not yet borne fruit in the form of 
substantial savings in public expendi­
ture that we are entitled to expect. 
If there has been economy here and 
there, a few clerks or a few peons 
might have been retrenched. But 
I for one do not know if any large, 
substantial, long-range economies 
have yet been effected in the 
national budget. Under the circum­
stances. in spite of the concessions 
that you may make, in spite of the* 
remissions of taxes, or reduction in 
taxes that you may make to the 
monied classes, you feel that even 
those classes are not coming forward 
with the enthusiasm that may be 
expected from them as a result of 
the concessions made to them, M 
bring about that increase of prc>̂
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Auction that we were told would be 
ih e  result.

It  is generally assumed that if pro­
duction does not increase the fault 
m ust lie with labour. I am afraid 
that is a very one-sided, and even at 
that a very unjust, view. I  say this 
because production cannot merely 
depend upon labour being always 
responsible for it. Labour has to 
work with the machinery, with the 
equipment, with the plant provided, 
ftnd if that plant, or machinery or 
■equipment is not adequate or up-to- 
^ate, or not the most efficient or 
economical, how on earth can the 
worker, even if he were to work 
more than 48 hours a week, give you 
ih e  results that you expect? And if 
those who have the command of the 
equipment will always indulge in a 
policy of selfish grabbing for them­
selves, naturally the worker would 

feel that class consciousness which 
may be hostile to the increase of 
production, but which in his eyes, is 
Inevitable. I. therefore, feel the 
absence of a definite, clear-cut, con­
structive policy, which we had a 
right to expect, but which has so far 
not been announced by the Planning 
Commission. It may be coming, and 
1 hope it will come soon; but so far 
that is not the case.

The last point on which I would 
like to say a few words, and which 
has been mentioned in my amend­
ment is with regard to the improve­
ment in the trade balance. I am not 
quilte siu-e whether Trade Balance 
means thi3 balance of accounts, or 

merely the figures of imports and 
exports. Cei^iainly, so far as the 
official year 1949-50, ending on the 
31st March, 1950, is concerned, the 
balance is the other way about. I f 
you say that the figures of tvv'o or 
three months suggest that it is a 
steady, permanent improvement, then 
I  am afraid I for one will not be able 
lo  Af r̂ee with that view until I see 
a mor£ lasting trend in the same 
direction. Our economy does not 
seem to me to be based on such sound 
foundations as would result in a 
permanent improvement, a lasting

improvement’ of the kind that has 
been indicated in the hon. the Presi­
dent’s speech, and has been suggested 
in some figures that I have seen* 
Buft your bringing this out as m  
index of the growing prosperity, I  
mean the trade balance, is, if you 
will permit me to say so, misleading, 
in as much as the trade balance 
w’hich varies so very widely from 
year to year and even from month to 
month is not a very sound, or a very 
reliable index of the substantia 
national prosperity lhat we are en­
titled to expect from a national 
iroveniment pf the kind we have.

The prosperity that is indicated, if 
at all it is indicated by the figures of 
trade balance, relate to large-scale 
industries and not to the peasants, 
not to the workers who from ninety 
per cent, of the mass of this country.
I. therefore, beg those who are in 
authority in this matter to realise 
that such indices as these are not to 
be worked to death. These indices 
may be all right with their limita­
tions, but they are not to be depend­
ed upon for an absolute indication o f 
the real state, or the real economic 
position of the country at any given 
moment, and not certainly for a long 
range of years.

There is only one word more I 
would like to add before sittmg down, 
and that is in explanation, if you 
will permit me, of the kind of amend­
ment T had tablexl. At the time that 

‘ this amendment was tabled, there 
was only one motion before the 
House, that of the vote of thanks to 
the President for his Address to this 
House. I had, therefore, the mis­
fortune to take up the points occurring 
ill the President’s Address, and table 
my amendment as I have done. But 
now that it is clear that certain items 
from that Address will figure sepa­
rately, and separate motions will be 
tabled on that account, p.^turally 
those portions which are not quite 
relevant now, or which have become 
not quite relevant now, will be taken 
up separately, and I hope this will 
be understood and realised. I sub­
mit when the motion was tabled, 
there was no alternative except to
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in items th^t 
iBStures of that Address on which I 
tor one, felt dissatisfied.

Id  concluBion, if it is not imperti­
nent, may I congratulate the 
Mover on his eloquence in this 
motion of vote of thanks, and still 
more the seconder of the motion, who, 
in hifcjr ringing tones and in the elo­
quent phrases she has used, has 
reminded us of a great Indian woman 
who, unfortunately, is no more with 
us.

Shri Sidhva (Madhya Pradesh): I 
shall deal only with para. 12 of the 
President’s Address, namely, thai6 
relating? to food. 1 am very glad 
that the hon. President lias besides 
dealing with international questions, 
dealt with important domestic 
questions also in his Address, like the 
food problem and the refugee problem.

The question of food is very 
important because it ' has a direct 
bearing on our economy, and it is as 
important as any other subject. But 
there seems to he a lot of confusion 
of mind and of thought on this 
qu4?stion of food, both in the country 
and in this House. One does not 
retdly know whether there is surplus 
or whether there is real shortage of 
food in the country. .My friend, 
xVof. Shah just now stated that thiire 
IB shortage of food. But if one is to 
rely upon the figures of Government 
and the statistics they have, as I 
have more tluin once y>rov4?d, there 
is no shortage, and I nuiintain that 
position even to-day despite the 
scare that has been going on in this 
country that there is starvation and 
famine. We must, however, re­
member one factor that we are 
on the eve of elections, and these 
things which are agitating the mind 
of the publi<* and undoubtedly 
exaggerated to a considerable extent. 
There may be deaths, I do not dis­
pute that, but I refuse to believe that 
th^se deaths are due to want of food. 
1 have more than once quoted govern­
ment figures and the hon. Minister’s 
predecessor, with whom I was in 
constant touch, both by way of 
correspondence and personally, was

not able in a satisfactory way to 
refute my figures and my arguments, 
although I must say that my figures 
were also hk figures. I have not 
created those figures from anywhere 
or at any time. "

Th« Hinister of Food and Agri- 
^ture (Shri K. M. Kuiistai);
Neither do I.

Sliri Sidhva; i  was very glad to 
hear, when I was in Europe, that mv 
mend Mr/ Munshi was appointed 
Minister and fortunately we crossed 
eacii other at London when he wa» 
returning from America. It gratified 
me to Ifarn that he had taken the 
portfolio of Food and Agricukure. 
As Home Mnuster in Bombay, we 
know how successful he proved and 
encomiTims were showered on him all 
round and I therefore felt that with- 

time he can tackle this 
tickhsh question which has Ijeen 
agitatmg the mind of the public. 
ihiB question has nof̂  only been 
agitating the public mind but it i» 
fact that i)eople do not get sufficient

friend
Mr. .Munshi will be able to solve the 
®ood questlion.. It is onlv two 
months since he took up office and 
It would be most unfair if I pass 
judgment on his working. Time 
Hill come in the October session of 
Parliament when we will take full 
iwcount of his achievements. 
tlnterrupUon) I expect that he will 
solve the problem satisfactorily and 
not merely stand on prestige and «n 
the statistics that have been com­
piled by the Government and try to 
maintain them. That is my point. 
It has been proved times "out of 
number that our statistics are not 
wrrect. I want my friend Mr. 
Munshi to tell us where his Ministry 
procured their statistics regarding 
lood grains, which were placed before 
the Purshotamdas Thakurdas Com­
mittee at an earlier stage when the 
question was investigated. These 
are the basic figures and whichever 
committee is appointed by the Gov- 
^ m e n t they place these figures 
before them and ask the committee 
to give their findings.



61 Motion on Address 1 AUGUST, 1950 by the FreMSni fg "

Their own officials have stated 
times without number that the agri­
cultural production of the country is 
merely a forecast and a guess. H^nce 
the statistics are not reliable and I 
hope my friend Mr. Munshi will look 
into the matter.

I am glad that he is visiting places 
to acquire a first-hand knowledge of 
thp workin" of the food and agri- 
•’ iiltural departments of the various 
States so that he may know where 
the fault lies. At the same time I 
would request him to study the 
fij^ures and not stand on mere 
prestige as his Secretaries have been 
doing all along by maintaining that 
their statistics are correct without 
substantiating them.

f  have dealt with an important 
part of the qujestion, namely the 
adult equivalent, on which there is 
a;reat difference of opinion between 
the Ministry and the Scientists. I 
have quoted thje scientists’ figures and 
Said that the 86 per cent, which they 
have calculated is absolutely wrong.
I will not go into the details of that 
question. I would request Mr. 
Munshi to study the question and 
refutje the arguments of the scientists 
and not mine. I would request him 
to find out how his predecessor Dr. 
Eajendra Prasad took it at 7'6 
per cent, and all of a sudden the 
Food Ministry has come out with 86 
per cent., thus inflating the figure 
and stating that there is a deficit in 
the country’ . That is the point to 
which I desire to draw the attention 
of Mr. Munshi.

I have here a book entitled The 
hidian Journal of Agricultural 
Economics and there is a report by 
Government’s own officers, the 
Director of Agricultural am  ̂ Rural 
Development, Bombay and an official 
of the Civil Supplies Department of 
Bombay. On page 289 it is said:

“ It is admitted by many who 
know the actual conditions under 
which these acreage figures are 
reported that there is a tendency 
to report a higher acreage under 
food crops than the actual and

a lower acreage under cotton and 
tobacco in order to show com ­
pliance with the provisions o f 
the Grow More Food Campaign.
It further says:

“ There has been a tendency, 
which has grown in recent yeara 
i.e., since the allocation of food- 
gnVns to deficit areas became 
the order of the day, of under­
estimating the actual production. 
This tendency has perhaps seized 
all government agencies from the 
Taluk Officer to the Government 
of India.”  .
That is the problem which I want 

my friend Mr. Munshi to consider 
and solve. Here are the comparative 
figures for 1938-39 and 1947-48. In 
1938-39 the acreage was 124,958,000 
and in 1947-48 it increased to
130.876.000, that is an increase o f
5.918.000. As regards the yield it was
36.313.000 tons i.i 1938 and it came 
down to 34,671,000 tons in 1947-48. 
What is the reason? If you say tha? 
cotton acrxiage has increased, let us

. take the cotton figures. From
11.495.000 in 1938 it came down to
6.366.000 acreage in 1947-48 and the 
tonnage from 2,385,0(K) in 1937-38 to
1.252.000 in 1947-18. .So both food 
crop and cash crop have decreased 
and Government have paid ua 
attention to solve the problem.

Unfortunately some deaths have 
occurred out of starvation during 
recent months and people are making 
a hullabaloo about it, saying tha^ 
there is a famine and people ara 
dying for want of food. I have notf 
made personal enquiries as to the 
cause of these deaths and perhaps 
my friend Prof. Shah has made 
enquiries and is therefore able to say 
that they are deaths due to starvation* 
But I can say this much that these 
deaths are not due to shortage of food. 
There is no famine, it i-s merely an 
electioneering stunt.

I am not going into the question o f  
control and decontrol at the present 
mpment. It is such an important 
question that I cannot say straight­
away that the control should be re­
moved. However it would not be out 
of place for me to quote what
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Oandhiji said on decontrol. 8ioce 
♦Jie GOTcmment’s name has been 
spoilt it would be in jbbe fitness ol 
things for me to quote tha pertinent 
remarks of Mahatmaji and ask Mr.. 
Munshi to bear them in mind.

In a message read out by him on 
4th November 19^ Mahatmaji said;

' ‘There is. therefore, no real 
scarcity of food. There are 
enough cereals, pulses and oil­
seeds in the villages of India. 
The growers do not, and cannot 
understand the artificial control 
of prices, thay, therefore, refuse 
to part willingly with their stock 
at a price rnuch lower than they 
would command in the open 
market. The naked fact needs 
no demonstration. Tt does not 
reqube statistics or desk-work 
civilians buried in their redtape 
files to produce elaborate reports 
and essays to prove that there 
is scarcity. It is to be hoped 
that no one will frighten us by 
trotting out before us the bogey 
of over-population.** "
111 Bouson and out of season it has 

been gtatevl that every year we huve 
to feed an increased population of 
30 lakhs. If the population has in­
creased I do not know how all of 
a sudden within n yi»ar tho«;(‘ habi»̂ s 
an? able to pro l̂uce a shortage of 
food. Thorte old outwoni arguments 
ahould be str>ppod, if you want tho 
problem to he solved. 1 have ronti- 
dence in my friond Mr. .Munshi, 
any rat<* up to now. f do not know 
what will happen hereafter. He is 
a mnn of determined action and if 
h* wants he will see that tlu? right 
thini? is done. I do not want to 
disroura ĵe him or make <iisparaging 
remarks. It would be unfair on my 
part to sit in judirment over him 
within two months of his accepting 
oflRoe.

Mv hon. friiuid Mr. Munshi has 
bfien makinir sometimjps statements 
^hich are (Contradictory. Therefore.
T am obliged just to give him a warn­
ing that he should not indulge too 
much in these statements. Although

atatements ane neoessaiy and publi­
city also is desirable, it ehould 
be done cautiously. Today when 

3 p m  saying that ther-3
is famine, they misunder­

stand these statements and misquote 
not him but the Government. I  
therefore wish that w'hen he makes 
statements he should see that he 
does so rather cautiously.

I would only refer to one of his 
sDeeches which has startled every- 
bodv. He was speaking before the 
South Indian Chamber of Commerce 
in Madras on 8th July when he said:

“ It is the Govenment’s inten­
tion to lift food control by
1951.*’
Ro far so sood. although I might 

state, despite my friend Mr. Tirumala 
Roo who has submitted a report, 
that there is enough food. I will 
strongly continue to make that state­
ment unless somebody refytes the 
arguments I have repeatedly made 
both in public and in this House. I 
maintiain that statement because I 
am convinced that there is sufficient 
food. The only point is that there 
U no surplus. If .we had 25 per cent, 
surplus, I can assure you that all 
that is ho;irded now could easily come 
out. Let me eive you an illustration. 
La«;t. year thi?re was an acute shortage 
of sugar in Calcutta. Immediately— 
two days later—there was a scare of 
salt shortage and people began to loot 
the shops saying there was a salt 
shortage. The panic then spread to 
Bombay tmd shops in the labour areas 
were looted thinking there was a 
shortJige. What we did was this. We 
had ‘25 per cent, surplus stock. We 
released this immediately, we asked 
the Bombay Government to give us 
transjx)rt and we rushed the salt to the 
nation shops and salt was just throwTi 
into the market. Within tŵ o days both 
in Bombay and in Calcutta the salt 
scarc had absolutely died down.

Therefore, I am reluctant to say 
that until we have some reserve it 
will not be possible straightaway tc 
remove control on foodgrains. But 
there is no reason why gram should 
be controlled. Gram is surplus in
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OUT country. Up till now we were 
io ld  that it is in deficit. Last time 
I  flsked a question of the hon. Minister 
a« to why he had not imported gram 
from Aden, but there was no answer. 
The question is one of defective 
movement and defective procurement. 
That is the only reason I  have come 
across for this kind of deficit in one 
area and surplus in another. It is 
Dot an overall deficit.

I  was referring to the statement of 
Mr. Munshi. He suggested that we 
must have only vegetables on one 
day and that if people adopted the 
habit of eating only vegetables on 
one day then the food problem will he 
solved. I would request him not to 
treat the problem like that. There 
is already confusion in the public 
mind today. It may be all right for 
the hon. Minister to ask people to eat 
vegetables. But is it practicable? 
That is the point. W e have experi­
mented on sweet potatoes and bananas 
and spent some money. I want to 
know how much the Ministry has 
saved thereby. There is an organisa­
tion for the “ Miss-a-meal”  campaign; 
good in their own way, but how much 
money has been saved? I asked 
that organisation, "Plea^se let me 
know the figure. You have done a 
good thing, how much grain has been 
saved?” But no answer was forth­
coming. The slogans are verv* good 
but the results are verj' defective.

Now, in Madras Mr. Munshi stated 
that there are five crores of monkeys 
and wild anirniils in our country. He 
also stated that more than 20 per 
cent, of thii poj)uIation are a;;ecl abov»i 
55. He told the audience. “ You 
have to choose either of the two’ \ 
meaning, “ Either kill all those 
monkeys and ŵ ild animals in the 
country, or ask those above o5 to 
commit suicide” . I don’t know 
what Mrs. Munshi would say to that—  
she will resent it. My wife will 
certainly resent it if she is told that 
people above 55 should die by suicide.
T don’t know whether he saixl it in h 
lighter vein, but it was not proper. 
I t  confuses the public mind. Last 
time I  put a question as to how many 
monkeys there were in this very

House (Laughter). I  meant in the 
country— I sm  aorry. It is a fact 
that the monkeys destroy a large 
portion of our grains. The figures 
nre not there. W hy do you state like 
that when you have not got the 
figures? Let us know the quantity 
of grain destroyed by the monkeys 
and the wild animals and then let us 
find a solution. Your Department is 
not prepared to give the correct 
figures. That is the main argument 
I  have been harping upon in this food 
problem.

Last time ,1 stated that the State 
Governments are demanding un­
necessarily more than their actual 
requirements. I  then said that
Rajasthan wanted 50,000 tons and
Government supplied only 18,000 
tons; Rajasthan was satisfied— there 
was no starvation and no death. M y 
submission is that the Government 
of India should be very strict in this 
matter. The Governments in che 
States are fimctioning to please their 
people and today the ration quantity 
is so small that they would like to 
give the people more. They are 
clamouring for sugar, cereals, etc. 
They want to give as much as possi­
ble to the people and please them. 
The result is that some hoard, some 
do not procure.

I may also state that my friena Mr. 
Munshi has stated once that food 
imports will end in the year 1951-52.
Of course, up to March 1952 is the 
official year, but why should he go up 
to March 1952 when the Government 
policy is to stop imports after 
December 1951?

If >ou waiit to maintain a surplus, 
only that much of food should b»̂  , 
importerl to meet this need and noth­
ing more. If my friend keeps a 
proper cheek, there will be an abso- 
hitely good economy in our 
country. W e will be saving lots oi 
money; the millions of dollars that 
we now spend to buy rice and wheat 
will be automatically saved. Prof. 
Shah stated that starvation deaths 
are occurring. It is all electioneering 
propaganda. My friend himself may
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▼erify and let the House know what 
" deaths are diie to.

With these words, I comrritMid the 
motion that has been moved by Mr 
Tirumala Rao, though I am surprised 
at the affairs of this Ministry. 
friend Mr. Munshi’s predecessor > 
appointed two committees: oije, t 
Food Grains Committee, and the 
ether the Food Grains Procurement 
CJommittee. T am trying to study 
the reports of both these Committees, 
and 1 can assure you that I have got 
both the copies. The first Committee 
had a most comprehensive reference, 
inchiding trai’sport* quality, etc. I 
want to know from Mr. Tirumala 
fiao, who is member of that Com­
mittee, why did the previous Minis­
ter o^ why‘ did the ^Ministry appoint 
a second romrnittoe thereby starting 
a sort of confusion in the mind of the 
first ’̂ommittee? I will only read 
A paragraph in which the Foodgrains 
Committee presided over by Pandit 
L . K. Maitra has said;

**While the Committee was 
functioning, another Committee 
called the ‘ Focxlgrains Procure­
ment Committee’ with three offi­
cials presided over by a Member 
of the Parliament was appointed 
in ejirly February and conse<^uent- 
ly this Connnittee was |)hu*ed 
in a somewhat embarrassing 
position, oesides creating con­
fusion both in tho minds of the 
peoi)le at large and the State 
Governments as to the exact 
scope and functions of these 
Com m ittees.'

Now, I 84»k you: is this not a 
blunder on the part of the Food 
Ministry? Apart from the n)oney 
that has been spent on the second 
Committee. I v/ant to know to what 
oonclusion this Government will come. 
Divergent opinions have been given: 
one by the offioisl Committee pre­
sided over by an M.P. and the other 
by a purely non-ofiicial Committee. 
I can understand the latter— the 
popular Committee. B ut I  cannot

understand the former—only the 
Cbahman being an M .P. and the rest 
being officials. I can understand a 
'  irely official Committee, but here is 
& Committee of officials but to which 
a non-official colour is given by havmg 
an M .P. as Chairman. I would not 
condescend to preside over a Com- 

 ̂ mittee where there are only officials^ 
' Now, I would urge Mr. Munshi to- 

look into this matter and re-organise 
his whole Department. Unless all 
these kinds of tomfoolery are elimi­
nated, and the administration is made 
pure, -eople w o 'i’t have confidence. 
If tl people have confidence in the 
estal .hment, then the natural cor- 
rolar) is that confidence will come in 
the Ministry and consequently in the 
Government. The food problem has 
all along been dealt with wrongly and 
inaccurately, whether it be innocent­
ly or deliberately. They have not 
given the figures and what is m.ore  ̂
this Committee’s report has not been 
supplied to Members yet. It has been 
printed and .*itill we have not been 
supplied a copy. If this report would 
have been given to us earlier,— and 
the report- of l)oth these Committees 
were jyresented to Parliament long 
ago— we would have discussed this 
matter and brought up the important 
question of food on the President’s 
Address. I hope tlierefore that my 
hon. friend Mr. Munshi will at least 
clarify why i second C’ommittee was 
necessary and how he is going to take 
a decision on this matter and why 
has such a long time elapsed. The 
food problem is so serious and still 
you are waiting, as you waited in the 
case of sugar. The decision to ap­
point an Enquiry Committee into the 
sugar muddle was taken during the 
last Budget Session but the Com­
mittee has been appointed only now 
and its report will come hereafter. 
That is the old policy. I think the 
quicker the disposal the quicker for 
the interests of the country. People 
will speak a good word only if every­
thing is disposed of quickly. Dis­
posal is slow in the office-~^in fact, 
everywhere. With these few words, 
I  support the motion moved by m y 
hon. friend Mr. Tirumala Rao and 
ably seconded by the lady member.
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Pandit Kunzni: Mr. Speaker, the
first question that I  should like to 
refer to is that of civil liberties. 
W hen the Constitution was undef * 
discussion, many Members of th i  ̂
Constituent Assembly were anxious 
lest the provisions of the Constitution 
should provide insufficient protection 
for the rights of the individual. It 
was recognised that in special cir­
cumstances the State, in order to 
ensure its security, may adopt ex­
traordinary measures, but it was 
generally desired that unless i, was 
shown that the State v*as face^ Wth 
an emergency the rights of ti '.in­
dividual should be fully safegua ,*-ed.

Many cases have come before the 
High Courts, that have given rise to 
considerable anxiery on this score. 
They have shown that either the pro­
visions of the Preventive Detention 
Act or of the State Public Security 
Acts have not been ust d̂ with proper 
care and that the detention of many 
persons has been ordered on wholly 
insufficient grounds. The latest 
series of cases that created great ap­
prehension among the public with re­
gard to the manner in which the 
S.tate Governments were using their 
extraordinary powers came before the 
Bombay High Court. The Bombay 
High Court had to deal with the cases 
of Communists and members of the 
Hindu Mahasdbha. One of the mem­
bers of the Hindu Mahasabha whose 
case came before the Bombay High 
Court was Mr. Bhopatkar. Now, it 
appeJU's from the judgment of the 
High Court th-»t the Magistrate in­
formed the High Court that Mr. 
Bhopatkar was an active member of 
the Hindu Mahasabha. In view of 
this, the High Court came to the con­
clusion that the Magistrate had been 
influenced by certain extraneous con- 
Biderations. The Magistrate had said 
that the order detaining Mr. Bhopatkar 
contained the information that he 
was trying to commit acts of violence 
against Ministers, but the High Court 
was not informed of the nature of 
the conspiracy or of the names of 
Ministers against whom he was alleg­

ed to have conspired. The High 
Court therefore ordered his release. 
It similarly ordered the release of a? 
number of ubher members of the 
Hindu Mahasabha and members of> 
the Communist Party. It appears 
from the communique issued by th e  

•^bay Government that the B om - 
.n igh  Court had ordered the re- 
 ̂ of detenus placed under deten-

jri in 1947 and 1948 and who were 
continuing under detention under fresh 
orders passed in February 1950 under 
the Preventive Detention Act. The' 
High Court came to the conclusion 
that there could have been no ade­
quate grounds for renewing under 
the Preventive Detention Act the 
orders passed as 1‘ar back as 1947 and
1948 and ordered the release of the 
persons concerned. The High Court’ 
also pointed out that some persons 
had been detained owing to orders' 
passed by Magistrat.^s who had no - 
jurisdiction in the area concerned.

The Bombay Government, seeing,' 
which way the wind was blowing, re­
leased all th-j detenus: not merely: 
those whose detention had been criti­
cised by the Boriibay Hi^h Court, but 
all o'f them, arid then re-arrested 
sixty of them on the ground that they 
had sufficient material in their 
possession to justify their detention.

Now, Sir, there are two points that 
require careful consideration in this 
respect. The first is that but for the' 
Bombay High Court, but for the fear 
in the minds of the Bombay Govern­
ment of the intervention of the Bom ­
bay High Court, the people who were 
arrested in 1947 and 1948 would still 
have been in deten.tion. We are 
grateful, Sir, to the High Court for 
having put fear of God into the heart' 
of the Bombay Government. Bui? 
the instance fhat I have quoted and 
the number of people involved shows 
with what little care at least some 
local governments have used the ex­
traordinary powers that thê  ̂ have 
obtained under legislation authorised 
by the Preventive Detention Act.

The other point. Sir, is that if the 
Bombay Government thought tha# 
there was sufficient ground for th&̂
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"Continued detention of sixty persons, 
wby were they released io the first 
instance and re-arrested iat<er? Obvi- 

'^ouslyf there was some flaw in the 
^ e r s  that had been paf^sed against 
them and the Bombay Government, 
therefore, released these people too 
juid passed fresh orders to detaLa them 
again. This again shows how light­
ly the State Governm ent have made 
use of their extraordinary powers. 
Now, Sir, this House as the guardian 
•of the rightft and privileges of the 
people has every right to ask the 
Central (rovernment to exercise pro­
per vigilance In matters relating to 
the rights of the individual.

It is easy tor anyone to say that 
xinder the Preventive Detention Act 
jtfid the varionp State ^Security Acts 
a man can he detaine*! for three 
months only without the matter being 
placed before an Advisory Board. 
\Vill those who put forw ini this argu. 
ment ask themsehes w h e tlier  they 
would like to be detained oven a 
week under such a law without 
adequate cause?

Sir, the fact is that it is not merely 
the State (Toverimii'nts that have 
been guilty of Irixity, but the Central 
Government itself h;is viewed the 
qut^stion of civil liberty iu such a way 
AS to show that it does not realise its 
importance, .\nvone \̂hf> roads the 
Pre ventive DoteiHjon Act can sec for 
himself the difTerenro Ix tween it and 
the provincial Public Security Acts 
previously in force. It was thought 
that any preventive legislatioi? passed 
under the Constitution r>f India would 
place restrictions on th<' power of 
det<*ntion both of the Centra! Ciovern- 
ment and the St:Ue (^oveinments. 
B ut we find that, on the contrary, 
the Preventive Detention Act in­
creases the ‘iuthority of the Govern­
ment to detain people who are out­
side. Sir, under the provincial iS.ecu- 
rity Acts people who were thought io  
be carrying on activities prejudicial 
to the maintenanoe of esse*itial sup­
plies and essential sm-vices would Ibe 
punished only after trial in j  court 
o f  law. But under the Preventive

Detention A ct these pe:^le can be 
detained imder executive orders and 
they can remain under detention for 
three months without their cases 
being placed before an Advisory 
Board. »

Again, Sir, under the Public Se­
curity Acta the cases even of persons 
detained on the suspicion that their 
activities were prejudicial to the main­
tenance of law and order or the secu­
rity of the State could be placed be­
fore an Advisory Board. B ut under 
the Preventive Detention Act the 
cases of these people need not be 
placed before any board for at least 
one year. And, even in the mean­
while, that is, during this period, the 
Central Government w'Ould review 
the cases of these people with the 
help of a judicial officer. Now, here 
again we see. Sir, that instead of pro­
gress there has been a j:ood deal of 
retrogression. When the mind of 
the Central Government act« in this 
way, instead of trying to limit the 
powers of the authorities to detain 
persons without trial it extends the 
scope of prevsntive detention.

The Deputy Prime Minister said 
during the course of the discussion on 
the Preventive Detention Bill that he 
had passed two sleepless nights be­
fore agreeing to the Hill being placed 
before the House. T do not doubt 
his sincerity at all. But the result 
of his scrutiny of the Act was poor 
indeed. I think, Sir, that on a re­
view of the cases that have gone be­
fore the Hii?h Courts, any fair-mind­
ed man would come to the conclusion 
that the power of detention without 
trial is being used to an excessive 
decree by the Government and that 
it is necessary to modify the present 
law drastically. There were some 
cases that came before the Supreme 
Court. We all know that the deci­
sions of the Supreme Court in the 
three cases that I am referring tc—  
that is, of Mr. Rajagopalan^, the 

Cross-roads" and the “ Organiser** 
— were unfavourable to the Govern­
ment. In the course of one of the 
judgments I believe the ( ’hief Justice
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jwinted out that criticism of the Gov­
ernment with a view to creating dis­
satisfaction was not a crime under 
the Constitution. I think that this 
observation of the Chief J iistice 
should be taken to heart by the exe­
cutive Governments in this coimtry. 
I  fear tfcey are apt< to think that when 
people Btrongly hold views different 
from their own and carry on 
activities which reflect adversely on 
the State they are guilty of a crime 
and must be detained without trial 
for being guilty of doing a thing ‘ 'pre­
judicial to the safety of the State". 
W hat is contrary to the interests of 
the Government in power need not 
necessarily be contrary to the inter­
ests of the State. I know that the 
views of the Chief Justice will re­
ceive due consideration from the Cen­
tral Government and that the moral 
weight of his authority will compel 
Government in tho near future to 
modify the Preventive Detention Act, 
even before its term expires, so as 
to limit the power of the executive 
Governments to deprive people of 
their freedom on inadequate grounds.

I should like to say a word about 
m y second amendment. Dr. John 
Matthai spealdiig in connecfion with 
devaluation in I’arliament placed an 
eight-point programme before it with 
a view to controlling inflation. One 
of those points was that the retail 
prices of foodgrains and other things 
should be brought down by at least 
10 per cent. So far from his hope 
being realised we find that an alarm­
ing rise in prices has take n place 
during the last few weeks. The rise 
has not taken place during the last 
five or six we<?ks; it has becii taking 
place for some time, but there has 
been a pronounce! rise durhig the 
four or five weeks lying between the 
6th June and the 8th July On the 
6th June the wholesale index for 
foodgrains was 390.0, but ou the 8th 
July it stood at 423.6. That is, there 
has been a rise of 24 points or 6 per 
cent. The President said in his 
Address thati Government were very 
anxious about the unsatis^factory

economic position and bad appointed 
the Planning Conmiission in order to- 
devise proper methods of advancing 
the economic development of the 
country. Whatever the Planning 
Commission may do, it will take 
Government some years to pyt#its 
recommendations into" effect. I shall 
not be surprised if most of its re­
commendations are found to be long­
term propositioijs. But what we 
want is the adoption of measures in 
the immediate future to deal with 
the present highly unsatisfactory 
economic position. The hon. the 
Food Minister has threatened all 
those persons who continue to in­
dulge in anti-social activities that 
they will be properly dealt with un­
less they mend their ways soon. I  
do not know what he and his- 
colleagues are thinking about. But 
if he does not think that the rise that 
has already taken place in foodgrains 
is alarming I  duubt whether his 
warnings will give much consolation 
to the public or create apprehensions 
in the minds of the hoarders and the 
black-marketeers. My hon. friend 
Mr. Sidhva ^poke, as he has often 
done in this House, about the suffi­
ciency of foodgrains in this country.
I remember very vividly the argu­
ments that were used' during the 
terrible Bengal Famine of 1943-44 by 
those who said that the deficiency 
in the rice harvest of Bengal was so 
small that it couid not conceivably 
bring about >uch a catastrophe. Yet 
people starved and died in numbers 
that nobody would have believed but 
for the tesfinicny of the Kengal 
Famine Comtnksion. This Coinniis- 
Sion said that in all, probably, the 
deaths due to starvation and famine 
amounted to 15 lakhs. 1 personally 
think that the number of deaths was 
even greater. I saw death in those 
days in Bengal that I had never seen 
m my life before, and I hope I  shall 
never see again. There cannot be 
many Members in this House who 
saw as much of the misery inflicted* 

the poor people by the Bengal 
Famine. The very fact that prices 
have risen and that foodgrains a n  
not avnilnble to the co'isnmers sh->ws:



Motion on Address 1 AUGUST, 1950 by the President 76

[Pandit Kunzru]
jtiiai the hoarders are aware of the 
ia c t  that the supply of foodgrains is 
x o t  quite adequate to the needs. 
Even if the quantity is just enough,
io  be sufficient for everybody, if it 
■were equitably distributed, even then 
w'e cannot be certain that hoarding 
will not occur. There must be a 
certain hoarding before we can allow 
the ordinary law of supply and
Fernand to operate. If we do not 
bear this in mind and cease either
to import foodgrains or adopt again 
the policy of de-control, whose results 
were found by us in the short space 
o f  9 months "to be disastrous, we 
shall be fjvced with a situation that 
will be far more irremediable than
the situation in 1048 was.

The next point to which I should 
like to draw the attention of the
Government is their failure to i>lace 
•a co-ordinated programme of agri­
cultural development. My hoTi. 
friend, Mr. Mnnshi in the coui*se of 
the many speeches that he has 
delivered during the last four months 
referred to the determination of the 
Government not only to iiK*rease the 
production of foodgrains but also the 
production of jute and cotton. 1 was 
very pictured to read that statement 
because nothing baffled me more 
during the last session t];an the in­
ability of the Government to tell us 
whether they were content with self­
sufficiency in foodgrains and whether 
th(?y had given any thought to the 
co-ordination of the agricultural ])ro- 
gramme so that not merely foodgrains 
but all those commodities that we 
stood in need of were produced in 
adequate quantities.

My hon. friend Mr. Munshi has 
not told us what our land resources 
are and how much of it would be 
needed in order to bring about self­
sufficiency in foodgrains and at the 
same time to grow enough cotton and 
jute crops. We should like to have 
definite information on this matter. 
I f we find that we cannot carry jut 
-our progn\mme with respect to ‘ill 
these things at the same time we 
rfihall have to make up our minds &s

to the priority to be given to any
particular commodity. As regards 
self-sufficiency in foodgrains. although 
it is very desirable, nevertheless can 
W’e say that if there is self-sufficiency 
today, we shall not need more food­
grains say five years or ten years
hence and if we cut down our pro­
duction of cotton and jute whifth ,.re 
far more valuable which can bring 
us foreign exchange, I  think, th?s 
will be a short-sighted policy and 
cotton and jute are not the only 
things that we want from a coni-
mercial point of view.

[ M r . D e p u t y -S p e a k e r  in the Chair'\

We want grains too. The Com­
modities Prices Board pointed :iut 
long ago the importance of oil-seeds 
and asked Governments to follow a 
policy that would be both in the
int-emal and external interests of the 
Counti*A’ but their advice has so ^ar 
fallen on deaf ears and the Govern­
ment is continuing with its bungling 
policies. The index number for 
ground nuts has risen from about 350 
in 1047 to 700 and in other oil seeds 
too there has been almost equally 
a high rise in prices. The prices 
have become so high as to be above 
the international prices for oil-seeds 
and the result is that these seeds 
whicli were a valuable means of 
acquiring foreign exchange have now 
become useless for this purpose. 
Then* are other things that I could 
mention in this connection but I do 
not i)roi)ose to take the indulgence 
of the Mouse to dwell any further 
on this matter, but I hope you will 
allow me to say that the situation ii 
unsatisfactory not only agriculturally 
but also in other ways. I have look­
ed up the figures of production in 
resj^ect of certain important industries 
and T find that except in regard lo 
coal and cement, we have hardly my 
cause for satisfaction. In respect of 
steel in the first quarter of this year 
the production may have been slightly 
more than in the first quarter of last 
year but it hns fallen in April, and 
therefore, on the \vhole, we have vo 
reason to be satisfied with such pro­
gress as has taken place. W hat
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does Government mean in regard to 
this? This question of production is 
connected with the entire economio 
policy. W ould the Government con­
sider the matter afresh, give their 
best thought to it and then carry out 
with determination any integrated 
policy that they may arrive at? But 
our TOmplaint is not merely there is 
failure in this direction or in that 
direction but the Government have 
so far not placed any co-ordinated 
programme before us either in res­
pect of the industrial development 
or in respect of agricultural develop­
ment. These are the two serious 
deficiencies I find in the Address of 
the President. But I  think. Sir, 
that if we want to secure the con­
tentment of the people and if we 
want the Government should be 
broad-based on the affections of the 
masses, it is necessary for them to 
attempt the problem of production 
and to show that they will pay due 
regard to the rights of the individual 
and not deprive the people of their 
liberty simply because their freedom 
is an inconvenience to the executive 
authorities.
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iT ^  ^  3 ipr ^  ^  t  I Jif?

«fl^cT Jj-'?ft a ft t  f ^  ^  ftr^JT #

% ^  ^  ^  *T̂  fRT«!T 5 1̂
^  ^  f i r f ? ^  ^ fh n n

f ? r  =f?!^ %  gqf?«TcT ^  i

a n f t f s s  ^

^  iT̂  T?r «TT I ^  ^
3 i m T ^  f^ iIT  «TT %  ^

* f l T « n  %  f ^ J T  K  t r ^  ^  W5?

?T ^  % ^  ^  I ,

^  1JW ^ftspT %  f ^  ^ ^ y p n

m  I ^  #  n m  a f k  ^  ' 3 ^

<i4 * y ^ i t  3ft TT5 pftf^?r %

tT  ̂ ?rrfff?ii^ ^  t  f  ®
f  f »  f  f  ®

v y f W  ^  f i w f t  I ................................................... *
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>R5 fWI :

>̂i*u *r  ̂ ^  TiwT t,
«i*i^ spft

»ftT«nr %
^f W T  f  I ^

’ TT ^  » R T , 5T5’ T *1^  |  I V  1 ^

M+K ^ir^(^+ îc'Prnt 
v m i f  ^  3n?ft I  ^  SR7R ?r? 
^!?q?IT%?55' ^  t  JIT
^  ^rmr m  ^  JTcJrer ^  5#
n»«al^ ^’TT I >T ^ ^

'iftoRT ^  t  aft^ ^  ^
'llT«Rr ^  t  ^  arnjfT % ^T ^ 

? i m  s i ^  | i
^  3flT -jft f  ̂  ^  «ft

«R?5 3TT<T ^ ^  ^  ^  f  f  ?r fetr #■
^  ^  ?ftr ?r»T̂  ^  ^ r  =^i^ 1
^  ?> f^ z f f  'TT ^ 'tTt 'T^
^ aiftr ^  % 'r f^  ^  ^ ’T
^  |3Tr f ,  »nT 
^  fciT  ?  3TM >ft TT^fTftr 3fj- % 
>IT̂ ®r % t('*-«)>-*T̂  sft 5T®?
^  'jtr ^ *17 3ftr ^
^  t  TTK? >rnT 3 ^  ’ft XSTT I

{English translation of the above 
speech)

Seth Govind Das (Madhya Pra­
desh) : At the outset I wish to con­
gratulate the President for having, 
this time again, delivered his address 
at first in Hindi, our national langu­
age. In our Constitution w© have 
accepted Hindi as our national ia n ^ - 
age and it is going to replace English 
fully in the course of the next fifteen 
years. But, whereas, on one hand,
I  congratulate the President on his 
having delivered the address in Hindi, 
on the other hand, I also wish to 
say that although Hindi is intended

to replace English w il^ n  fifteem 
years our Government has, as yet, 
not even taken even the first step ia. 
that direction. I agree with whtt^ 
Shri Shah has stated that if we want* 
that the people of this land should 
take interest in our activities then 
it is essential that we encourage the 
use of Hindi along with English. O f 
course we have laid down thai. 
English should hold the field lo r  
fifteen years but we have also stated 
that we should so direct our effortai 
that Hindi be enabled to replace if 
at the end of fifteen years and that 
we should make an endeavour to in­
troduce Hindi along with English 
wherever possible.

In Uttar Pradesh all bills are draft­
ed in Hindi. All their proceedings 
are conducted in Hindi. As stated by  
Shri Shah, one fails to understand 
what is there to stand in our way if 
we were to draft our bills in Hindi 
alongside with English. In the case 
o f the Constituent Assembly the liist 
of business for each meeting used to 
be printed in Hindi alongside with 
English but here even that practice 
has not yet been introduced. I  wish 
to urge that the list of business here 
must be supplied in Hindi along with 
English, the questions t-oo should be 
supplied in Hiijidi along with English 
and the drafts of bills and resolutions 
to be introduced here should be in 
Hindi as well as in English. I f  the 
G-ovemment which is spending crorea 
of rupees on other projects were to  
plead that she is unable to act upon 
this suggestion on accoimt o f the 
expenditin^ involved therein— slight 
though it will be— such a plea would 
be untenable. Hence, I  hope that 
jjust as the President's address haa 
been delivered in Hindi in the same 
way Hindi would be introduced 
the other purposes mentioned by  me^

The President has drawn our atten­
tion, in his address, iK> the rnoeH
difl&cult situation that is f^ in g  us 
at preseiit, viz.y the econotnio situifc* 
tion. Ours is a mainly agricultural 
counlary and the mosj^ serious short­
age, that is facing us, is that of food- 
grains, which we have to import bOBk
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a W d , It is said we wiU not be 
jmportdng loodgrains from abroad 
after 1951. In view of the intema- 
tional situation, however, we may 
aot Do«B>bly be able to imp<«t, \xp to
1951, even that amount of foodgraans 
iihat we intend importing. We have 
farmulated numerous plims for the 
growing of more foodgrains here. I 
îfih to tell the Minister of Agricul- 

liMPe—wJbo is leaving just now— t̂hat 
if he wants that his plan should 
iHK5ceed he will have to attend to the 

. means for growing more food, for 
unl̂ Bs we do that our plan is not 
going to succeed. The biggest lacuna 
which I perceive in our grow-mope- 
lood oamf>aign, to which; I have drawn 
the attention of* the Government not 
once but a number of tunes, is the 
î hcftiMge of oxen. I am not oppoeed 
to Ibe use of tfaetors and other agri- 

^Itural maehiaery. We-do stand in 
<4 traĉ ort. We also stand in 

. seed  o l  otber- agrioultmrî l maohines. 
I f  we wa.Qt to ledaim x>ur fallow 
lands wiiicb are ipimted with rê ds 
wd thorny bushes etc., we do stand 
in need of tractors and the other 
machines and we must not become 
tiî ivious of ^ t  necessity. But, if 
we Uiink.these tractors and aRricul- 
tiu:al nr;aobines are going to mc^e for 
tiM success of our ^w-more-food 
pUô s, I dof not at all sh ^  that view.

. I/)Qking iba the distribution of land in 
this country and the area available 
to an average cultivator we must 
concede that we cannot carry on 
oultivatiou here without bullocks, I 
9m sorely, grieved to look at our plan 
fpr. agriculture, at the plan of agri- 
oultvMTe foiF this peedomii^tly agri­
culture land’ a plan which has no 
pjace in it for oxen, cows and milk 
^nd allied things. Two years back 
the Oovemifient appointed a Com­
mittee for that pui^ose of which I 
too waa a member. After due eon- 
mderaAi<)p t o  pmeuted the Govern­
ment with a plan. When, in Ihis 
House, I  asked some queatk^ about 
that T̂ aii the then Minister for Agri- 
<>ulture, J^ra««4a3 Doulatoam.
awurod ua that actk>n would be
taken tn aocordaDce with our report 
in two years' time. Two years are

past but the situation in regard to 
cows and oxen is just the same as 
it was two years ago. The position 
today is just what it was then, and 
we have not advanced even a step 
further in that direction. If Shri 
Munshi wants to succeed it is his 
duty to present to the Parliament 
a definite plan in that respect.

Only a few days ago I read a speect 
delivered by Shri Munshi. In that 
speech he held out the assurance 
that hft was very soon going to move 
a in Parliament a legisla­

tion regarding cow-pro- 
tection. He invited me to dinner 
yesterday. I went to his place and 
when I questioned him about it— 
incidentally, besides being a states­
man, our Shri Munshi also happens 
to be a man of literature and has 
written some poetry, some dramas,
also some stories.................... ........

Sliri,S. X . MiumU: Not poet^.
> Setfi itoPliul} IM ; Let it be poetry 

in prose if not in verse; prose too is 
))oetry in a sense. He placed before 
us a very beautiful plan showing 
what he intends to do in the: matter 
of cow-protection. I became en­
amoured of that plan. But,the ques­
tion is whether, like other literary 
plans which generally end as plans, 
this one is also going to remain just a 
plrtii or whether we would be able to 
see it in a concrete shape and form.
I am anxious to see the day when: he 
translates that plan into action and 
when that action comes up befo*e us 
here in the form of a Bill.

I had to speak on other subjects 
too but since my time is over I hfid 
better dose. During the last 27 
years, that is ever since I becama a 
member of this House, as also w l ^  
I was a member of the Constituent 
Assembly, I have expatiated on only 
two subjects and today again* in 
saying these few words with i^erence 
to the President’s address, I wish, to 
lay stress on just these two thiniBQi, 
w j., the nationfij language and cow- 
protection.

8«dar Snkam Sin^: Three lonR 
years ’have elapsed since this 
blem of evacuee property arose. Mora
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than six millions of people came over 
from W est Pakistan, leaving pro­
perty of the value of more than four 
thousand million rupees in that coun­
try. They have been looking towards 
the Government that it would solve 
their problem and their miseries 
would end. But I am pained to re­
mark that even though there was no 
lack of sympathy on the part of 
Government, this question remains 
where it was in 1947. If we were to 
judge the efforts by the number of 
•conferences that have been held with 
the other country, Pakistan, certainly 
we might conclude that the attempts 
have beeh splendid. But if re^l 
achievement is to be taken into coii- 
«ideration, then I dare say that the 
results have been little so far. Up 
till June, 1949 we were told thlat 
there had been six conferences to 
solve this problem, and though 
different aspects of the question wetfe 
tackled, nothing came out of those 
conferences, aftd there is little hope 
of getting any relief br cpmpenSatibn 
from Pakistani. Our boo. Mihist-er in 
tjharge convened a meeting, or rtither 
^ conference, o f the refugee leaders 
liere in Delhi on the 21st arid 22nd 
of July, 1^49, if I  ajh correct, and 
there he observed thAt surely, refugees 
\^ould be given cortpens^tidn; iU 
might be ih cash or it mightt be in 
the form of property, oir ft mjghi ba 
in the form o f  bbnds. IJdbody doubts, 
he said that they have a right to gel 
this compensation and tiiat they 
would be given compensation# No­
body denies that. \ ^ e n  this was 
known, that Government had a mind 
to give that compensation, and be­
cause tiie question of evacuee pro­
perty had not been solved so far By 
means of conferences, a non-official 
resolution was moved here on the 
Pebruary, 1950» that some kind ol 
B̂ax might be levied so tibat funds 

might be raised to give ^ s  com pen­
sation to the refugees. B ut  ̂ ^a| 
resoluiaon wae rejected and again the 
attention of the refugees was directed 
towards getting compensation from 
Pakistan. Further attempt* wera 
started and what I find is thafl there 
have been one or two other con­
ferences as well. The las# conferenoa

on the subject took place on 26th 
June. 1950. but so far as the reports 
go to show, we find that no tangible 
result has come out of that as w'cD.

Sir, believe me. whatever little 
these poor refugees could bring with 
them when they were leaving their 
hearths and homes, that has been 
exhausted. Their misery is greater 
now than it was in 1947. They have 
withstood these three monsoons and 
three severe winters and suffered pri­
vations that cannot be described. The 
present rains also have brought 
greater miseries to them, and I  can­
not do better than read three or four 
lines here, to show in what plight 
they are living in this capital city of 
Delhi.

“ The downpour has worsened 
the already miserable condition 
o f the refugees. Many refugee 
families have gone without food 
or sleep during the past two days 
because o f rainwater trickling 
down through the roof and flood­
ing the shacks from below .”
Then agam-^

“ A round of tho city showed, 
iiie pitiable condition of the 
refugees living in tehts or thatch­
ed huts^ The most badly 
affected area waii Mte Bela Boad 
.whero flhere fa a small coloiiy of 
a hundred fnud huts. The i« - 
refUĝ ^B haiJ piled all their be­
longings on eharpota to preveni 
^hem from being wiashe^
The inmates could not coolt 
Iheir food. There. was no place 
to sleep or lie down., Bfefugbe 
men, women and children spent 
|he whole day dirowfng water 
out of their shacks.”

That is not the condition in one 
camp, but it is the general condition 
In most of the oampe. And even in 
huts ttiat have been provided or the 
stalls that have been allotted, the 
condition is no better. Even the con­
dition of the people whom Ihe G ov­
ernm ent believe they have rehabili­
tated, is no better.

Unless this question !s solved 
]^ere cannot be anjr contS6ntmenl in
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the minds o f the poor refugees, who 
beUere that they are the victims of 
circtimstances, and they alone have 
suffered for no fault of theirs. I t  ib 
ttie duty o f the whole country to bear 
ihis burden.

Sir, you must have read about 
the recent All India Befugee Con- 
ferenoe that had its session in Delhi. 
The Government was warned that 
the non-rehabilitation of the refugees 
would endanger India's freedom. 
They had gone so far because they 
felt that unless this section of our 
country is rehabilitated and put 
work there cannot be any peace in 
iheir mind and they would feel agita­
ted all along. They have therefore- 
proposed that a capital levy might 
be imposed on the country. The 
refugees think that they are justified 
in making this demand. There is 
no justification why one part of the 
countrv should suffer for the sake of 
the w^iole country and why the 
price should be paid by one section 
alone and the others should not con­
tribute to it. The moneyed people 
of India do owe a duty to the coun­
try: they should come out with their 
savings to contribute towards this 
lund. My submission is that that is 
a proposal that has come from the 
Kefugees Conference which wâ  ̂
presided over by an eminent Con­
gressman whose integrity and fidelity 
ife beyond doubt: I mean Babu Ptiru- 
flhot.amdas Tandon.

Sir, I would briefly refer to the 
amendment I have tabled about the 
recovery of abducted women. Since 
this question arose in East Bengal 
fresh complications have arisen and 
1^6 recovery of abducted women from 
W est Punjab has been thrown into 
the background. We have read that 
gome numbers have been recovered 
but 6n scrutiny I have found that 
the firesh recoveries are of those 
women who had been abducted in 
the Kashmir operations and no re- 
c^vbty has been made of abducted 
women that we lost in W est Punjab, 
the Frontier, Sind and Baluchistan. 
This matter Qught to have recwved

top priority at the hands of the G ov- 
em m ant and I  wish to point out 
that there was no mention of it in 
the Address o f  the President. I ‘ 
want to draw the attention of the 
Government to this very urgent mat­
ter and I  want to know whether 
gome special measures are going to* 
be taken so far as the recoveiy o f  
abducted women of the Punjab is 
concerned or is this a matter which 
Government wants all the refugees- 
from W est Punjab to forget alto-  ̂
gether.

In the end I  would wind up with 
this observation. W hat tha refugees- 
want consists of these items. They 
require houses for all refugees; They 
submit that all existing accommoda­
tion should be utilised for giving shel­
ter to the refugees. It is a fact that 
several houses locked during the last 
few months in Delhi are lying sealed, 
while the refugees are squatting on 
the pavements and have to sulTer all 
the inclemencies of the weather. The 
transfer of the refugees from one 
place to another should be stopped 
by Government and they should be 
allowed to earn their living by their 
own honest moans, if the Govern­
ment have no means to rehabilitate 
then) in any other manner or by 
giving them compensation for their 
losses?. Some provision should be 
made for the education of their child­
ren. Ap. 1 have submitted special 
attention should be paid to the re­
covery of abducted women.

The last point T want to uri?e is 
that all dispUwjed persons should be 
give]) the light of citizenship. No dis- 
crin)ination should be made and th e j 
should not be asked to give farther 
proofs as to when they came here 
or whether they had the necessary 
qualification. Forthwith this right 
of citizenship should be conferred on 
a ll.th e  displaced persons who have 
come over to this side. With these 
remarks, Sir, I  move my motion.

Shrl Jaipftl Singh: Sir, I  had only
one purpose in tabling my amend­
ment No. 21 and it was not so mu<^
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(to praise or criticise what the Pre­
sident had been pleased to tell us as 
to  point out what to m y mind was 
a very important omission, signific­
ant ail the more, because for the 
second time the President in his 
inaugural address had completely 
been silent on the welfare activities 

'Of the Government of India. In the 
first address that he gave us also 
there was complete silence on whaH 
I  may call the Welfare Ministries of 
the Government of India and the 
same has happened again. W hile I  
do endorse all that he had been 
pleased to say in regard to the other 
matters I  feel that I  must mention 
about one failure of the Council of 
Ministers. To use his own words “ I  
have appointed under Article 75, a 
Council of Ministers to advise me in 
i>he exercise of my functions and be 
responsible to this House for the good 
Government of India .”  I would like 
jlio single out article 338 of the Con­
stitution which is in Part X V I. It  is 
as well that I  should read it out:

“ There shall be a Special 
Officer for the Scheduled Castes 
and Scheduled Tribes to be 
appointed by the President . .

It may be argued by some that 
perhaps the State Governments are 
competent enough to look after the 
interests of what the Constitution 
calls, generally in a comprehensive 
term, “ backward classes".

B ut article 339(2), reads:
“ The executive power of the 

Union shall extend to the giving 
of directions to any such State 
as to the drawing up and execu­
tion of schemes specified in the 
direction to be essential for the 
welfare of the Scheduled Tribes 
in the S tate.''

Here I  am not speaking for the 
Scheduled Tribes only. I  include the 
Scheduled Castes, the Scheduled 
Tribes and all other classes that may 
be comprehended within the phraseo­
logy “ backward classes’ ". Eegret- 
fully, I  have to support my friend, 
Pandit Hirday Nath Kunzru, ia 

^emphasising that Government have

failed to place a co-ordinated pro­
gramme before us in regard to the 
backward classes. I  think it is neces­
sary that the Council o f Ministers 
should advise the President .to imple­
ment article 338 as soon as possible 
so that there may be a co-ordinated 
plan, a co-ordinated  ̂programme for 
the whole of India, so that the various 
States may work in harmony and not 
in different directions. I  indeed 
welcome two of the Ministers of the 
re-constituted Council of Ministers—  
my friend Shri Hare Krishna 
Mahtab, and my friend, Shri Sri 
Prakasa, both of whom have comfli 
from areas that are preponderantly 
tribal. They should be able to advise 
their colleagues in the Council o f 
Ministers as to what should be done 
and how necessary it ig that article 
338 should be implemented. I t  is 
already evident— this is not the place 
nor is there time for me to give 
instances— that some of the safe­
guards, some even of the fundamental 
rights that have been guaranteed to 
these backward classes under the 
Constitution are being denied them 
in some of the States. I  will not give 
instances— I wall only say this much, 
that it is necessary that the Presi­
dent should have someone who will 
advise him, and through him the. 
Council of Ministers here at the 
Centre may also be acquainted fully 
as to whether the rights that have 
been guaranteed in the Constitution 
are being actually conceded and 
whether any fresh directions need 
emanate from the Centre to the 
various ba<jkward class areas.

Sir, I need say no more. I only 
wanted to draw the attention of the 
Government to a serious sin of 
omission— very serious so far as I am 
concerned. W e are supposed to have 
the so-called reservation only for ten 
years. TTow many years are going 
to pass before the articles which are 
supposed to ensure those safeguards 
to hri»i2f about a general levelling up 
of the Indian population are goin^ to 
be implemented ? How many more 
years are going to elapse before an 
implementation of the specific articles
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laid down in the Constitution is to 
blB taaOe? It is a very seriouB affeir.
* To end. Sir, if I may have tfee 
parQUSHion of the House, now that I 
haye been able, I hope, to draw the 
attention of the House—I do not find 
the l<eader of the House present but 
tliere are colleagues who may
have listened to me—now that they 
have heard w'hat I had to say, I 
would like permission of the House 
to withdraw my amendment.

8hri TymJil Sir, I support my friend 
Mr. Thirumala Rao’s motion of 
tiianks to the Preftident. Discussion 
on most of the points that have been 
referred to in the President’s Address 
has been postponed to a future date 
—points like Uae Indo-Pakistan Agree­
ment and the Korean situation—and 
Aerefore T have very little to ‘?ay 
}ust now. But there are one or two 
important and salient points which I 
want to emphasise.

I am glad the President has men­
tioned that he is conscious of the 
economic stress under which the 
oountry is passing today. . T am sure 
our Finance Minister should also l>e 
equally conscious of it because the 
Address is always representative of 
Uie policies of the Government. But 
looking at Ae present method of 
administration, I want to emphasise 
ttiat I Ho not find any recovery any­
where. The President has stated 
that with a view to achieve a recovery, 
his Council of Mini.t̂ iers have appoint­
ed a Planning Commission to improve 
the economic conditions of the coun­
try. I am not yet fully convinced 
whether this Planning Commission 
will really be in a position to deliver 
the goods in the present state of 
affairs. For, only the other day I 
have read in the papers that the 
Economic Committee of tbe same 
Council of Ministers have already 
chalked out a programme saying that 
for a number of years they would be 

to incur no capit4\l expenditure. 
If there is no capital expenditure to 
incur, I wonder what the Planning 
Commission would do except, of 
course, to devote its attention towards 
the administrative machinery itself

because there is notbmg ebe to phtn  ̂
Wthout money there oan be no plai^ 
eskcept tbe pdaotstion wiiicb my hon. 
friend Mr. Mnnahi had. Sir, I waa 
born in a rural area, I belong to a 
rural family and my oonstituency is 
a rural one. I feel it is useless to> 
attempt any planning of production 
in the urban areieiB for it is ^ t  possi­
ble imdef the limited resources at 
the disposal of the State. In the 
rural areas there is absolute unem- 
plo.vment. Never during these thirty 
years of my political life have I seen 
unemployment so widespread as it is 
today. It is so especially in the 
educ.-ited classes and T wonder 
whether the Government has taken 
any notice of it. A deputation of 
about twenty or thirty M.As. came- 
to see me at my place and said they 
had no employment whatsoever. The 
present system of education is so bad- 
that all those who get even slightly 
educated refuse to produce any 
economic values—social values of 
coui'se they have divorced as soom 
as they get admission into the Uni­
versities—so they are producing, 
neither social values nor economic* 
values. Sir, I submit the educated' 
classes are albsolutely unemployed.. 
Those that are employ^ do not create- 
any vahies; they only consume the? 
values created by others. It is only 
the power of muscles that creates, 
any economic values. In the villages- 
there are muscles lying idle. I want 
to invite the attention of my hon. 
frioJid Mr. Deshmukh to* this ques­
tion. Lflst time T shouted here on 
the same subject. I  have got a bad' 
reputation that T talk aloud, but in’ 
the villages we are used to talk: 
loudly—it ig the urban etiquette to 
talk slowly. Any way, in my own 
natural way I want just to tell my 
hon. friend that there is great un­
employment in the villages. They 
have nothing else to do except agri­
culture. but tben everybody cannot 
find land for agriculture. All their 
industries have been taken away from 
the villages and brought into the 
towns. From the grinding mill down 
to the cobbler’s work, it has come 
down to the towns and the villages  ̂
are left in absolute unemployment,.
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You want more production. If you 
want more production do please take 

’ care to introduce cottftge industries in 
the villages so that they can produce 
^ th otit investing much capital. That 
is an item that has always to he 
regarded in the State as well as in 
the Centre. I submit that the only 

, cure is that we should produce more 
and we can produce more only when 
we approach the muscles which can 
produce. It is no use your approach­
ing the muscles which really do not 
produce. Just as Mr. Munshi is 
now going about in foreign lands to 
procure grains, our Prime Minister 
goes out of the House to procure 
bi ains. He brings brains always from 
outside. B y brains I  mean brains 
which I lack. Such is the position.
I submit that today muscles are 
lying idle. Instead of taking the 
muscles to the machines, you take 
the machines to the muscles and let 
production take place where the 
muscles are, so that our Labour 
Minister may be free of the trouble 
of |)roviding housing and other ameni­
ties. They have their own little 
cottages, where they will live and 
work and give you production.

Sir, the paradox today is that in­
flation is on the decrease. The statis­
tics show that in the beginning of the 
war, it was at a certain figure. At , 
the end of the war, it went up to 
Bs. 1,307 crores and it is said that 
it has now come down to Bs. 1,182 
crores. The bank credit also has 
come down from Bs. 998 to Bs. 862 
crores. Thus, infTation is coming 
down. But, simultaneously prices 
are rising. The most serious thing 
which the country is facing today is 
this great rise in prices. Every time 
announcements are made from this 
House and on the radio that the rise 
in prices w'ould be checked, they 
prove a mirage. People know it fpr 
a fact that prices go on rising. The 
index has risen from 348 to 393. It 
is still rising and there are the war 
clouds. So. it will go on rising. 
Therefore, I  submit that the crreatest 
need of the day is to plan this way.
It is no use your planning big indus­
tries.

I take this opportunity of welcom­
ing the new friends wh6 have come 
into this H ouse as Ministers. I hope 
they -will do better than their pre­
decessors and help us to tide over 
th6 present crisis. B ut there 
are some Ministers who have^ I  
believe, less work than they have 
been talking about in the past. Every 
time we want a man, we have to 
look to the outside world to find an  ̂

• ĝxpert. It seems that the House is 
&ereft of experts. I would suggest 
that junior Ministers, or even senior 
Ministers, who have less work may 
devote some time as under-study -o 
Mr. Deshmukh, so that they may 
learn something of the Finance 
Ministry, and if there is any further 
change, these Ministers who have less 
work today in their own Ministries 
may know something more about 
finance and about other Ministries 
too. That is the only way in which 
we can have more experienced people 
on the Government benches.

I have been in the Estimates Com­
mittee for some time on behalf of* 
this House, and after peeping into 
the details, I see that most of the* 
difficulty lies in less control over the 
administrative machinery. I  ean 
make bold to say that the budgetary 
expenditure can be reduced to the 
extent of l^s. 100 crores I submit 
that the Council of Ministers and 
Advisers to the President have not 
been able to reduce a single pie frotn 
the Defence expenditure up till now. 
They say that war clouds are hanging 
and Defence is necessary. That is 
all right. But I submit that if money 
is being wasted in the Defence De­
partment, the Defence Forces are also 
being wasted. Our Defence Forces 
must be taught to spend money with 
thrift and economise expenditure. I  
think that the Defence expenditure 
can be reduced to the extent of Rs. 50 
crores at least without reducing the 
strength of the Army. There is s o ' 
much waste at present.

There is so much waste in other 
Departments too. But this is not the 
occasion to discuss the Ministries. So 
I do not want to go into details. B ut
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I  beg to submit before this House 
that if a scrutiny is made and if 
more detailed supervision is enforced, 
there can be a lot of saving in the 
expenditure which Government are 
incurring. The immediate need is to 
reduce the expenditure of Govern­
m ent. It  is no use asking people to 
work more or saying that there i9 
corruption among them and they do 
not work. Well, it is the responsi­
bility of Government, if there is 
corruption, to remove it. You have 
all propaganda machinery. You have 
the Jnformation Ministry, you 
the Education Ministry. W hy don t 
you educate people in a manner so 
that we can ward off this wave of cor­
ruption. W hy blame the pleople? 
livery riovernment servant, right 
from the srnjiUest man to the highest 
ofi&cer, is pompislr. There is too 
much of pom]), (lovernment servants 
are spend-thi-ifts. T \vo\ild suggest 
that from the President down to the 
smallest officer, tliey must reduce 
expenditure. You must first reduce 
your pei-sonal expenditvn'e. Reduce 
it to a very great extent, reduce it 
Ifco die extent that you used to have 
at your own home, so that o ^  
simplicity and spending less will 
radiate and travel down to the people. 
Today the clerk is in the greatest 
trouble. He gets Ks. 100. It  is very 
difficult for him t̂ ) give milk to his 
children. I have seen many families. 
They are not living up to the standa^ 
which they \ised to have before. So 
austerity should he preached and 
radiated from the Centre and through 
the C ouncil.of Ministers of the Pre­
sident. They must reduce their ex­
penditure first. They can reduce their 
•expenditure on motor cars; on travel- 
linsj expenses; on postage stamps; on 
trunk telephone calls. We should 
f'onUMit ourselves with writing a 
leiU-r; we should avoid putting in 
‘ immediate’ telephone calls. All this 
expenditure should he drastically cut. 
Tt is only then that we can stand up 
boldly and ask the country to reduce 
its expenditure. Ŵ e must start a 
campaign asking people to live a life 
<of self-abnegation by cutting down

their expenditure. I  suggest that a 
campaign that no cloth should be 
purchased for three or four years 
should be started. For the sake of 
patriotism, I  would hot mind wear­
ing tom  clothes. W e must Ibe able 
to say that we would not purchase 
any new cloth but will reserve it for 
export. In Russia, I  have read in 
the papers that even the biggest men 
went without shoes because there was 
no leather available in Russia and 
they did not want to import it from 
outside. I f we start a campaign o f 
austerity like this and thereby help 
the smaller men living in the towns 
and villages, it will be something.

I think many other friends have a 
lot more valuable to say. So I would 
only content myself by saying that 
the economic conditions are very 
telling and they are causing great 
disaffection. It  is on that account 
that there is— if not widespread dis­
order— at least a marked down going 
of the law and order position. Morals 
are going down. Our wealth is going 
down and all this degradation is duo 
primarily to our financial difficulties. 
I  therefore submit that this should be 
rectified without delay.

The Minister of State for Beliabili- 
tation (Shxi A. P. Jain): I  rise to 
deal with some of the points raised 
by my hon. friend Sardar Hukam 
Singh^ and if I do so, I  do not do it 
in the spirit of debate but a§ a human 
being who feels as much for the 
refugees as anybody present in this 
House or elsewhere.

I  ;come at (onde to the pointls 
raised by my friend Sardar Hukam 
Singh. H e raised the question of 
Evacuee Property. Government is 
fcU y aware that the question of 
Evacuee Property is an importaot 
one and unless that question is 
settled satisfactorily, the refugees 
cannot live in comfort and in peace. 
W e have all along been trying to 
settle the question; but, unfortu­
nately, in a number of conferences 
which were held in the early stages, 
there was not the same kind of res­
ponse from the other side— I mean 
Pakistan. This House will realise
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that there are limitations to the ques­



^7 Motion on Address 1 AUGUST, 1950 by president. 08
tion of the settlement of Evacuee Pro­
perty, because the final settlement of 
this question depends largely upon 
the settlement between ourselves and 
Pakistan. The House will also be 
aware that recently conferences bet­
ween ourselves and Pakistan have 
been held with regard to Evacuee 
Property. An agreement was reach­
ed on the 28th of last month about 
movable property which the Hindus 
have left in P>akistan and the Muslims 
who have migrated to Pakistan have 
left in India. That agreement has 
been published in the papers oud it 
has now reached a mature stage. Ins­
tructions between ourselves and Pak­
istan have been agi*eed upon and they 
will be issued for implementation in 
a day or two. I hope that within a 
few months— I am not in the habit of 
fixing time targets— this question of 
movable properties will be satisfac­
torily settled and the properties which 
refugees have left in Pakistan will be 
salvaged.

That leaves us Sir, with the two 
other kinds of property, namely rural 
property and the urban immovable 
property. As far as the rural proper­
ty is concerned, we have had tbe re­
cords for the W est Punjab and on the 
basis of those records, standard acres 
have been worked out both for Pakis­
tan land which oui people have left 
ifchere and standard acres for East 
Punjab. As a result of that working 
it was found that about three-fourths 
of the land which our people have 
left in Paliistan is available here. A 
certain graduated was applied, 
ranging from 20 per cent, to 95 per 
cent, in the case of the biggest land­
lords and on the basis of that cut 
quasi-permanent settlements for three 
years have been made. Consequent 
on this settlement, I  can say, be­
cause I  have seen things with my own 
eyes on the spot, there has been a 
considerable easing of the situation. I 
have been to the villages of the Pun­
jab and I was glad to find that the 
P ’lnjabees, who are a hardy people 
and who can stand difiicult times as 
few other people can, are now busy 
tilling their lands. I am sure. Sir, 
that the Punjabees, so fai as the

rural areas are concerned, will hm 
soon on their feet. The one thing 
that I  noticed in the rural aieag was 
the vast devastation done to the 
houses in the villages. I  was parti­
cularly struck by that and I  am trying 
to find out some way to help the 
Punjab Grovemment in reconstruct­
ing the houses which have been 
destroyed in the rural areas.

Shri Sidllva: W hat about the cul­
tivators' land in Sind?

Shri A. P. Jain: So far as Sind
and areas outside the W est Punjab 
are concerned, we h ave. not so far 
received any records from West Pak­
istan except a part of the records 
about Bahawalpur. As soon as 
those records are received, we shall 
be in a position to assess the area 
and the quality of land that has been 
left behind. That question is before 
us.

Now the question of urban proper­
ty is certainly a difficult one. Dur­
ing the course of the last conference 
we discussed that question with the 
representatives of Pakistan.

Dr. Deshmukh. (Madhya Pradesh): 
May I know, Sir, if Pakistan has 
been supplying all the information 
that we have been asking for?

Sliri A. P. Jain: I will answer that 
question presently when I  have finish, 
ed with this question of Evacuee 
Property.

As I  said the question of Evacuee 
Property was discussed with the Pak­
istan representatives. M y hon. friend 
Shri Gopalaswami Ayyangar had a 
further talk with the Pakistan mission 
and also with Nawab Liaquajb AH 
Khan. It  is difficult for me to stalie 
anything in detail about tbe discus­
sions that have taken place between 
us, but I  can assure the House thaH 
we are making every possible efforfi 
to come to some settlement about the 
urban property and we are fully cons­
cious that unless the question of ur­
ban property is settled the situation, 
so far as the towns and cities are con­
cerned, cannot be easerl.

The House will also lemember thail 
an Act for determining the claims of
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p B (^  yfho jbftte come from Pakiston 
WB» ptsHMsi. by Parliamdnt. Tbat 
A6t" has now been pttt iiik) forcre and 
a joint Claims Coihmissioner has 
beeti iBinoe the 1st of
July CJlaim-Porms have been made 
aTallable ^  all head post cfficeg and 
in sbme OTier pbBt offices as well. I 
regret, flfr, that the response to these 
claims has not been as good as %\ e 
would like it to be. {An Hon. Mem­
ber: What is the reason?) It is ap- 
par^t that unless we know how much 
property eaqh of the migrants (each 

-o f the refugees) has left behind, no 
final settlement of the evacuee pro­
perty can be done in India. Our 
effort is to determine the claims at 
the earliest possible date so that the 
final solution of the Evacuee Proper­
ty become possible. I r**quest, 
pir, ^ose Members of ^his House 
who are interested in the refugee 
problem to assist us to propagnte 
among the refugees and to toll them 
tbat it is a matter of utmost impor­
tance that the refugees must fill their 
claims correctly nnd truly and file 
them before the officers whom we 
hare appointed, so that after scru­
tiny we may be in a position to know 
as t6 how the property was owned 
between the refugees nnd on whnt 
basis we could distribtite eitht r the 
Eyaouee Property left by the Mus- 
limg here or any other property that 
We may choose to put into the pool.

A reference has been made to a 
certain understanding given by my 
bon. friend Shri Gopnlaswami Ay van 
gM* at the Befugees’ Conference in 
July 1W9. He stflted th>\t the com­
pensation will be in the form of cash, 
or in the form of property, or in I he 
form of bonds. Oovernment stands 
by the pledge which he ĵfnve and 
Government proposes to implement 
it.

A question was put to n.e as to 
whether the Pakî jt:in Government 
has been supplying all the informa­
tion we have called upon. The Pakis­
tan Government has supplied us some 
of the information, but not all the 
informatfon. But durmg the last

[S m  A. 7 . Jahr] conference promised to send us 
the remtiniBg udommijon.

1 in tluB connee- 
tion, with your permiesion, draw the 
attention of the Ikhi. Minister to an 
unstarred question which I had put 
this morning. I wanted to know the 
position as regards the 1028 claims 
for pension and Provident Fund of 
former servants of Govemcients and 
Local Bodies in Pakistan which wwb 
forwarded to the Government of 
Pakistan. The reply is that the Gov 
emment of Pakistan have not inti­
mated their acceptam^e in a single 
case up to now. May I know whether 
the Minister realises that these 
people depend upon these amounta 
for their \ery existence and what ac­
tion are they going to take in this 
direction?

Shri A. P. Jain: My hon. friend
Mr. Sidhva has read only a part of 
the reply. The remaining part of the 
reply says that a regular machinery 
has been set up for determining tbesa 
claims.

Shri Sidhva: But with whai 
result? A

Shri A. P. Jain: Now, Sir, I come 
to the next question of housing in 
Delhi. My friend Sardar Hukam 
Singh is right when he says that quite 
a number of refugees in Delhi are 
lying almost without shelter. But i 
want him and the House to realise 
fully the situation in Delhi. A census 
of the refugees in Delhi was held itf 
the month of December 1948, \\ith 
regard to the refugees who were living 
in camps and in the month of Jxily
1949 in regard to the refugees who 
were squatting in Government build­
ings. As a resnit my Ministry under­
took the responsibility of rehabilit&t- 
ing throe lakhs of persons in Delhi. 
It was found that the absorbing capa> 
city of Delhi could not exceed 3 lakhs 
of people. Out of .these 3 lakhs of 
people about one lakh and 90 thousand 
are living in the evacuee houses 
left by the Muslims. During <he 
course of the last year we have been 
able to provide accommodation for 
another sixty-six thousand persons or
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so. After these Bnrt r̂-six 
persoDB about forty-four thousand p ^ -
sons remain, to whom we are und«r 
an obligation to provide accommoda­
tion; and 1 hope that before the end 
of the financial year all these remain­
ing forty-four thougand persons in ll 
be p la c^  under roof built by us.

But about Delhi there has 
been a greati difficulty. The more 
construction work we have been 
doing in Delhi the more persons 
have been pouring into Delhi. Those 
of my friends who are genuinely 
interested in the problem of refuj^ees  ̂
to them I request and request very 
humbly, that they must co-operate 
with us in trying to put some sort of 
limit on the number of the people 
who can be absorbed in Delhi. My 
hon. friend Sardar Hukam Singh, and 
men like him, have influence with the 
refugees, and I request them that 
they should tell the refugees that 
Delhi cannot t?.ke any more refugees. 
I f  refugees continue to flow into Delhi 
at the rate they ha^e been doing of 
late it would be impossible for any 
building programme to cope up with 
that inflow.

Sardar Hukam Singh: Rehabilitate 
them somewhere else,

Sbri A. P. That is a point on
which I join issue because we have 
been asking refugees to go out of 
Delhi and settle in other places. But 
a man who comes to Delhi i& not pre­
pared to go elsewhere. That has been 
m y experience. Everyday I receive 
refugees without let or hindrance—  
any widow, any person suffering from 
an ailment or disease who wants to 
come and see me, has just to walk 
into my room iind I listen to that 
person. I  tell them that Delhi has 
not got the place to absorb everyone 
and I  ask them to agree to go to an­
other place, bur T have not i*ome 
across a single case where they have 
agreed to do so. In fact we have 
building programmes in other States. 
The High Power Committee has re­
commended a sum ct Rs. 7 crores for 
building houses during the year 1950­
61 Out of these seven crores two

crores are going ta be in Pelhi.
My Minis<^ bed been afele to aug­
ment this Wo. ci?0*»8l;iyim fifty 
la^tt by seUlog the ^oiyieSi, ^  we 
are going to spend duiing 
cial year a suin of two o fc^ s  
fifty lakhs in Delhi and five crores out­
side. Out of the five erbres We are 
building houses outside Delhi. , BubI 
the biggest piroblem about Delhi Ip 
that the man who comes to DeHi 
comes without being invited and t o  
refuses to move out of Delhi. Unless- 
that problem is solved I say it will 
be difficult not only for this Govern­
ment but for any Government to  
solve the problem of housing in Delhi,

Shri B. Das: May I ask in w hai
way the Punjab Government is co­
operating with you? »

Shri A. P. Jain: Well, the Punjab 
Government is co-operating with us 
fully and cent per cent.

Shri B. Das: Last year they 
were not doing it.

Shri A. P. Jain: I take this oppor^ 
tunity of paying a high tribute to the 
Punjab Government for the roanner 
in which they have done the rural 
rehabilitation. r

Shri B. Das: t am glad they have? 
improved since you took up minis­
tership 1

^  1 1  surr arrr #  aft 
3TR f̂t 3iT  ̂ fgrsT % 3155t̂  ^  3fhr

^  iir t f r -
(Rehabilitation benefits) 

ft#  t  ? ^  ?JTTa I  arrr
^  ^  (relief) ^

?  11  '

^  arnr ^ %  f  *r am
% ?TT«r (co-operate) Jiff
^  f  I ^ 4 '  ajTT % ^

^ ftr sttt ^
I
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(claimB) % ftnj ^  ^
^ T «pr ^fTC *1^ arm  i
VK <fT TTTT WT^t ? ^  ®PT «m̂ **I 
n i  ftf ?5Wf ^  3|TT % ^
f t f W R T  ^  t  I ^ s r ¥ ^  W  ^  ^  t .

5 m  ^  ^  fc y r ?  t%
arnr ^  'jtt i

{English translation of the above 
ftpeech)

IM a  Achint Earn (Punjab): More 
lbhan once you have referred to the 
continued influx of people in Delhi. 
I  would like to know whether apart 
from these three lacs of immigrants, 
housing facilities or other rehabilita­
tion benefits have been extended to 
any person other than these. In my 
opinion, you have not been able to 
afford relief even to these three lacs.

You have again complained of lack 
o f  co-operation on our part. May I  
request you also to co-operate with
UB?

Further you have stated that no 
satisfactory respf)nse is forthcoming 
to the appeal made by you regarding 
ihe claims. What then is the reason 
thereof? The reason is that people 
have no faith in the promises made 
by you. It is essential that you re­
assure them that you would fulfil your 
promises. "

Shri A. P. Xain: Sir, is it me who 
is in possession of the* floor or my 
hon. friend?

Tlie hon.
Minister will go on without any inter­
ruptions.

Shrl D. D. P«nt (Uttar Pradesh): 
On a point of order, today has been 
fixed for discussion of the President’s 
epeech and not for replies from Minis­
ters. If the whole time is wasted 
between Ministei's .-uul others I 
believe we will hardly have any time 
to discuss the President’s speech. 
And T believo that ^ r̂. Jain, with 
All respect to him. should not have 
■taken so nuich time of the House.

Shli KMiaAh (Madhya PradesK): 
M ay I  submit that it was not p rop ^  
on the part o f m y hon. friend to have 
said “ wasted*' tim e; it is for you to 
judge whether an hon. Member is 
wasting time or not.

Mr. Deputy-Speaker: I am afraid 
between these objections and explana­
tions much tinie of the House is wast­
ed. There is no point of order.

Shri Kamath: I only brought it to 
your notice.

Shri A. P. Jain: My friend Sardar 
Hukam Singh has referred to the 
question of capital levy. H e has 
himself admitted that a non-official 
Resolution was moved on the 9th of 
February recommending the imposi­
tion of some kind of tax to give com ­
pensation to refugees, but that Reso­
lution was rejected. Therefore, so far 
as this House is conceraed I do not 
think that that remains as a live ques­
tion. But that does not by any 
means mean that Government

not gouig to compen­
sate, 01- create a pool for 
the compensation of, the refugees.. 
Nonetheless the manner in which he 
has suggested it has already been 
rejected by the House and I am afraid 
it cannot be taken up once again.

Sardar Hukam Singh has again 
referred to the question of abducted 
women. He has said that most of 
the abducted women who are now 
recovered are those that had been 
ab(lu(jted from Kashmir. That is 
partially tnie, and in fact some ether 
women have also been recovered. 
J]vei*y effort is being made to recover 
the abducted women on either side 
and I quite agree with Sardar Hukam 
Singh that we must lay the largest 
amount of emphasis on the recovery 
of abducted women on either side.

Summing up his speech, Sardar 
Hukam Singh laid stress upon the 
housing programme about which I  
have already said something. It  is 
true that sonie of the houses which 
have been left by the Muslims who 
have recently migrated to Pakistan 
are lying vacant, but under the Indo- 
Pakistan Pact we are under an obliga­
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tion to restore those houses to the 
Muslims who come back to India 
before the 31st of December.

About the stalls we have been try­
ing to find out alternative space and 
vre have built quite a Iwge number 
of shops, and if any hon. Member 
wants I will arrange for his visit to 
those places where we have done con­
struction work.

About the education of children, 
during this year the High Power 
Committee has recommended that a 
sum of Rs. 3 crores— 11s. crores 
for vocational and technical training 
and Rs. 1^ crores for grants for edu­
cation— should be allotted. That 
money has been allotted and instruc­
tions have been issued for giving free- 
ships and money for books and sti­
pends.

Shri Dwivedi (Vindhya Pradesh): 
But that was spent in the capital only 
and not in other places. •

Shri A. P. Jain: No. Sir, these are 
some of the questions. I  can assure 
you that we are trying to solve the 
problem in ihe best manner possible. 
But difficulties there are and we can­
not claim that we have clone every­
thing that was called for. Nonethe­
less, within the limited means at 
our disposal we have tried to do our

best. Government is prepared, andt 
in fact desires, to give the fullest oo* 
operation to any body of persons whO' 
want to do work for the refugees, and 
we invite co-operation from every 
section of people who are really in­
terested in that problem.

Shri Goenka (Madras): On a point
of information, may I know whether 
the debate is closed and whether you- 
have called upon the Government 
Members to reply?

Mr. Deputy-Speaker: In view of 
the fact that a large number of M em­
bers are interested and are anxious 
to take part in tbe debate, the debate 
on this motion will not conclude to­
day. It  will go on tomorrow.

Shri Goenka: My question was 
whether you have closed the debate 
and called upon Menibers on the Offi­
cial Benches to reply to the debate.
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M|r. Deputy-Speaker: The debate
will go on tomorrow, and Mr. Jain's 
reply today does not mean that other 
hon. Members cannot take part in 
it tomorrow— part of tomorrow, that 
is till 3 o ’clock as scheduled at 
present.

The House then adjourned till a  
Quarter to Eleven of the Clock on̂  
Wednesday, the 2nd August, 1950.


